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LOK SABHA

Friday, April 17, 1964/Chaitra 28,
1886 (Saka)

——

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

National Industrial Development
Corporation

+

( Shri Yashpal Singh:
+1088,J Sbri Bishanchander Seth:
") Shri B. P. Yadava:
Shri Dhaon:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
National Industrial Development Cor-
poration has sought the permission of
Government to enlarge the scope of
its operations; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Industry
Kanungo): (a) No, Sir.

(Shri

(b) Does not arise.
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t.o give out loans to textile and jute
industry. I cannot remember the
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exact amount in a particular year.
But in the jute industry, I suppose,
they have advanced loans to the tune
of about Rs. 60 crores.

=) aarare fag ;o fraet faed amo
g% & A fraet ama €1

Shri Kanungo: All the instaiments
are being fulfilled. They are not in
arrears.

Shri S. M. Banerjee: I want to know
whether loan has been advanced from
NIDC to some of the closed textile
units and, if so, what is the total
amount of loan and how many units
have started functioning?

Shri Kanungo: I am not very sure
about it. I do not think the NIDC
has given any loan to any closed mill.

Shri Warior: May I know whether
the Government’s attention has been
drawn to the statement of the indus-
trial units that there is inordinate
delay in sanctioning loans and that
loans are not availed of when they
are sanctioned because the time is
over.

Shri Kanungo: This matter has been
gone into very carefully on several
oceasions in the past and the delays
have been attributable to the parties
and thefr solicitors not producing the
documents of security.

=l gOR A wGAW ;A STAAr

e g fF 55 SO g v I
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Shri Sham Lal Saraf: May I know
whether the loans have been utilised
for modernisation, including automa-
tion, of the textile machinery and, it
s0, whether reports have come to the
Government with regard to the pro-
gress that such industrial units have
achieved in this regard after getting
these loans?

Shri Kanungo: As I said, almost the
whole spinning section of the jute
mills has been modernised.

Shri Basappa: Except for financing
the industries, this Corporation is do-
ing very little work with regard to
the balanced development of the in-
dustries. As suggested by the Esti-
mates Committee, may I know whe-
ther it is going to be abolished be-
cause this work can be done by other
financial agencies and, if it is not so,
is the Government considering the
widening of the activities of this Cor-
poration?

Shri Kanungo: This Corporation, in
fact, has been doing other promotional
work and most of the public sector
undertakings have peen promoted in
the earlier stages by this organisation.
{t has got a Consultation Wing and
they are doing consultation work for
Jammu and Kashmir Government
and various other Governments.

Shri Basappa: There is the Deve-
lopment Wing also.

Shri Kanungo: No...

Shri Ranga: The other day we were
told that quite a large number of
sugar mills in UP. and Bihar are in
need of rehabilitation and renovation.
[s any effort being made to advance
loans to sugar mills also in order to
modernise themselves?

Shri Kanungo: The loan operation
in respect of the textile and jute in-
dustries was the function of this cor-
poration, and this has been removed
also because that function has now
been taken over by the IFC. The
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sugar mills are a'ways welcome to
have IFC loans.

Shrimati Savitri Nigam: May I know
whether the hon. Minister has re-
ceived some complaint that most of
the loans are given either to the
monopolist concerns or their satellites
and if so, what action has been taken
by Government to see that the new-
comers get these loans?

Shri Kanungo: There are no new-
comers so far as jute mills are con-
cerned.

Manufacture of Tractors

+

( shri P. R. Chakravertr
‘1089{ Shri Maheshwar Naik:
‘) Shri P. C. Borooah:

| Dr. Mahadera Prasad:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased
to state:

(a) whether it is a fact that some
of the licensed units for the manu-
facture of agricultural tractors have
not made satisfactory progress resul-
ting in the gap between demand and
the licensed capacity becoming wider
and wider; and

(b) if so, the steps being contemp-
lated to meet the situation?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineer-
ing (Shri P. C. Sethi): (a) and (b).
It is true that the progress made by
the units licensed for the manufac-
ture of agricultural tractors has not
been satisfactory and the production
has been very much short of the
demand. With a view to remedying
the situation, the ban on licensing of
further capacity for the manufacture
of agricultural tractors was removed
recently and fresh applications invited
from interested parties. A number
of schemeg have been received and
these are under consideration. Efforts
are also being made to step up the
production in the existing units
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through larger allocations of foreign
exchange for import .of components
and raw materials as well ~_ for capi-
tal goods required for implementation
of their manufacturing programmes.

Shri P. R. Chakraverti: May I know
what specific reasons have been ad-
vanced by them for their failure to
achieve the desired progress, and
whether Government have tried to
meet those difficulties?

Shri P. C. Sethi: The difficulties
faced by them have already been
stated in the reply to the main ques-
tion.

Shri P. R, Chakraverti: In view of
the fact that the cost of production is
an essential element and it can be
reduced only with large-scale produc-
tion, may I know whether Government
are thinking of scrapping ail these
ideas of having smaller units and
set up very big unit for large-scale
production so as to reduce the cost?

The Minister of Steel, Mimes and
Heavy Engineering (Shri C. Subra-
maniam): Those units which have
already been licensed will have to
the full capacity. Then, perhaps,
there might be some reduction in the
cost. But, now we are reviewing
the whole situation and trying to find
out how best to step up the produc-
tion of tractors.

Shri Bishwanath Roy: In view of
the steps taken for the manufacture
of tractors in the country, may I know
whether India would have self-suffi-
ciency regarding tractors by the end
of the current Plan?

Shri C. Subramaniam: No. We shall
try to achieve self-sufficiency by the
end of the Fourth Plan.

Shri Subodh Hansda: Since Gov-
ernment have received a number of
proposals for setting up these units
for manufacture of tractors, may 1
know what types of tractors are pro-
posed to be manufactured actually?

Shri P. C. Sethi: At the moment,
the makes of the power tillers which
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are approved are Landmaster, Akitu-
V-500 and Kubota. We have also
approved of Zetor and the Inter-
national Harvester.

Shri Ranga: Why is it that Gov-
ernment do not make any special
effort in order to help those people
whom they have deemeq fit or thought
it advisable to issue these licences to,
to fulfil the objective that they have
placed before themselves by develop-
ing these concerns? I have raised it
once before also on the floor of the
House, but I find that even the pub-
lic sector is not able to take it up and
private enterprise is not also being
helped and assisted except to the ex-
tent of licences being given to them.

Shri C. Sobramamiam: Unfortu-
nately, this is the difficulty with pri-
vate enterprise. That is why we are
considering to have a big public enter-
prise project for the purpose of pro-
ducing tractors.

Tro Miawa T : g S & firmrfor
Fwag A m SN ¥ Fm 5o
T a1 9 fa #3 )@ § 5 9w Ay
FTHT FT@H F qAM9T 91T | -
%ﬁ%ﬁaﬁmmm%w‘tgﬁ
Fre@ § faa § afrees o5 o
Q& I H N gy o = &
& T F GFe 1 fmiw At
fear @1 @war ?

Shri C. Subramaniam: No, that
would not be possible, We shall have
to organise it in a separate factory.

Shri Harish Chandra Mathur: Which
of the State Governments have asked
for licence to set up units for the
manufacture of tractors in the pubiic
sector and what preferential treat-
ment is to be given to them?

Shri C. Subramaniam: Punjab has
asked for it and that is under consi-
deration. Other State Governments
also have written asking for the loca-
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tion of a public sector project in their
areas. Rajasthan has also written
about it. But Punjab has asked for
a licence for themselves.

Shri Harish Chandra Mathur: What
preferential treatment is given?

Shri C. Subramamiam: It is under
consideration. We shall try to take
into account the requests made by the
State Governments.

q"?!!‘o fac RN W TER
wara e fom o w1 Y §FRT T
¥ fod agew fog o @ & &t @
GerET FY T FY foRerd B e
¥ TEd gU, F9 IF T IfAE WYAT FH
& &< &, A R afwei ¥ s
ag“rfw%va%%%aﬂﬁﬁm
ars® FT femr sy ?

&t Fo qo &3 : TR W § FF &
qesy § giw gw AT &9 885 A
fooo T A T, WX A F TR
F ot wifes Tas # wfewrear ¥
I T FW FT B A} A G
g1

Recruitment Rules in Public

Undertakings

*1¢91. Shri Yashpal Singh: Will the
Minister of Industry be pleased
to state:

(a) whether the model rules for
recruitment for the guidance of the
Public Undertakings have been fina-
lised; and

(b) if so, whether a copy of the
same will be placed: on the Table?

The Minister of Imdustry (Shri
Kanungo): (a) The model rules for
recruitment for the guidance of the
Public Sector Undertakings will be
finalised shortly and circulated to the
Undertakings.

(b) Yes, Sir. A copy of the rules
will be placed on the floor of the

~ House when finalised.
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Shri Kanungo: No. It would have
been completed, but the Estimates
Committee in their 156th report made
certain suggestions. We are going to
follow that procedure.

&t gy g O TSw Ry
& wgr av wafaq foaar w@r
W FW F FoA 1IN faeFw WA
& wraEm @A T ST qTHT A
W 7g w19 FT ST awTr § 7
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@RI T G TG & |
Shri Kapur Singh: Is it contem-
plated to constitute an All-India Pub-

lic Undertkaings Managerial or Indus-
trial Service in the near future?

Shri Kanungo: No. These rules are
merely guidelines for each Corpora-
tion. Each corporation is independent
legally and constitutionally. It can
take its own decisions and do the re-
cruitment. This is merely advice.

=t g T2 Fgaw™  § gy S
e § I sw g A
gfcal & fad framr AT T mar & ?
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Shri Surendranath Dwivedy: How is
the recruitment being made at pre-
sent? Jf there are no model rules,
what are the rules of recruitment at
present in these undertakings? Do
they have separate rules for each cor-
poration or are there uniform rules of
recruitment?

Shri Kanungo: No. There has been
a circular which is being followed by
public undertakings. A copy has been
laid on the Table.’ Roughly the pro-
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cedure is that above a certain stage,
the recruitment has got to be done
by all-India advertisement. Below
that, it can be locally done.

= T AT TGATT | AR TR
AR FATH FT GATS AG AT R

Shri Harish Chandra Mathur: Gov-
ernment had constituted a scientific
and managerial pool and made recruit-
ment to that. What has been the ex-
perience of that pool? Why is that
‘being abolished?

Shri Kamungo: That pool was not
supposed to service all the undertak-
ings. That was organised by the
Home Ministry. I do not know whe-
ther it is still continued or not. The
«question may be put to that Ministry.

Shri Harish Chandra Mathur: It was
intended primarily for these under-
takings. But he says that he does not
know. This is most surprising. What
has been the experience of having that
pool? 1=l

Shri Kanungo: I have said that that
is administered by the Home Ministry.

Shri Surendranath Dwivedy: No.
‘That was meant for industries, and
the Industry Minister does not know!

Shri Harish Chandra Mathur: It is
‘true the service personnel are gov-
-erned by the Home Ministry. But it
was intended for industries in the
public sector. I only want to know
-what is the experience of the under
takings in this regard. I am not ask-
ing for anything else, What are the
-difficulties experienced by the under-
takings in respect of this pool which
was constituted? What is their atti-
‘tude now towards that pool?

Shri Kanungo: The model rules are
not a new idea. They have been
worked out for several years. As far
as the industrial management pool is
concerned, the Home Ministry did the
recruitment and they govern it
About the assessment of the perfor-
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mance of that particular service, I
have no information today.

stafag - marw Efaa &
sifad & 3T ¥ wifew & O #Y
FTEIT T 7 HI W T AT
g fF 3 mifewr &8 ¥ a0 9 W -
T AT oF TR 9T FTAT O, A A
i s T w1 s W & i o
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Shri Kanungo: I have said that
each company is a separate legal en-
tity, and these are not rules which are
binding upon them. These are merely
advisory and guiding.

Shri Tam Singh: What is the neces-
sity after all?

Shri Ramanathan Chettiar: May I
know whether the Home Minister or
the Minister of Industry is responsible
for the rules framed for the publiic
sector undertakings?

Shri Kanungo: The Ministry of In-
dustry provide the co-ordination for
the public sector undertakings.

Mr. Speaker: Shri Banerjee.

Shri Ramanathan Chettiar: My
question has not been answered.

Shri S. M. Banerjee: No question
has been answered.

Mr. Speaker: Order, order.

Shri Ramanatham Chettiar: I put a
specific question as to who is respon-
sible for the framing of the rules for
public sector undertakings, wheth_er it
i1s the Home Ministry or the Ministry
of Industry.

Shri Kanungo: They are administra-
tive rules, and the rules are mere
models. The Ministry of Industry is
responsible for them.
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Shri S. M. Banerjee: May I know
whether it has been brought to the
notice of the hon. Minister that a lot
of favourtism and nepotism is being
practised in the matter of recruitment
in the public sector undertakings, and
if so, what steps are being taken to
see that these are at least minimised,
if not eliminated?

Mr. Speaker: For their guidance,
rules are being made. If they do
not provide for it, then he can ask.

Shri S. M. Banerjee: Then I may
put this question, whether Guvernment
will take note of the fact that favour-
itism is going on in these undertak-
ings and frame the rule: in a way
that favouritism is eliminated.

Shri Kanungo: It is something like
“have you stopped beating your
wife?”, I cannot accept the assum-
ptions of the hon. Member. The rules
are made for the more efficient re-
cruitment of personnel in public
undertakings.

Mr. Speaker: This suggestion may
be kept in view.

Shri Ranga: There seems to be
some confusion as between the diffe-
rent Ministers. The other day when
I made a suggestion to the effect that
there should be a service like the All
India Services for recruitment to and
management of these public sector
enterprises, I thought the Minister of
Heavy Industries was inclined to
agree with that suggestion, but then
the answer by this Minister makes it
perfectly clear that each public enter-
prise is entirely free to make its own
rules and recruit its own staff. May
I request the Government at least to
give some further comsideration to
this particular matter and try to im-
plement the long-standing offer made
by the late Dr. Shyama Prasad
Mookerjee, when he was Minister in
charge of this Ministry, that such a
service would be constituted in this
country in order to help the Govern-
ment to manage these enterprises?

8hri Kanungo: There is no conflict
in the answers. My colleague in the
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Steel Ministry runs the biggest and
the largest number of corporations,
and he was justified in giving the
reply or assurance as he has done. In
this case, there are 60 undertakings of
the Central Government, What I
mentioned in my reply was that a
company was a separate legal entity,
and had its own legal personality.

Shri Ranga: He did not give the
answer. Would they reconsider?

Mr. Speaker: It is a suggestion.

Theft of Geological Maps

*1092. Shri Hari Vishnu Kamath:
Will the Minister of Steel, Mines and
Heavy Engineering be pleased to re-
fer to the reply given to Short Notice
Question No. 6 on the 10th March,
1964 regarding the theft of Geological
Maps and state:

(a) whether any Pakistani nationals
are employed in Calcutta office of the
Geological Survey of India;

(b) if so, their number;

(c) who conducted the inquiry in
1959; and

(d) whether the inquiry was en-
trusted to the S.P.E. or C.IL.B.?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineering
(Shri P. C. Sethi): (a) No, Sir.

(b) Does not arise.

(c) and (d). The enquiry was con-
ducted by a Committee consisting of
three senior officers of the Geological
Survey of India under the Chairman-
ship of the Deputy Director in-charge
of administration and vigilance.

Shri Hari Vishnu Kamath: Arising
out of the answer to parts (a) and
(b) of the question,—“No, Sir” means
that today there are none—were there
Pakistani nationals employed in the
Calcutta Office of the Geological Sur-
vey of India at any time, and parti-
cularly in 1959 or thereabouts?
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The Minister of Steel, Mines and
Heavy Engineering (Shri C., Subra-

maniam): This enquiry was made in
1959 to find out whether there was
any Pakistani national there; there
were none.

Shri Hari Vishnu Kamath: The
answer to parts (c) and (d) is that

the Deputy Director of Administration
and Vigilance conducted the enquiry.
May I know why the Central Intelli-
gence Department, the CID or the
SPE was not pressed into service ani
was not requested to assist in the en-
quiry into this serious matter? What
were the reasons for not requesting
their help?

Shri C. Subramaniam: The question
wag whether there was any Pakistani
national there. The list of employees
was scrutinised and every case was
looked into and there was no Pakis-
tani national. What is the use of
calling in the intelligence department?

Shri Hari Vishnu Kamath: The
questian was whether there were
thefts—not merely Pakistani
nationals. ...

Shri C. Subramaniam: There were
no thefts. 1 have been emphasising
that there was no theft,

Shri Harl Vishmau Kamath: By your
‘leave, Sir, may I ask whether there is
a regular stock register . . . .

Shri C, Subramaniam: We have got
a list of all the maps and the docu-
ments kept in the Geological Survey
and every year we raake a check of
it and try to find out whether all the
documents are there. Till now it has
not been found that any map or docu-
ment was missing.

Census of Unauthoriseq Powerlooms
+
Shri M, L, Jadhav:

Shri Jedhe:
{_ Shri Lonikar:

Will the Minister of Industry be
pleased to state:

(a) whether the census of unautho-

*1093.
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rised cotton powerlooms has been com-
pleted;

(b) the number of authorised and
unauthorised powerloums in different
States and Uniop Territories; and

(c) the number of applications
pending with the Tcxtile Commis-
sioner for regularisation of unautho-
rised powerlooms?

The Minister of Industry (Shri
Kanungo): (a) to (c). A statemeat
is laid on the Table of the House.
(Placed in library. See No. LT-2743/
64].

Shri M. L. Jadhav: What is the
policy of Government regarding regu-
larisation of powerlooms?

Shri Kanungo: The last date for
regularisation is over,

Shri M, L. Jadhav:
are applications for
pending?

Shri Kanungo: Pending—1421.

Shri Shivaji Rao S, Deshmukh:
What was the position of unauthorisea
powerlooms on 1st Apnl, 19617

For how long
regularisation

Shri Kanungo: On 1st April 19617
I cannot check it up. About 90,000
powerlooms had been regularised.

Shri Shivaji Rao S. Deshmukh: My
question specifically was: what was the
position of unauthorised powerlooms
on 1st April, 1961; the answer is that
90,000 powerlooms have been regu-
larised.

Shri Kanungo: W=z cannot kncw
how many unatuhorised were there;
there is no machinery to check up
unauthorised powerlooms,

Shri Ramanathan Chettiar: I rise
on a point of order. Unless there are
unauthorised powerlooms how can
they be regularised?

Mr, Speaker: That is what he also
says; so many of them have been regu-
larised: that means they have been
authorised.

Shri Ramanatham Chettiar: My
hon, friend’s question was: what was
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the position on 1st April, 1961, The
hon, Minister says: 90,000 had been re-
_gularised. Without being unauthoris-
ed, how can they be regularised? . . .
(Interruptions.)

Mr. Speaker: Why should all the
three be on their feet now? Th2 ques-
tion need not be xepeated.

\

Shri Shivaji Rao S, Deshmukh: I
have not been able to impress about
the significance of the 1st Aprii, 1961.
After that date there js the punitive
excise duty. That is why we are in-
terested in knowing what was the
number of unauthorised power-
looms on that particular date.

Mr. Speaker It is not possible to
say what the number of unauthorised
powerloomsg wag because unless they
come to light, they do not know, and
they come to light when they want to
be regularised.

Shri Kanungo: I may tell them,
Sir, that all applications received be-
fore 15th November, 1961 were being
considered and out of the pplications
about 40,000 .

Mr, Speaker: The question is whe-
ther he could answer it straight.
What was the position on 1st April,
19617

Shri Kanungo: 1 have no machinery
to check it up . . (Interruptions.)

=t s fag : qae g1 We-
Y FEH F AN ANGA T FT qF
frac &°
Shri Kanungo: The present policy
is restrictive. It will be reviewed

after the Asoka Mehta Committee re-
port is available,

Shri Sham Lal Saraf: May I know
whether Government is aware that
because of these unauthorised power-
looms, woollen yarn; especielly’ manu-
factured from importeq tops, is divert-
ed to these powerlooms and the cloth
manufactured there is passed on to
blackmarket because  such cloth is
not being accounted for? What does
he propose to do with regard to that?
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Shri Kanungo: The distribution
of woollen yarn has been defective
and we are trying to correct it.

it aaT fag : o s &= st
N we fomifefafed & @ o
STt R AR e FT WA &
Iq FT & 7 47 5 97 wwE ST
T S FT 7T TN 3T T 5O I
s e AT & A srawar I9EY O
Sy @Er

‘Shri Kanungo: Powcrlooms can run
without electricity also—by steamn or
diesel.

Shri Shivaji Rao S. Deshmukh: On
a point of order. The statement
provided in answer to this ques-
tion says that on 30.11.63 the num-
ber of unauthorised looms was 71,965:
the total number of applications comes
to 1421. The position as regards 90,000
powerlooms regularisation is opposed
to the statement. What js the correct
information which the hon. Minister
wants to convey?

Shri Kanungo: The point is this.
Loomg may not exist. There have
been applications which have been
rejected . (Interruptions.)

Mr. Speaker: Order, order. Should
hon. Members continue in spite of
my asking them to resume their seats?

Shri Shivaji Rao S. Deshmukh: The
point is, Sir....

Mrr. Speaker: He should sit down
now. There is no point of order. If
the hon. Member is not satisfied with
the answer given, what can I do?

Shri Kanungo: He mentioned the
number of applications.

Shri S, M. Banerjee: From the
statement it appears that the total
number of unauthorised looms on 30th
November, 1983 wag 71,965 and 39387
alone in Maharashtra. It was also
said that 1421 applications were still
pending. I want to know whether
apart from 1421, all the other power-
looms had been regularised and if so
whether the date hag been fixed as
81.3.63 or 31.5.63
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Shri Kanungo: The last date for the
receipt of applications was 15.11.1961.
What he calls 71,0000 licences or appli-
cations they have been rejected. Only
1421 are pending.

Shri Liladhar Kotoki: In answer to
part (c) the Minister said that there
were 1421 applications pending. May
I know what steps are being taken to
dispose of these applications and how
long will it take to dispose of them?

Shri Kanungo: The parties “have
got to produce excise certificates. As
soon ag they do it, they will be dis-
‘posed of.

Retrenchment in Fon and Steel
Controller’s Office, Calcutta

+
r Shri S. M Banerjee:
| Shrimati Renu
Chakravartty:
*1094.) Shri Ram Sewak
| Yadav:
| Shri Utiya:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that some
500 employees working in the office
of the Iron and Stee] Controller,
Calcutta are to face retrenchment as
a result of decontrol of steel;

(b) if so, the steps taken to provide
them with alternative jobs; and

(c) whether any scheme has been
chalked out in this matter?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
meering (Shri P. C. Sethi): (a) No,
Sir. As a result of implementation
of Government’s decisions on the Raj
Committee Report, some staff will be-
come surplus in main office of the
Iron and Steel Controller at Calcutta.
At present no precise estimates have
been made.

(b) and (c). The question of ab-
sorption of the employees that may
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become surplus, against existing
vacancies or those that may arise in
future in other Central Government
Offices in Calcutta, is already under
Government’s active consideration.

Shri S, M. Banerjee: May 1' know
whether any request has been made
by the union of this particular office
that their services should be trans-
ferred, if necessary, t0 a permanent
post or permanent department as they
had suffered in the past because of
the uncertainty of this particular de-
partment? !

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): Yes, Sir; a representation
has been received.

Shri S. M. Banerjee: If they be-
come surplus, mayt I know what is
the actual number likely to be de-
clared surplus and whether they will
be transferred to other permanent
departments with continuity of ser-
vice and without any fall in their
emoluments? '

Shri C. Subramaniam: That ques-
tion does not arise now. As I have
already stated in the main answer, no
estimate has been made. But every
endeavour will be made to place them
in suitable positions.

Shri S. M. Banerjee; I want to seek
one clarification on this. Now there ‘is
no danger, but there is some appre-
hension. I want to know what the
policy of the Government will be. I
want to know whether their seniority
and other benefits which they other-
wise get in this particular depart-
ment will be protected?

Shri C. Subramaniam: There are
rules governing these placements in
other departments. Those rules will
govern these cases also.

Shrimati Renu Chakravartty: In
view of the fact that this particular
department of the Government came
into being during the Second World
War and has been having various
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fluctuations in retrenchment and re-
cruitment for the last 25 years and,
also, in view of the fact that some of
these employees have long years of
service to their credit, can the em-
ployees be assured that the Home
Ministry has already undertaken to
issue circulars to all the other govern-
ment offices and also to the semi-
autonomous corporations in order to
see that these people may be fitted in

without any loss in emoluments and
seniority?

Shri C. Subramaniam: As I have
already stated, we have addressed the
Home Ministry. They are also look-
ing into this sympathetically, and I
hope satisfaction will be given to the
employees of the Steel Control Office.

Cement Research Institute

*1095. Shri Subodh Hansda: Will
the Minister of Industry be pleased
to state:

(a) whether it is a fact that a
Cement Research Institute will be
established near Delhi;

(b) if so, who are the
tors for this institute; and

(c) the terms of collaboration?

The Minister of Industry
Kanungo): (a) Yes, Sir.:

(b) This Institute will be a co-
operative enterprise, in which all the

cement producers in the country and
the CSIR are participating.

collabora-

(Shri

(c) For meeting the capital cost and
recurring expenditure of the = Insti-
tute, the industry will contribute
10 nP per tonne of cement sold in
India. The C.SILR. has agreed to
sanction grants upto an amount equal
to the contribution made by the in-
dustry, depending upon the expendi-
ture incurred|to be incurred by the
Institute from time to time.

Shri Subodh Hansda: What is the
financial implication for setting up
this research institute, and may I
know what is the Government’s parti-
cipation in it?
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Shri Kanungo: The CSIR has
undertaken to finance it on a 50:50
basis depending upon the expendi-
ture. The capital and recurring ex-
penditure for the setting up of this
institute are being 'worked out and
they have not yet been finalised.

Shri Subodh Hansda: May I know
whether this institute will be run
under an autonomous body or it will
be managed by the Government?

Shri Kanungo: It will be an auto-
nomous body.

Shri Basappa: May I know whether
this research institute will go into-
the question of bad quality cement,
cement not up to the mark and speci-
fication, produced in some of the
factories, which the Government do
not accept for PWD works and the
Railways do not accept for construc-
tion of bridges etc.; if so, what steps
will be taken by the Government to
advise these cement factories to do
their work properly?

Shri Kanungo: Standards regarding
quality of cement are laid down. It
any manufacturer produces cement
which is not up to those standards,
he is liable for prosecution.

Shri Basappa: I have given ins-
tances, the instance of Ammasandra
cement factory in my constitue'?cy,
where the factories are mnot doing.
their work properly.

Mr. Speaker: That is all right.

it g Wy weArd - § oy ST
e i 7 gt ar A fRa ww
AT T o e @ g |

weaw WP ;& % q § At
wreq ¥ =amn § fe el seTer T
g

it gew @< woAE : &g fEa
wim ?
Shri Kanungo: I think in about an-

other six months the programme wil}
be finalised.
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. Shri Ranga: Just as there are re-
resentatives of the Indian Standards
rganisation in many of the public
ector enterprises like the Machine
"ools Factory and HEL, have the
-vovernment instituted a similar sys-

tem here also in order to ensure the

-quality of cement and to see that the

cement produced by the cement fac-

tories conforms to the standards laid
down?

Shri Kanungo: There are 'estab-
lished standards for Portland cement
of various grades, and any person
‘who is palming off cement which is
not up to those grades is liable for
prosecution.

Shri Ranga: Do Government keep
any inspectors of their own as they
are doing in respect of so many other
factories in order to ensure that the
-quality is maintained? '

Shri Kanungo: No; Government
"have no inspectors, but all the fac-
tories have got internal quality con-
trol and the Government, being the
bulk purchaser, also tests it at the
time of delivery.

Shri R. S. Pandey: Is the Cement
Research Institute going to have a
complete survey of the country so
as to know where the raw material
is available?

Shri Kanungo: No; that is not the
function of the Institute.
ot wae fqz 0 59 SR S )
et o sediegga & at ow WK
seege faoell ¥ Q9 &1 #T Wa-
FaT 9T & 7

Shri Kanungo: The reason is that

‘the Building Research Institute is

nearby and the Road Research Insti-
tute is in Delhi. Therefore the loca-
tion of the Institute is considered by
the scientists to be more appropriate
‘in Delhi. /

Shri Liladhar Kotoki: What are the
broad aspects of researches that this
:proposed Institute will undertake?
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Shri Kanumgo: That is being work-
ed out.

Shri P. N. Kayal: Have the pro-
ducers of bad quality cement so far
been prosecuted?

Shri Kanungo: I have no informa-
tion,

Shri Ranga: No information; no
standards,

Shri Sham Lal Saraf: May I know
whether, apart from helping in
maintaining  the quality of the
cement, fundamental research will
also be taken up by this research ins-
titute?

Shri Kanungo: The programme of
research has not been worked - out.
That is what I said.

Shri Ranga: In view of the fact
that there were complaints in regard
to the Sharavati project also that de-
fective cement was supplied, even
when according to him Government
have some apparatus to test cement
when they make their bulk purchases
from these producers, may I know
whether Government hgve taken care
to see that whatever machinery they
have in order to test this cement is
foolproof and can be relied upon?

Shri Kanungo: I hope, they are.
Shri Ranga: It is only a hope. Will
they care to see even now?

Mr. Speaker: Next question.

Ophthalmic Glass Manufacture

+
( Shri Vishram Prasad:
*1096.{ Shri Ram Harkh Yadav:
(_ Shri Basumatari:

Wwill the Minister of Industry be
pleased to state:

(a) the progress in connection with
the project to manufacture certain
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types of opthalmic glaSses undertaken
with the Soviet collaboration;

(b) the quantum of Soviet aid
taken for the execution of this pro-
ject; and

(c) when this project is likely to
be completed?

The Minister of (Shri
Kanungo): (a) to (c). A statement
is laid on the Table of the House.

Statement

(a) The National Instrument Ltd.
has entered into a contract with Mis.
PROMMASHEXPORT far supply of
tmported plant and equipment. Civil
work at the site is also simultaneous-
ly progressing.

(b) The foreign exchange involved
will be to the extent of Rs. 118 crores
which will be met from the 500 mil-
‘Hon Rouble credit made available by
USSR

(c) By 1966,

Shri Vishram Prasad: In the state-
ment it is said that originally the
foreign exchange involved was to the
extent of Rs. 118 crores which would
be met from the 500 million Rouble
credit made available by the USSR.
What will be the total expenditure
on this project and how will this loan
from the USSR be paid?

Shri Kanungo: This is a part of
the total USSR credit and the total

expenditure of the project is likely"

to be somewhere round—about Rs. 37
crores. It will be paid like any other
loan between Government and Gov-
ernment.

Shri Vishram Prasad: In the state-
ment it is said that civil work at the
site is also simultaneously progres-
sing. May I know the exact place or
location of this project and after com-
pletion of the project what percent-
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age of the requirements will we 'be-
able to produce in our country?

Shri Kanungo: The Ilocation
Durgapur where the construction
the building is going on. This plai.
is likely to produce about 300 tons of
opthalmic glass.

Dr. L. M. Singhvi: On what crite-
rion are private industrial units given
the benefits of foreign exchange from
outside the funds committed by coun-
tries like the USSR? 1 should also
like to know what the export poten
tial of this manufacturing plant is.

Shri Kanungo: This is purely import
saving and setting up a production
programme which requires high scien-
tific precision.

Shri Basappa: May I know whether
this project has been entrusted to the
Heavy Engineering Corporation
although the Estimates Committee has
said that it should be entrusted to the
National Instruments Factory; if so,
why?

Shri Kanungo: It has now been
transferred to the National Instru-
ments Corporation as suggested by
the Estimates Committee.

Shri S. M. Banerjee: Previously a
decision was taken to have this plant
in Dehra Dun because the Ordnance
Factory is already producing such a
thing with their help. Why has the
site been shifted from Dehra Dun to-
Durgapur?

Shri Kanungo: Dehra Dun was
never considered and the experts in.
this line, after looking into all possi-
ble sites, decided upon Durgapur.

St WOAT I F FT AR Y
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'Shri Kanngo:
ort figures.

Heavy Engineering Projects
at Ranchi

*1098. Dr. L. M. Singhvi: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the total cost of the heavy engi-
neering projects at Ranchi as origi-
nally estimated;

(b) the totai antticipated cost Bt
present; and

1 have not got the

(c) the reasons for the substantial
dfference between the original esti-

mated cost, and the anticipated cost at\

present?

The Deputy Minister in the Minis-
try of Steel, Mines amd Heavy Emgi-
neering (Shri P, C. Sethi): (a) to
(c). A statement is laid on the Table
nf the House. [Placed in Library. See
No. LT-2744/64].

Dr. L, M. Singhvi: May 1 know
whether it is a fact that the increase
in the cost is largely due to inordi-
nate delay in setting up projects and
whether it ig a fact that a great deal
of machinery was lying idle for seve-
ral months and, if so, what are the
details thereof? ’

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): It is not correct that it is
due to inordinate delay. Machinery
is arriving and there is a programme
of erection: As far as the erection
programme is concerned, it is accord-
ing to schedule.

Dr, L. M, Singhvi: In clarifica-
tion of the question put just now, may
:I know whether it is not a fact that
‘a great deal of machinery was actu-
ally lying idle as pointed out by the
Committee of this House? It was
iying idle for a long time and because
of this idleness of the machinery that
was requisitioned, we have lost a
great deal of money.
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Shri C, Subramaniam: It has not
been possible to erect all the
machinery which hag arrived on the
site. But there is a programme of’
erection. You cannot erect all the
machinery which has arrived imme-
diately.

Mr, Speaker: Shri Soy.

Dr. L, M. Singhvi: This was in.
clarificatipn of the first question.

! /la : faree swe T
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T AT T FaR wfrme X -
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Shri P. C. Sethi:
answered it.

I have already”
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g
Dr, L, M. Simghvi:. The statement
laid on the Table of the House has
taken great pains to show that the in-
crease in the cost is largely due to

excluded items of cost. I should like
to know why essential items which.
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could have been anticipated were ex-
cluded from the original project re-
port. What are the criteria of pre-
paring such project reports and for
excluding such essential itemg which
could have been anticipated?

Shri C, Subramaniam: Detailed
project reports are prepared by ex-
perts in those lines. In these cases,
certain things were excluded and
later on it was found that they have
also to be undertaken.

Shri Ranga: Why were they ex-
-cluded?

Shri C. Subramaniam: T should put
‘the question to the authorities who
framed the project report. I am sorry
I do not have the reasons here for
this exclusion.

Dr, L, M. Singhvi: On a point of
order, Sir. The statement shows such
items which could have been antici-
pated and which did not arise as a
matter of accident. These items are
‘mentioned in the statement. Why is
it that these items were excluded
from the project report? That is not
‘the answer.

Shri C. Subramaniam: Some might

have been included in the detailed
project report also. But those who
framed the report did not find it

necessary to include them in the de-
tailed project report. That is an ex-

pert job which ig being done by a

team of experts,

Shri Ranga:
the Ministry,

In order to mislead
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Shri C, Subramaniam: We learn by
our mistakes also.

Shri Hari Vishnu Kamath: Very
costly mistakes.

Shri C. Subramaniam: I may sub-
mit these are not costly mistakes in
the sense that we have incurred in-
fructuous expenditure. When we im-
plement the projects, certain other
items become necessary and we take
them up.

Shri J. B, Kripalani: A barber
learns by shavings fools. (Interrup-
tions)

Mr, Speaker: , Order, order. This
kind of talk, criticism, and supple-
mentaries to supplementaries should
not continue after the question has
been answered.

Shri Harish Chamdra Mathur: Just
a mere look at the statement will in-
dicate how wide the gap is, nd how
it has increased in one case from
Rs. 46 crores to Rs. 74 crores. This
increase has been said to be due to
two reasons, namely the cost of ex-
cluded items and increase in cons-
truction costs. May I know whether
even in these elementary things, the
anticipated increase in cost could not
have been taken into consideration,
and whether the hon. Minister has
taken any steps to see that there is
better planning and better prepara-
tion in respect of all the projects?

Shri C, Subramamiam: Yes. As
far as soi] conditions are concerned,
hon, Members are aware that in the
case of the foundry forge project, it
was anticipated that for that soil
condition a certain type of piling
would be enough, On that basis, the
project report was prepared and the
cost wag estimated, but later on when
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we went down a little further it was
found that it was a little bit diffe-
rent, and, therefore, different kinds of
piling had to be done. That has now
been undertaken and the piling has
been finished. I do agree that the
s0i]l conditiong were not properly test-
ed at the time of preparing the detail-
ed project report.

Shri Harish Chandra Mathur: My
main question is this. Obviously, it
was a bad case of preparation of pro-
ject report. May I know whether the
hon. Minister is taking any steps to
remedy the position in future?

Mr. Speaker: The hon. Minister
has just answered it.

Shri Harish Chandra Mathur: He
has answered only about soil condi-
tions. That is just one among various
items mentioned.

Mr. Speaker: He has said that Gov-
ernment would learn by these mis-
takes and once the mistake has been
committed they will take lessons from
it.

Shri Harish Chandra Mathur: I
want to know whether he hag taken
any steps. After all, this is public
money. And it cannot be squandered
like this.

Dr, L. M, Singhvi: After all, we
-should know what specific steps are
proposed to be taken.

..Shri Harish Chandra Mathur: We
can understand condoning the past
mistakes and the past 1oss of money,
but at least we are entitled to know
what steps are being taken to see that
such things do not occur in the future?

Shri C. Subramaniam: I can assure
the hon, Member that . . .

Mr. Speaker:
these questions.
them.

He need not answer
I have not allowed

Public Sector Industries

*1100. Shri Jashvant Mehta: Will
the Minister of Steel, Mines and

323 (Aj) LSD—2.
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Heavy Engimeering be pleased to
state:

(a) whether Government have
taken any decision to review the cost
of production of various types of
finished goods by the public sector in-
dustries under the control of his
Ministry; and

(b) if so, the nature thereof?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C, Sethi): (a) and
(b). Government have been review-
ing the cost of produciion of various
categories of steel produced by public
sector steel plants. This Hindustan
Steel Ltd. does a monthly review of
the cost of production on the basis
of data submitted by the three steel
plants. This monthly review is sent
to Government who exzamine the
variations of costs with particular re-
ference to the usage of raw materials,
over-heads ang the yield tactor. Gov-
ernment have been keeping in view
the target of reduction of 15 per cent
in the cost of production of steel in
1963-64 over the comparable figures
for 1962-63.

2. In respect of other public sector
plants each concerned Corporation re-
views its cost of production., It is the
intention of Government to make this
review more systematic and take this
up at the Governmenta] level.

Shri Jashvamt Mehta: How many
of the public sector undertakings un-
der this Ministry declare less than 4
per cent dividend?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subrama-
niam): Most of the projects under
this Ministry are heavy and basic,in-
dustries, and they take quite a long
time to reach full production capacity.

As far as steel production is con-
cerned, it was only in 1963-64 that we
were able to attain ful]l production in
the case of two plants and about 90
per cent production in the Rourkela



11585 Oral Answers
plant. We are hoping Yfhat during
1964-65, all these steel plants would
be producing better results and
there would be profits also,

As far as the other public sector
projects are concerned, many of them
are under construction, and some of
them have recently gone into produc-
tion.

Shri Jashvant Mehta: The hon.
Finance Minister had announced in
his budget speech that the public
sector projects should work in such a
way as to yield profits. May I know
whether in view of this, Government
are thinking of reviewing the prices of
the finished goods?

Shri C, Subramaniam: Yes, we con-
tinually review the cost of production.
During my reply to the debate on the
Demands of my Minister, I had also
given an assurance that we would
take al] steps to see that they pro-
duceqd good profits.

Shri Shivaji Rao S. Deshmukh:
What is the cost of production of the
indigenous fertilisers manufactured
in the private sector and also in the
public sector projects, what is the
sale price of these fertilisers and how
do they compare with the cost of the
imported fertilisers?

Shri C. Subramaniam: This ques-
tion should be addressed to the
Minister in charge of fertilisers,

Mr. Speaker: None of those ques-
tiong is relevant to the main question.

Shri Shivaji Rao S. Deshmukh:
The cost of production, in the pub-
lic sector projects is the subject-mat-
ter of the main question . . .

Mr, Speaker: But everything can-
not come under it. Fertilisers are in
the charge of another Ministry.

Shri Shivaji Rao S. Deshmukh:
Tt relates to cost of production in all
industries.

Shri S. M. Banerjee: We were told
in this House that the cost of steel
produced in the public sector would

APRIL 17, 1964

Qral Answers 11586

come down with increased production.
To what extent have prices come
down and how do they compare with
prices in private sector industries? If
our prices are more, is it due to top-
heavy administration?

Shri C. Subramaniam: As far as
steel projects are concerned, during
1963-64, Rourkela brought down the
cost of production of saleable steel by
15 per cent over the cost during 1962-
63, Durgapur brought it down by 13
per cent and Bhilai by 7 per cent. As
far as the cost of production is con-
cerned, it is comparable to that in the
private sector. But our investment
per ton is much more.

Import of Machinery for Small
Scale Industry

1101. Shri Harish Chandra Mathur:
Will the Minister of Imdustry be
pleased to state:

(a) whether it is a fact that gince
November, 1962 not a single new
application for import of machinery
for smal] scale industry has been en-
tertained by the National Small In-
dustries Corporation;

(b) whether a circular was issued to
all State Governments that no fresh
applications should be forwarded
from November, 1962, and

(c) other sectors, if any, for which
such freeze orders have been issued?

The Minister of Industry (Shri
Kanungo): (a) Yes, Sir, under the
Hire Purchase Scheme except in the
case of imports from rupee payment
areas.

(b) Yes, Sir.

(c) The question does not arise as
there is no scheme for supply of im-
ported machinery on hire purchase
basis for the other sectors.

Shri Harish Chandra Mathur: Does
the hon, Minister remember that at
the last meeting of the Small Scale
Industries Board not only all official
members and the Ministers from the
various States, but even the Deve-
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lopment Commissioner felt compelled
to complain against this treatment to
the small scale industries that when
large-scale industry can get foreign
exchange for the import of machinery,
the small scale industry is not getting
a single farthing since 1962? What
steps has the hon. Minister taken
cince then and what was the reaction
of the Finance Minister?

Shri Kanungo: This is about hire-
purchase. Today any industry, small,
big or medium, is entitled to import
machinery if it is entitled to it under
the policy.

Shri Harish Chandra Mathur: It is
a question of foreign exchange being
made available.

Shri Kanungo: It is not separately
made available. Any application
which comes under the new policy for
the six-month period does get it. 1
have not investigated it. But there is
no prevention. With a lot of diffi-
culty it can be separated also. But
the point is that the Corporation
accepted orders more than they could
Therefore, a halt was called

service.
to the programme of import of
machinery by hire purchase till the

commitments were cleared. I hope
the commitments will be cleared in
the course of a short time, because I
am hoping that certain amount of
credits will be available.

Shri Harish Chandra Mathur: s
it not a fact that the Small Scale In-
dustries Board which used to meet
two or three times in a year has not
met for more than one year because
the hon. Minister is not able to face
the members, having done nothing so
far ag raw materials as well ag the
foreign exchange for the small scale
industries are concerned? If this is
not so, why has he not held a meeting
of the Board?

Sh?i Kanungo: It is a fact that the
n}eetmg has not been held for a long
time; it is not more that a year, it is
less than a year . . .

Shri Harish Chandra Mathur: Why?
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Mr. Speaker: The answer is not
completed.
Shri Kanungo: Let the hon. Mem-

ber have the satisfaction that it is
due to the cowardice of the Minister.

Shri Sham Lal Saraf: In view o
the fact that in previoug years, a lot
of tempo has been registered in the
eountry by the Small Scale Industries
Board and people have come forward
with money and certain schemes weve
on, but a number of units are lying
idle for want of imported machinery,
will Government reconsider the posi-
tion and assist them through the
National Small Industries Corporation
tn order to enable them to complete
their units?

-

Shri Kanungo: The first priority
fs for previous commitments. It is
a fact that the programme had been
stopped for more than a year simply
because we did not have the resources
for that.

Shri Shivaji Rae S. Deshmukh:
May I, with your permission, request
the hon. Minister to kindly look inte
the question and correct the mis-
statement that the question relates to
hire purchase scheme? It does not.
May I further request him to tell us
what will be the fate of those
machineries which are not covered by
the hire purchase scheme?

Shri Kanungo: I have replied that
according to the policy announced
every six months they are entitled for
imports.

Shri Morarka: May I know whether
as a matter of policy Government
allots a specia] amount of foreign ex-
change for import of machinery for
the small scale industries, or there is
no special allotment- at all for the
smal] scale industries and it is left
to take chance with the big industries?

Shri Kanungo: It does, for the
hire purchase programme only.

Shri S. M, Banerjee: May I know
whether it has been brought to the
notice ¢f the hon, Minister that the
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big industrialists have started getting
imported machinery through the small
scale industries, that actually the
machinery goes to them, whether such
irregularities and malpractices have
been brought to hig notice, and if so,
the remedy?

Shri Kanungo: No, it has not been
brought to our notice by any State
Government or any other person.
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Frgfar F  fag ferd ¥ ¥ wfe-
fraat & wmfors qret & wiawea T
A ¥ fag Fv waew frar w §; WK
(7) wa o fedr & fam wfir-
it 1w g g1 & A R
afafwadt #1 wER & w/r g ¢

The Deputy Minister in the Mimis-
try of Law (Shri Bibudhendra Misra):
(a) and (b). In order that the trans-
lation in Hindi of a Central Act may
be deémed to be the authoritative
text thereof in Hindi, it is necessary
to publish the same under the autho-
rity of the President in the Official
Gazette under sub-section (1) of sec-
tion 5 of the Official Languages Act,
1963. This sub-section has not yet
been brought into force. The State
Governments are being consulted in
regard to Hindi version of Central
Acts and the uniform legal termino-
logy and every effort is being made
for early publication of authoritative
texts of Central Acts in Hindi,

(c) The Official Language (Legisla-
tive) Commission have so far prepare-
ed Hindj version of five Central Acts,
namely, the Indian Penal Code, the
Code of Civil Procedure, the Code «?
Crimina! Procdure, the Indian Eyi-
dence Act and. the Transfer of Pro-
perty Act. Finalisation of the Hindi
texts of six more Acts is under con-
sideration of the Commission.

The Translation ‘Section of this
Ministrv has translateq 260 Central
Acts irto Hindj so far.
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Shri Bibudhemdra Misra: It is true
that since the Central Government
is charged with the responsibility of
translating these Acts, we can, even
without consulting the State Govern-
ments, authenticate the translation
of the Acts, but the difficulty in that
case would be this. It might be re-
membered by the Members that this
question was considered at length by
the -members of the Officia] Language
Commission also. The difficulty is
that the State Governments are also
charged with the task of translating
their Acts into the regional language.
Therefore, unless some arrangement
is made with them that they will
accept the terminology followed by
this Commission or the translation
made by this Commission, the danger
is there is the likelihood of two paral-
lel sets of words running so far as
the Central Acts and the State Acts
are concerned. Therefore we have
circulated the terminology evolved by
the Official Language Commission to
the State Governments. We have also
got the terminology evolved by the
State Governments 'wherever they
have been evolved, and the President
ang the Secretary of the Coramission
have been going round the States and
consulting them, and some of the
State Governments have agreed that
they would accept the translation
made by the Official Language Com-
mission.
=Y TFTIAR A © S 57 FfHw
Y frafrr g€ o a1 7 e & g
& ® F ot Tl ¥ o oF 3T
FEA T AT foar m av arfs i
Tt & Wi fafa g sl F 8
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Shri Bibudhendra Misra: A mem-
ber from every language has been
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taken in the Official Language Com-
mission, because the Language Com-
misstion has been charged with the
responsibiilty of evolving a common
terminology acceptable ag far as pos-
sible for the whole of India, but that
does not bind the State Governments
to accept every terminology that has
been evolved by the Commission
Therefore, our purpose is, as far as
possible, to take the States with us.
It is not that we have started the
work after 2} years. As a matter of
fact, we have circulated the termino-
logy and the officers of the Language
Commission have gone round consult-
ing the State Governments, and some
State Governments have also agreed
to accept the terminology and the
translation made by the Official langu-
age Commission.

=t wgEw : & ST 9Ear g R
77 Tl F fed oA & fod o %
F T &0 @F g1 1§ A A
F T TP A e @ 2 v

g

Shri Bibudhendra Misra;: How much
expenditure will be incurred in future
it ig difficult to say; it is a standing
Commission; but the Commission was
constituted some time in June, 1961
and up till now, subject to correction
because I am quoting from memory,
the expenditure for the last three
years is about Rs. 13 lakhs.

Shri Hari Vishnu Kamath: Is the
Minister aware that as far back as
June 1981, the resolution of the law
Ministay appointing the Official
Language Commission stated catego-
rically that the functions of the Com-
mission inter alia was to prepare
authoritative texts—not mere termi-
nology—in Hindi of all the Central
Acts and ordinances and regulations
promulgated by the President and the
Commission wag described by the
Minister in last March as a high-
powered commission consisting of
very eminent men and, if so am I to
understand from the answer of the
Deputy Minister now that the func-
tions of the Official Language Com-
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mission have been revised or watered
down to the extent that they are be-
ing asked to consult the States now?

Shri Bibhudhendra Misra: Not at all
I have never said that. I said that the
responsibility of translating statutes,
Central Acts, is that of the Commis-
sion. The responsibility of translating
State Acts is with the State Govern-
ment. Therefore, the danger is that
two paralle] sets of words may run
unlesg they take the States into con-
fidence.

WRITTEN ANSWERS TO
QUESTIONS

Lae Export
*1090. Shri Bibhuti Mishra: Will
the Minister of Iaternational Trade
be pleased to state:

(a) whether it is a fact that accord
has been reached between India and
Thailand on lac prices; and

(b) if so, the effect of this accord
on India’s export of lac in the current
year?

The Minister of Intermational Trade
(Shri Manubhai Shah): (a) Yes, Sir.
An accord between the Lac Associa-
tion of Thailand and the Indian Lac Ex-
porters interests has been reached in
regard to price co-ordination, which
would be beneficial to both the coun-
tries.

(b) It 1is too early yet to assess the
effect of this accord on export of lac
by India as well as Thailand.

Manufacture of Ball Bearings

*1097. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state: ,

(a) whether the U.S. Agency for
International Development hag granted
a loan of $4.3 million to the National
©ngineering Industries Ltd., Jaipur
Jor manufacture of ball-bearings; and

(b) if so, the details of the scheme?
The Minister of Steel, Mines and

Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). Messrs.
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Nationa] Engineering Industries Ltd,
Jaipur have been granted a licence for
substantial expansion of their exist-
ing industrial undertaking at Jaipur,
for the manufacture of an additional
quantity of 1458 lakh numbers of ball
and roller bearings. For meeting the
foreign exchange requirement for im-
port of capital goods for this scheme,
the Company were permitted to nego-
tiate a direct loan from the United
States Agency for International Deve-
lopment. The QCempany have inti-
mated that the Agency have agreed,
in principle, to grant a loan of $4.3
million or about Rs, 2.05 crores.

Withdrawal of Election disqualifica-
tions
*1099. Shri P. K, Déo: Willi the
Minister of Law be pleased to state:

(a) whether six-year disqualifica-
tion from standing in election impos-
ed on Shri Vidya Charan Shukla by
the Tribuna]l for having resorted to
corrupt practices hag been withdrawn;
and

(b) if so, the reason therefor?

The Minister of Law (Shri A. K.
Sem): (a) Yes, Sir.

(b) Under Section 140A of the
Representation of the People Act,
1951, the Election Commission has the
power to remove for reasons to be
recorded by it, a disqualification en-
tailed by any corrupt practice. In
exercise of this power, the Election
Commission on an application from
Shri Vidya Charan Shukla removed
hig disqualification by an order dated
26-3-1964.

State Trading Corporation

*1103, Dr. L, M. Singhvi: Will the
Minister of International Trade be
pleased to state:

(a) whether there is any criterion
or classification on the basis of which
international trade in different items
s entrusted to the State Trading Cor-
poration; and



11595 Written Answers CHAITRA 23, 1886 (SAKA) Written Answers 11596

(b) if so, the nature of the criteria
and classification and the exceptious,
if any?

The Minister of Intermational Trade
(Shri Manubhaj Shah): (a) and (b).
A stdtement is laid on the Table of
the House.

STATEMENT

The following are the broad consi-
derations kept in view in entrusting
the handling of certain commodities
to the State Trading Corporation:—

(i) Where benefits of bulk hand-
ling and long term contract-
ing are involved;

(ii) Where exports are to be in-
creased through:—

(a) organizing production spe-
cially to meet export de-
mands;

(b) developing lines of ex-

port; and

(c) developing markets for
traditional exports;

(iii) Increasing and diversifying
trade with State Trading
countries and implementation
of special arrangements for
trade;

(iv) Import andlor distribution of
articles in short supply;

(v) Maintenance of steady export
prices for primary products
by holding adequate stocks
of specified commodities; and

(vi) Assistance to small actual
users and bulk users and
other traders in the matter of
imports.

Central Silk Research Institute

3ari Yashpal Singh:
*1104.{ Shri M. Rampure:
Shri D, D. Mantri:

Will the Minister of Iadustry be
pleased to state:

(a) whether the Central Silk Board
has recommended the establishment of
a Central Silk Research Institute at
Dehra Dun;

(b) if so, the reaction of Govern-
ment thereto; and

(c) when the project js likely to be
taken in hand and completed?

The Minister of Industry (Shri
Kamumgo): (a) to (c). No such re-
commendation has so far been receiv-
ed by Government from the Central

Silk Board.
General Elections in Kerala

*1105. Shri Hari Vishnu Kamath:
Will the Minister of Law be pleased
to state:

(a) whether a final decision has
beén taken to hold the -next General
Flections in Kerala in 1965;

(b) if so, the preparations being
made therefor; and

(c) it not, the present position in
this regard?

The Minister of Law (Shri A K.
Sen): (a) No final decision has been
taken yet as to whether any legisla-
tion should be introduced in Parlia-
ment for extending the normal term
of the Kerala Legislative Assembly
beyond 1965 so as to hold the elections
to the Kerala Legislative Assembly
along with the General Elections of
1967 to the Lok Sabha and other State
Assemblies. If the term of the Kerala
Legislative Assembly is not so extend-
ed by Parliament under clause (1) of
Article 172 of the Constitution, the
elections to the Kerala Legislative
Assembly will have to be held early
in 1965. The matter is still under
consideration.

(b) and (c). The delimitation of
constituencies in the State is almost
complete and the final order of the
Delimitation Commission is likely to
be issued shortly. The Election Com-
mission has already issued instructions
that intensive revision of electoral
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rolls in respect of all the constituen-
cies should be completed during this
year.

Agreement with Kuwait for Econo-
mic Development

.f.Shri Vishram Prasad:
*1106. 3" Shri Hari Vishnu Kamath:

Will the Minister of Intermational
Trade be pleased to state:

(a) whether®Government have con-
cluded an agreement with the Gov-
ernment of Kuwait with regard to
establishment of joint enterprises in
both countries’ by ‘businessmen; and

(b) if so, the broad outlines there-
of, particularly the terms, conditions,
capital and modus operandi?

The Minister of Internationa] Trade
(Shri Mamubhai Shah): (a) and (b).
A copy of the Joint Communique on
commercial and industrial co-operation
between India and Kuwait, which
was signed in Kuwait on 30th March,
1964, is placed on the Table of the
House. [Placeq in Library. See No.
LT-2745|64]. It will be for the con-
cerned parties in both countries to
work out the terms and conditions for
each scheme of joint venture.

Prdduction. Incentive Bonus Scheme

‘1107. Shri P, C, Borooah: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a)- whether the various stee] plants
in the public sector have agreed to
provide for production incentive bonug
to their workers;

(b) if 'so, which plants and on what
terms; and

(c) how many employees of the
plants would be covered under these
bonus schemes?

The Minister of Steel, Mines and
Heavy Enmgineering (Shri C. Subrama-
mniam): (a) Yes Sir..

(b)- The Steel Plants' "at Bhilai,
Durgapur ang Roinjllcela are 'covered
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under the production bonus scheme.
The . scheme provides production in-
centive to all personnel in the grades
upto and including Rs, 1100—1400,
who :are materially connected with:
the production process. Initially, the
incentive earnings consisted of two-
parts—one part based on the depart-
ment’s own production and the other
part based on production of the Steel
Melting Shop. For the purpose of
calculating incentive the linkage of
Steel Melting Shop has now been dis-
continued and incentive payments are
based on the production efforts of
each group covered by the scheme.

(c) About 40,000.

New York World Fair

*1108. Shri Hari Vishnu Kamath:
Will the Minister of International
Trade be pleased to refer to the reply
given to Starred Question No, 787 on
the 28th March, 1964 and lay on the
Table a statement showing:

(a) the names of the selected can-
didates together with their qualifica-
tions and previous experience and the:
names of their parents or guardians;

(b) the duration and other parti-
culars of the course of orientation in
India for the selectees;

(c) their duties and functiong at the
Fair and the duration of their stay in
the United States; and

(d) the approximate foreign ex-
change involved in the deputation of
the guides and officials?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Two statements are laid on the Table
of the House. [Placed in Library, See
No. LT-2746/64].

(¢) The guides are required to work
as Stall Attendants in the India Pavi-
lion and will guide the visitors around
the Pavilion; answer queries and ex-
plain ehxibits on display. Their stay
in the United States wil] cover the-
entire period of 180 days of the first
session of the fair and about three
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weeks before the commencement and
after the closure of the session of the
fair.

(d) For the twenty guides, the total
estimated expenditure will be about
Rs. 3.5 lakhs, For the other staff and
officials, the expenses will depend on
their duration of stay and their pay
and allowanceg etc. This will be met
from the overall provision of Rs. € to
7 lakhs per year under thig head for
two years.

Handicrafts Industry in Orissa

2258. Shri Ramachandra Ulaka: Will
the Minister of Industry be pleasea
to state:

(a) the amount actually given by
the Centre to Orissa Government for
development of handicraft industry in
the State during 1963-64; and

(b) the amount proposed to be
given to that State for the said pur-
pose during 1964-65?

The Minister of Industry (Shri
Kanungo): (a) A grant of Rs. 85,000
and a loan of Rs. 99,000 have been
sanctioned to the State Government of
Orissa for the development of handi-
crafts during 1963-64.

(b) The approved outlay for 1964-
63 is Rs. 5.87 lakhs.
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Cotton Yarn Production

[ Shri Jedhe:
2260, { Shri Lonikar:
Shri M, L. Jadhav:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that tne
composite-mills are putting more ana
more spindles on staple fibre;

(b) it so, whether this will affect
the production of cotton yarn whicn
is in short supply; and

(c) whether Government propose 1o
put any restrictions to correct tne
above trend?

The Minister of Industry (Shr
Kanungo): (a) No, Sir. Mills are
allowed to a limited extent only to em-
ploy their cotton spindles to spinning
staple fibre.

(b) and (c). The overall supply
position of cotton yarn is satisfactory
and there has been no adverse effect.

Prices of Cloth

(Shri M. L. Jadhav :
2261. { Shri Jedhe:
{_ Shri Lonikar:

Will the Minister of Indusiry be
pleased to state:

(a) whether it is a fact that the pri-
ces of mill cloth are always higher
than the prices of powerloom cloth
and handloom cloth;
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(b) whetheyr it is also a fact that
the varieties like shirtings, poplins,
drills, gaberdines, lawns, organdies
are sold at fancy prices by the mill
sector; and

(c) the efforts being made to bring
down the prices charged by the mill
sector? .

The Minister of Industry (Shri Ka-
nungo): (a) A direct comparison of
prices of miill cloth with cloth pro-
duced by powerlooms and handlooms
is not possible as the fields of manu-
facture are generally different with

differences in construction of cloth,
finish etc.
(b) and(c). It is reported that in

some centres popular brands of cloth
catering for the needs of the sophisti-
cated class of consumers are command-
ing premium in the market. But since
the introduction of the Voluntary
Price Regulation Scheme by the tex-
tile industry in September, 1960, by
and large, cloth is available to the
consumers at the stamped prices.
With a view to holding the priceline
during the emergency direct supplies
of cloth at ex-mill prices to Govern-
ment approved fair price shops and
consumer co- operatives have been ar-
ranged. A Committee under the chair-
manship of the Textile Commissioner
has also been appointed in November,
1963 to review the working of the
Voluntary Price Regulation Scheme
and suggest improvements in its work-
ing so as to make it more effective.
The report of the Committee is await-
ed

Employment im Textile Industry

Shri M. L. Jadhav:
2262. J Shri Jedhe:
Shri Lonmikar:

Will the Minister of Industry be
pleased to state:

(a) the employment opportunities
provided in the various sectors of
textile industry and the number of
persons employed in each; and

(b) the average monthly income
from each sector at different centres?
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The Minister of Industry (Shri
Kanungo): (a)

Sector Extent of Employmenrt

Organised Cotton Mill
Industry . . .

Handlooms (Cotton & othér
fibres) . . .

9- 56 lakhs

. 5o lakhs
(estimated)

Powerlooms (cotton fand non-
cotton) . . . 3 lakhs

) (estimated)

—~

The extent of actual employment
and the lével of employment oppor-
tunities in the several sectors may be
assumed to be about the same.

(b) The information in respect of
average annual money earnings is
available in the Indian Labour Statis-
tics 1964 as well as in the Indian
Labour Year Book 1962 copies of
which are available in the Parliament
Library. Government have no infor-
mation beyond what is available in
these publications.

Printing Industry

2263. Shri P. C. Borooah: Will the
Ministry of Industry be pleased to
state;

(a) whether the ll-member pro-
ductivity team in its report on a study
tour of the UK, US.A. and Japan.
suggested that top-most priority
should be given to the import needs
of the printing industry in India; and

(b) if so, Government’s reaction

thereto?

The Minister of Industry (Shri Ka-
nungo): (a) Yes, Sir.

(b) The Report is under examina-
tion.

Cement Factories in Assam

2264. Shri P. C. Borooah: Will the
Minister of Industry be pleased to
refer to the reply given to Starred
Question No. 553 on the 13th Decem-
ber, 1963 and state:

(a): whether licences have since
been granted for the erection of the
two cement factories in Assam;

11604

(b) if so, when these factories are
required to be set up under the terms
of the licences; and

(c) the capital cost of each factory?

The Minister of Industry (Shri Ka-
nungo): (a) The two applications from
a private party for the grant of indus-
trial licences for setting up cement
factories at Bokajan and Jowai in
Assam have since been rejected. The
applicant was not interested in pur-
suing the Bokajan Scheme and as for
Jowai, the State Government themsel-
ves propose putting up a cement plant
at nearby Garampani,

(b) and (¢). Do not rise,

Rourkela Steel Plant

2265 J Shri Ramachandra Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that pro-
duction in Rourkela Steel Plant is be-
ing held up due to non-availability of
sufficient wagons to move out finish-
ed products; and

(b) if so, the steps taken by Gov-
ernment to remove this bottleneck?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
peering (Shri P, C. Sethi): (a) No,
Sir.

(b)! Does not arise.

Internat.ionzl Trade Fair in New
Zealand

6 J Shri P. C. Borooah:

226 1 Shri Ram Harkh Yadav:

Will the Minister of International
Trade be pleased to state:

(a) whether Government have de-
cideg to participate in the Second In-
ternational Trade Fair to be held in
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August-September this year in New
Zealand; and

(b) if so, what aspects of India’s
economic life and industry would be
displayed therein?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b)' Besides our plan rpublicity, the
projection of our exhibits will cover
the following broad categories of
goods: o

(i) Machinery, engineering stores
and transport equipment, metallic ma-
nufactures, hardware, builders hard-
ware etc. (Specified items only).

(ii) Manufactured (Consumer and
miscellaneous) goods.

(iii)’ Raw materials and semi-finish-
ed industrial goods.

(iv) Comestibles and allied pro-
ducts. '

(v) Chemicalg and Dyes and Drugs
and Allied products etc. and also
have a Commercial Publicity and In-
telligence Section including tourist
and other publications.

Wool Traders of Lahaul and Spiti

2267, Shri Hem Raj: Will the Minis-
ter of Industry be pleased to state:
(a) whether it ig a fact that the La-
haul and Spiti Wool Pashmina Tra-
ders have approached the Khadi and
Village Industries Commission for the
disposal of their stocks of wool and
pashmina; and

(b) if so, the result thereof?

The Minister of Industry (Shri Ka-
nungo): (a) Yes, Sir,

(b) The Commission has arranged
to purchase all its requirements from
them, although its requirements are
very small compared to the availabi-
lity of wool and pashmina with these
traders.
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Tnternational [Trade Fair, Bombay

2268, Shri Ram Harkh Yadav: Will
the Minister of International Trade
be pleased to state:

(a) whether Government have ap-
proved the proposal of the All India
Manufacturers Organisation to hold
India’s First International Trade Fair
in Bombay;

(b) if so, when the fair is likely to
be held; and

(¢) whether foreign countries and
companies trading with India will also
participate?

The Minister of International Trade
(Shri Manubhai Shah): (a) Govern-
ment have approved the organisation
and holding of an International Trade
and Industries Fair at Bombay by the
Al] India Manufacturer’s Organisation.

(b) The Fair is to be held in De-
cember, 1965—January 1966.

(c) They are likely to participate.

India’s Show Rooms and Trade Centres
Abroad

2269. Shri Ram Harkh Yadav: Will
the Minister of International Trade be
pleased to state:

(a) whether it is a fact that Indian
manufacturers and exporters have
been invited to display their merchan-
dise in the Rotational Display of
Goods in India’s show rooms and
trade centres in foreign countries; and

(b) it so, the details thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes.

(b) A statement of the annual pro-
gramme of rotational displays in the
Government of India Showrooms|
Trade Centreg abroad is laid on the
Table of the House. [Placed in Libra-
ary. See LT-2747/64].
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Mild Steel Sheets

2270. Shri Shashi Ranjan: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the total quantity of mild steel
black sheets (hot and cold rolled)
manufactured in India; and

(b) the total quantity allocated for
(i) Defence; (ii) Railways; (iii) Irri-
gation and Power; (iv) Mining; (v)
Export; (vi) other purposes?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) About 331,000 Metric
tonnes; and

(b) The allocation in 1963-64 was
confined to Sheets thinner than 14
gauge and was as under:

(In thousand metric tonnes)
(5) Defence 42°68
(1) Railways 30°00
(#i5) Irrigation & Power 2-40
(iv) Mining No separate allocation

is made.
(v/ Export (to Nepal) 1:00
(vi) Other purposes . 404- 81

TOTAL . . 480-89

The excess allocation was made to
provide for lapsing of quotas due to
non-booking of orders in time and
would also be partially covered by
imports.

Iron Ore Deposit in Mysore State

2271. Shri M. Rampure: Wil]l the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that a big
iron ore deposit has been found in
Bidar District of Mysore State; and

(b) if so, the details thereof?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineer-
ing (Shri P, C. Sethi): (a) No, Sir.

i (b) Does not arise.

11608

Uniform Civil Code

227 J Shri Hari Vishnu Kamath:
" Shrimati Jyotsna Chanda:
Will the Minister of Law be pleas-
ed to state:

(a) whether Government propose to
introduce a Bill embodying a uniform
civil code as envisaged in Article 44
of the Constitution;

(b) if so, when; and
(c) if not, the reasong therefor?

The Deputy Minister in the Minis-
try of Law (Shri Bibhudhendra
Misra): (a) No, Sir.

(b) Does not arise.

(c) Uniform Civil Code as envisag-
ed by Article 44 connotes that all
branches of civil laws should be uni-
formly applicable to all persons irres-
pective of religion, race, caste, sex,
or place of birth. The Civil Procedure
Code, the Indian Penal Code, the Cri-
minal Procedure Code and several
other laws relating to various fields
of human activity like the Transfer
of Property Act, the Insolvency Act,
the Arbitration Act, the Registration
Act, the Limitation Act and the laws
passed from time to time relating to
subjects like commerce, trade, indus-
try, companies, partnerships etc. are
all uniformly applicable to all citi-
zens. The codification of the Hindu
Law, which covers also Buddhists,
Sikhs and Jains, is ancther step to-
wards evolution of a uniform civil
code. A Bill seeking to amend and
codify the law relating to marriage
and matrimonial causes amongst
Christians in India on the lines re-
commended by the Law Commission
in its Fifteenth and Twenty-second
Reports, is pending in the Lok Sabha.

It will thus be seen that principles
embodied in article 44 of the Consti-
tution are being constantly kept in
view by the Government of India
while enacting laws.
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Small Scale Industries in U.P,

2273. Shri D. C. Sharma: Wil the
Minister of Industry be pleased to
state:

(a) whether it is a fact that Uttar
Pradesh was allotted a much smaller
quota of raw materials for small-scale
industries during 1963-64 than actual-
iy warranted by its population; and

(b) if so, the reasons therefore?

The Minister of Industry (Shri Ka-
nungo): (a) Population has not been
the basis for allotment of ~ontrclled

raw materials to small scale industries
in different States.

(b) Does not arise.
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Coal Washery At Durgapur Steel
Plant

2275. Shri R, S. Pandey: Will he
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that the
coal washery capacity in Durgapur
Steel Plant is likely to be expanded;
and

(b) if so, by how much and the es-
timated cost of the expansion?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
meering (Shri P. C. Sethi): (a) and
(b). The overall caacity of the coal
washery in Durgapur Steel Plant is
not being expanded ag a part of the
present expansion programme. How-
ever, to increase the efficiency of the
washery, certain alterations are being
effected and balancing eqmupinent pro-
vided at a cost of about Rs. 3.2 mil-
lion.

Production Bonus for Bhilai Steel
Plant Employees
2276. Shri D. C. Sharma: Will the
Minister of Steel, Mines ang Heavy
Engineering be pleased to state:

(a) whether an agreement
providing for a production
bonus to be known as ‘production

incentive scheme’ has been reached
between the ‘management of Bhilai
Steel Plant and the INTUC affiliated
Steel Workers Union; and

(b) if so, the nature of the scheme
and the number of employees which
will be covered by the same?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy
Engineering (Shri P. C. Sethi): (a)
Yes, Sir,

(b) The scheme provides produc-
tion incentive to all personnel in the



11611 Written Answers CHAITRA 28, 1886 (SAKA) Written Answers

grades upto and including Rs. 1100—
1400 who are materially connected
with the production process, Initial-
ly, the incentive earmings consisted
of two parts—one part based on the
department’s own production and the
other part based on the production
of the Steel Melting Shop. For the
purpose of calculating incentive, the
linkage of the Steel Melting [Shop
has now been discontinued and
incentive payments are based on the
production efforts of each group
covered by the scheme. As per the
agreement with the Union, certain
additional groups of employees have
been brought within the purview of
the scheme, The total number of
employees covered by the scheme at
present, is 16593,

Committee on Patents

2277. Shri D. C. Sharma: Will the
Minister of Industry be pleased to
state:

(a) whether a Comrmittee to exa-
mine afresh the question of granting
patents in respect of foodstuffs and
drugs has been appointed recently;

(b), if so, the personnel of the
Committee and its scope of work;
and

(c) the time allotted to the Com-
mittee for submission of its report?

The Minister of Industry (Shri
Kanungo): (a) to (¢). The question
of the revision of the present law
relating to Patents is still under the
considration of the Government; and
has not been entrusted to any Com-
mittee outside the Government.
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Marble ang Iron Ore Deposits

2280, Shiri Vishwa Nath Pandey:
Will the Minister of Steel, Mines and

Heavy Engineering be pleased to
state: i

() whether it ig a fact that there
are deposits of nrarble and iron ore
In Mahendragarh District (Punjab);
and !

(b) if so, the details thereot?

The Deputy Minister in the Minis-
iry of Steel, Mines and Heavy Engi-
aeering (Shri P. C. Sethi): (a) and
(b) Iron ore bands are exposed on
the flanks of a ridge near Chhapra.
Antri, Beharipur and Zainpur  in
Mahindragarh District. The reserves
are estimated at 2.03 million tonnes
with an iron content of 63 75 percent
Iron ores are also recorded at Dhanota
and Dhancholi, the reserves of which
are estimated at 0.508 million tonnes
with an iron content of 64.81 to
67:15 per cent.

Marbles are recorded at Kamania,
Chhapra, Antri, Beharipur, Mand{
and Datla. The silica content jis 14
percent while the magnesia content
is 4 percent.

Cloth Production in U. P.

2281, Shri Vishwa Nath Pandey:
Will the Minister of Industry be
pleased to state:

Ya) the total amount of woollen
and khadi cloth production in Uttar
Pradesh during 1963-64; and
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(b) the grant given to
Pradesh Khadi
above period?

Uttar
Board during the

The Minister of Industry (Shr1
Kanungo): (a) 4995 lakh sq. meters
upto September, 1963).

(b), Rs. 95.99 lakhs,
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Iron and Steel for Punjad

2283. Shri Daljit Singh: Will the
Minister of Steel M.mes and Hcavy
Engineering be pleased to state: :

(a) the total quantity of jron and
steel allotted to Punrab during 1963-
64; and

(b) the total quantity thereof to be
allocated t{o that Satte during 1964-
657

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy
Engineering (Shri P. C. Sethi): (a)
Steel: During 1963-64, allocation was
restricted to cold rolled Black Plain
sheets of 16 to 20 gauges only. The
quantity allotted to Punjab State
during the period was 21,527 tonnes.
No allocation of galvanised Corru-
gated and galvanised Plain sheets
was made because of large outstand-
ings on the Producers. Except for
these categories, no allotments were
made. i

Pig Iron: 42,620 tonnes were allot-
ted to the State list (small scale)
foundries.

(b) Allotment for 1964-65 has nct
yet been made.

Manufacture of Glass in Orissa

(" Shri Ramachandra Ulaka:
\ Shri Dhuleshwar Meena:

Will the Minister of Imdustry be
pleased to refer to the reply given
to Unstarred Question No. 1220 on the
30th August, 1963 and State:

(a) whether the matter regarding
the manufacture of glass materials in
Orissa has since been examined; and

2284,

(b) it so, the result thereof?

The Minister of Industry (Shri
Kanupgo): (a) The proposal is still
under consideration.

(b) Does not airse.

323 (Ai) L.S.D—3.

Small Scale Industries in Orissa

f Shri Ramachandra Ulaka:
" Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state:

(a) the nature of assistance given
by the Small Scale Industries Service
Institute to the Small Scale Indus-
tries in Orissa during 1963-64; and

(b) the details thereof?

The Minister of Industry (Shri
Kanungo): (a) and (b). The nature
and details of assistance given to
Smail Scale Units during the year

1963-64 (up to February, 1964) are
given below:
(5) No. of factory visits . 482

(5) No. of parties given technical
a_dvice P

. . 389
(##%) No. of parties given informa-
tion for stanmg new mdus-
tries . 166
(#v) No. of parties given other
assistance . 400

Industrial Co-operative Societies in
ori

f Shri Ramachandra Ulaka:
2286.1 shri Dbuleshwar Micena:

Will the Minister of Industry be
pleased to state:

(a) the number of industrial co-
operative societies functioning in
Orissa as on the 31st January, 1964;
and

(b) the kind of societies and their
production capacities?

The Minister of Industry (Shri
Kanungo): (a) and (b). The informa-
tion is being collected and will be
laig on the Table of the House,
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12.02 hrs,
RE: CALLING ATTENTION NOTICE

(QUERY)

Mr. Speaker: Shri P. R. Chakravert!
(Interruptions).

Shri S. M. Banerjee: Sir, four or

five days ago, there was a calling
attention notice regarding Howran
Express derailment. I am simply

pointing out that the Railway Minister
choses to reply to one calling atten-
tion notice on railway accident. I do
not know why he refused to take it
up especially when sabotage was sus-
pected three or four days before.

Mr. Speaker: He takes some
excuse to bring in an interruption
when I have so many times requested
him that if he has any grievance he
may come to me. How can I answer
the calling attention notice (Interrup-
tions).

Shri 8. M. Banerjee: The Minister
knows them, he should not refuse
the calling attention notice (Interrup-
tions),

Mr. Speaker: T refuse it. What has
it to do with them? It is not the Rail-
way Ministry which does it.

—_—

12.03hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

TRAIN ACCIDENT ON GUNTUR-MACHERLA
SECTION

Shri P. R. Chakraverti (Dhanbad):
Sir, I call the attention of the hon.
Railway Minister to the following
matter of urgent public importance
and I request that he may make a
statement there on- ‘

“Train accident on Guntur-
Macherla section of the Southern
Railway on the 13th April, 1964
resulting in the death of one
passenger and injuries to several
oters.”

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):

17, 1964 to Matter of Urgent

Public Importance
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At about 5.40 hrs on 13-4-1964. While
train No. 1127 Up Guntur-Macherla
Mixed Passenger was running bet-
ween Pidugurala and Nadikude on
the Guntur-Macherla Metre Gauge
Branch Line section of Southeren
Railway, 6 wagons and 2 coaches of
the train capsized and another 3
coaches went off the rails at mile
550/15.

As at result of the accident, one
woman passenger was killed and an-
other 18 passengsers sustained minor
injuries. Of the injured, 15 persons,
after preliminary medical attention
by the Divisional Medical Officer of
Southern Railway, were discharged.
The remaining 3 injured were sent to
the hospital at Rentachintala, They
are reported to be progressing satis-
factorily,

Immediately on receipt of first in-
formation, the Chief Operating Sup-
erintendent and the Divisional Sup-
erintendent of Southern Railway
proceeded to the site of accident by
road and visited the site and the in-
jured shortly afterwards.

Ex-gratia payment to the next of
kin of the dead has been arranged.

Communications which .were inter-
rupted as a result of tre ‘accident
were resorted by noon 14-4-1964.

The Additional Commissioner ol
Railway Safety, Bangalore commen=-
ced his statutory enquiry into the
accident on 15-4-1964.

Shri P. R, Chakraverti: In the light
of these tragic occurrences within so
short a space of time, may I know
whether Government propose to go
deep intp the matter,

Shri S. V. Ramaswamy: The Ad-
ditional Commissioner of Railway
safety is going into the matter and we
will await his report,
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12.05 hrs.

PAPERS LAID ON THE TABLE
NOTIFICATION UNDER COFFEE AcT, 1942

The Minister of Internationa]l Trade
(Shri Manubhai Shah): I beg to lay
on the Table a copy of the Coffee
(Amendment Rules, 1964 published
in Notification No. G.S.R. 557 dated
the 4th April, 1964 under sub-section
(3) of section 48 of the Coffee Act,
1942. [Placed Library, See No. LT-
2736 /64].

ARTICLES OF ASSOCIATION AND MEmo-

RANDUM OF  ASSOCIATION OF

INSTRUMENTATION LIMITED

The Minister of Industry (Shri
Kanungo): I beg to lay on the Table—
(i) a copy each of the Articles
of Association and Memo-
nandum of Association of
Instrumentation Limited
[Placed in Library, see No.
LT-2737/64].
(ii) a copy of Annual Report of
the Khadi and Village Indus-
tries Commission for the year

1962-63. (Placed in Library
See No. LT-2738/64].

12.06 hrs.

STATEMENT RE. GRANT OF

LICENCE TO SUNDARAM AND
COMPANY FOR MANUFAC-
TURE OF SEWING
MACINE PARTS

The Minister of Finance (Shri T. T.
Krishnamachari): References were
made to me whilst Shri S. M. Baner-
jee spoke on 1st April 1964 on the
demands for grants of the Departments
of Supply and Technial Development.
‘This matter was highlichted in the
ront page of the Hindstan Times
of 2nd April 1964.) I am afraid
these references contain insinuations
which have to be met.

The facts as stated by the Honou-
rable Member are not correct. He
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Manufacture of
Sewing Machine Parts

said that a certain firm by the name
of Sundaram & Co., wer given a
licence for the manufacture of sewing
machine parts and this was mooted
through the Ministry of Economic &
Defence Coordination when I was in
charge of that Ministry and when Shri
S. Bhoothalingam was Secretary in
that Ministry at the time. I was not
aware of any such proposal being
mooted through the Ministry of Eco-
nomic & Defence Coordination nor
subsequently the Department of Co-
ordination of the Ministry of Finance
having anything to do with the licen-
sing of the manufacture of sewing
machine parts. On hearing the
allegation made by the Honourable
Member. I made enquiries and I found
that to a reference made to the Minis-
try of Economic & Defence Coordi-
nation by the Ministry of Industry.
Shri Bhoothalingam had said that the
case should be referred to the Indus-
trial Licensing Committee. At that
time, the Development Wing, or the
Directorate-General of Technical
Development as it came to be known,
was in the Ministry of Economic &
Defence Coordination,

The insinuation was that I  took
particular  interest in this matter.
This ic a matter which is dealt with
essentially by the Ministry of Indus-
try, in cnsultation with other Minis-
tries, and sometimes with the Plan-
ning Commission. The reference to
the Ministry of Finance in matters
like this is made when there is a
foreign  collaborator involved. I
understand there have been previous
references to the Finance Ministry
about similar proposals.

It is in connection with foreign
participation that this file came to
the Ministry of Finance. It is not a
very important matter and normally
the Finance Minister does not deal
with this at his level; but I under-
stood that the former Finance Minis-
ter had decided that his personal
orders should be taken in this parti-
cular case which involved collabora-
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{Shri T. T. Krishnamachari)

tion with a particular American
party. Hence it was put up to me
with a note from the Department of
Economic Affairs, recommending the
proposal sent to it by the Ministry of
Industry. When the file came to ne
on 24-12-1963, I had noted, inter alia:

“But I feel I should not take
any decision on this file because
the Indian participants of Singers
happen to belong to a family with
which I have close ties of friend-
ship. I would therefore,;suggest to
Secretary EAD (Economic Affairs
Deptt) to refer this matter to
the Prime Minister and request
him to refer this file to some other
Minister for orders.”

I had no further knowledge of what
happened to this matter, When I
saw the allegations made by the Hon-
ourable Member I called for the file
and I found that the Department of
Economic Affairs had put up a note
for the Prime Minister and passed it
to the Cabinet Secretary on  30-12-
1963. The Cabinet Secretary had
asked for the connected files on
31-12-1963 and in 1-1-1964 the
Cabinet Secretary had noted to the
Prime Minister. The Prime Minister
had disposed of this file on 1-1-1964,
approving of the proposal ag recom-
mended by the Ministry of Industry.

In the face of these facts I hope
the House will recognise that the al-
legations made by the Honourable
Member, Shri Banerjee, either against
me or against Shri Bhoothalingam are
not borne out by facts. I hope the
House will not mind my underlin-
ing the fact that I declined to take
a decision in the matter and wanted
it to be submitted to the Prime
Minister,

The position of Ministers is extre-
mely difficult normally but if such
allegations are made which are not
true and they gain currency it brings
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Government into contempt and
damages the reputation of the indi-
vidual Minister. I had brought this
matter to the notice of the Speaker on
the 2nd of April, 1964,

I seek the guidance of the Spea-
ker and of the House as to how to deal
with matters of this nature and what
remedy would there be to the persons
affected if charges of this nature are
made without substance and without
verification.

Shri S. M. Banerjee (Kanpur):
Sir, on 1st April, (1964 I made this
speech, I did not say enything against
the Finance Minister personally. I said
that this was a deal which, according
to me was a shady deal, and my in-
formation was—I spoke subject to cor-
rection—that the particular licence
was rejected by the ex Finance
Minister, and this particular item on
which the licence was granted was
not considered to be an item on the
priority list. This was mooted through
Shri Boothalingam who was then
Secretary of the particular department
only to give preference to this parti-
cular firm, I never wanted to insi-
nuate anybody. I only wanted a fair
enquiry into the whole affair, as to
why in this particular case a devia-
tion was made from the regular pro-
cedure. Why did it go to that
Ministry at all? If the hon. Minis-
ter feels that I have made insinua-
tions against him, I must say I have
made none. I did not impute any
motives to him. Why was this deal
referrred to the Prime Minister at
all? Let the House take a decision. I
am aware of my responsibility, I did
not say anything which was basically
wrong, I simply wanted an infor-
mation. If the Members are gagged
even when they ask for that because
the Finance Minister does not like,
what can we do. Tt may be true
that he was not responsible. He was
not responsible even in the Mundhra
deal directly,
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Mr. Speaker: Order, order. That is
not the question here. It is expected
of the Members that they should just
inform themeslves of the facts that
are there, If insinuations are made,
even indirectly, then the reputation
of the Government and of the Minis-
ter is affected, Therfore, hon. Members
should be careful here (Interruption),
Order, order. I conveyed this to him
and requested him to see me. He
expressed the desire that he would
-directly see me. But he never came.

Shri S. M, Banerjee:
to see you.

I came thrice
I am always available.

Mr. Speaker: May I know whether
other hon. Members also have this
complaint that I am not there when
they want to see me. 1 am always
there. I spend so much of my time
in my office, Any time hon. Members
can come and see me. I am very sorry
that he came three times and I was
not there,

e -
Shri S. M. Banerjee: I am always
available,

Mr. Speaker: He is always available
and I am not available.. 1 have been
waiting for the hon. Member. I
wanted him just to take this trouble
and come to me so that we might
discusg it. Then he might have ex-
plained it to me. "I waited for so
many days, and somehow I could not
have that opportunity of talking to
him. Then I allowed the Minister to
make this statement.

The Minister wants that I should
give him guidance. There is no need
of my giving any fresh guidarce. The
position is very clear, tkat the Mem-
bers should first make an enquiry
into the facts before making any
insinuation, ‘might even indirectly
produce ‘that result. 'Therefore it is
now clear that the Minister, ag soon
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as the papers were received by him,
put it down by a note on that that the
main applicant was connected with a
family with which the Minister had
friendly relations and, therfore, the
papers may be sent for ihe orders of
the Prime Minister. If thesc facts
had been known to the hon. Member
himself or he had tried to make him-
self familiar with them, then probably
he would not have made that state-
ment. Because there js ‘reedom of
speech, of course, hon, Members can
make any statement here. But if they
are in doubt and if they want to
know certain facts, my recquest to
them is that they might wrile to the
Minister and first find out those facts.
If the information that is supplied to
them does not satisfy them, they have
reasonable grounds of making any al-
legations, insinuations or any state-
ment which might indirectly also
produce that result, They are justi-
fied in doing that and I would not
prevent them. They can make that
statement. But some effort should be
made to verify the facts before such
a statement is made.

Shrimati Renu Chakravartty
(Barrackpore); Sir, I would like to
ask one thing. One point has not
been clarified, and we do not know all
the details. Here, something that
was on the non-priority list is consi-
dered important enough for the
Minister of Finance to forward to the
Prime Minister, What is the reason
for that? He should have outright
said that it was on the non-priority
list, Why should worry the Prime
Minister for this? This is what we
are not able to understand.

Shri T, T. Krishnamachari: I am
afraid, the hon. friend there who is
extremely intelligent tries to give a
twist. As a matter of fact, I am not
concerned whether anything is in a
priority list or not. The file comes
to me and I say, T will not take g de-
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cision on it”. Therfore, I sent it to
the Prime Minister, Now she seeks to
import some further insinuationg in
it. Of course, she is very clever; but
I think, the House should see through
the game.

Shrimati Renu Chakravartty: What
is the cleverness?

Shri Ranga (Chittoor): The hon.
Minister said that to be a Minister is
a very difficult job and to have to
discharge their responsibility it is
very difficult and an onerous task. So,
is the position of the Member of this
House. I do not know the details
of that particular incident about which
or out of which this statement of the
hon. Minister has arisen, But one thing
is clear. I dare say, you remember
that there was a controversy between
one Minister on that side, who is no
longer a Minister, and one or two
Members on this side, There were
challenges also saying. “Are you pre-
pared to resign if my facts are cor-
rect?” The other man also retaliated
in the same fashion and in the end
we know the result. Actually, that
particular Member was courageous
enough to insists upon an inquiry and
a kind of an inquiry was made. A
reference was also made to the At-
torney-General and in the end the
Minister had to resign, Therefore, it

is not always possible for us to be
quite sure of all the facts and the
veracity of the story that is placed

before us before we have to venture,
in the discharge of our public res-
ponsibilities, to make certain remarks
here. All that can be expected of us
js that we should not knowingly and
wiltully and mischievously, with
mischievous intent, make insinuatins;
otherwise you are here to pull us up
whenever you think in your judg-
ment that we are going a litle farther
tan we could possibly be expected
to do in the discharge of our duties.
I think, it is better that we should
leave it at that, leave it to your dis-
cretion or to the discretion of the
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Chair and also to the sense of judge-
ment of the Member concerned, If
by any chance once or twice the
Member commits grave wrong in the
discharge of his duties well
he takes the blame for it. The
whole House is here and the House
has got a horse-sense also. Beyond
that I do not think we should give
any exhortations to Members.

Mr. Speaker: It is not exhortations
that I am giving, but I am asking
them that they should put in some
effort to verify the facts before they
make a statement here.

Shrimati Renu Chakravartty: Yes,
of course. '

‘Mr. Speaker: A simple letter to the
Minister would have brought out the
facts.

Shrimati Renu Crakravarity: What
are the facts? He has not been able
to answer my point at all.

Mr. Speaker: He has. Because he
was related directly, that should be
dealt with by others. Therefore, that
question does not arise.

Shri S. M, Banerjee: May I have
your guidance in one matter? Sup-
pose, we want to have some more de-
tails—there is a news item or we get
some agnonymous letter—it is open to
us to write a letter. Now, it was not
a personal matter, as the Finance
Minister or the Minister without port-
folio. It was concerning that factory.
Suppose, we want to conceal some
facts from outside and only want to
bring it up in Parliament not only
for sensationalism but also to give
certain facts to the House. I abide by
your guidance, but should we not do
that? Is that not open to us?

Mr. Speaker: I have already said—
and there ig nothing that I can add to
what I have said—that because this
liberty or freedom of speech is there,
the responsibilily also comes in side
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by side that whoever wants to exer-
cise that liberty must satisfy himself
also to some extent at least. I have
requested for this simple procedure
that some effort must be made to find
out the facts. That js all that I have
said,

RE; CONFERENCE OF AFRO-
ASIAN NATIONS

Shri Thirumala Rao (Kakinada):
May I make a submission?

Mr. Speaker: That is finished.

Shri Thirumala Rao: Not with re-
gard to that. Shri Swaran Singh has
just now returned from a conference
of Afro-Asian nations that met in
Jakarta. We have heard something
about his activities there. If, with
your permission, he can......

Mr. Speaker: I cannot ask him in
this manner, suddenly.

12.19 hrs.
APPROPRIATION® (NO. 2) BILL

Shri T. T. Krishnamachari: Sir, I
beg to move for leave to introduce a
Bill to authorise payment and appro-
priation of certain sums from and out
of the Consolidated Fund of India
for the services of the financial year
1964-65.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund. of India for the services of
the financial year 1964-65.”

The motion was adopted.

Shri T. T. Krishnamachari: Sir, I
introducet the Bill.

(No. 2) Bill 11628

1220 hrs.
FINANCE BILL
Shri T. T. Krishnamachari:
bsg to move:}

“That the Bill to give effect to
the financial Proposals of the cen-
tra] Government for the financial
year 1964-65 be taken into consi-
deration.”

Shrall I move the other Bill also so
that decussion might be on both?

Mr. Speaker: Only this one, that is
Finance Bill.

Sir, I

Shri T. T. Krishnamachari: All right.

Sir, it is now more than six weeks
since the Finance Bill was presented
to the House along with the Budget
for 1964-65. Government’s policieg as
reflected in these proposals have been
very fully discussed in both Houses
of Parliament. In my replies to the
general debate, I had explained the
broad economic and social objectives
of the tax proposals. Elucidations of
the detailed implications of these pro-
posals have also been furnished to hon.
Members. I would, in particular,
draw attention to the document
“Rationale of the tax proposals” cir-
culated a few days ago which relates
to the basic economic objectives with
the specific tax measures in the Fin-
ance Bill. It is not, therefore, neces-
sary for me now to go again into the
economic basis of the budget.

The tax proposals have evoked a
considerable amount of active and
well-informed interest and perhaps
alsp active resistance among certain
sections not only in this House but
also outside, in the press and among
the public at large. Some of the in-
terests concerned have made specific
representations to Government. This
wide discussion that has taken place
has been very useful and has helped

*Published in the Gazette of India,
17-4-1964,

tIntroduced with the recommendation
4Moved with the recommendation of

Extraordinary, Part II, Section 2 dateq

of the President.
the President.
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us to formulate certain amendments
to streamline the proposals in the Fin-
ance Bill to give 3 measure of relief
Where it was deserving and to re-
move some unintended hardships and
anomalies. The official amendments
that have been tabled are as  result
of this process. I place them before
the House in the hope that the pro-
visions of the Finance Bill, as modified
by these amendments, will serve to
implement more effectively the basic
objectives of the Budget, namely,
growth with social justice, and I shall
confine my remarks, in the main, to
explaining how the amendments pro-
posed fit into the overall rationale of
the provisions in the Finance Bill.

Sir, at the time of introducing the
Budget, I gave some thought whether
it was necessary for me to introduce
the Finance Bill as it related to direct
taxes at the same time and whether I
should not follow the practice followed
in the United Kingdom of introducing
a Bill later on after outlining the
provisions. Finally, I stuck to the
convention but in the light of my ex-
perience this year, I do hope—if I
am Finance Minister next year—to be
able to make the departure, namely, to
announce the proposals first anq bring
in the Bill later sa that the Bill
will not be subject to minor amend-
ments such as this Bill has been sub-
jected to.

The new structure of personal taxa-
tion in the Finance Bill is a consider-
ably simplified one. The main changes
introduced in this year’s budget aim
at a simplification of the rate structure
of income-tax and super-tax, relieving
persons in the lower and small income
groups from the burden of compulsory
deposits, moderating and readjusting
the incidence of tax consistently with
the interests of revenue and introduc-
ing the advantage of tax savings in
mobilising greater private savings in
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the middle and higher income groups.
Over-lapping surcharges in income-tax
and super-tax have been abolished
and replaced by a single surcharge for
purposes of the Union. This sur-
charge operates in respect of ynearneq
income only when such income ex-
ceeds Rs. 10,000 and in regard to
earned income when such income is
over Rs. 1 lakh. In carrying out these
changes in the structure of personal
taxation, a somewhat higher incidence
of tax might have arisen at some in-
come levels when compared with the
incidence of net tax for 1963-64 ex-
clusive of the element of compulsory
deposit. This has been criticised in
the House and outside and I have
been considering whether some conces-
sion could be given to lower income
groups in the income range upto
Rs. 20,000. In the pature of things, no
large concession is possible but it is
now proposed that the initial tax-free
slab of income for this group should
be raised from Rs. 3000 to Rs. 3200
in the case of a married individual
with no child or a Hindu undivided
family with no minor co-parcener;
from Rs. 3300 to Rs. 3600 for an in-
vidual with one child or a Hindu un-
divided family with one minor co-
parcener and from Rs 3600 to Rs.
4000 for a married individual with
more than one child or a Hindu un-
divideg family with more than one
minor coparcener. The effect of
these changes on married indivi-
duals with more than one child
which is the most important
category of assesses, will be to lower
the tax payable on earned as well as
unearneq income as compared to
1963-64 rates excluding the compul-
sory deposit at all levels of income up-
to about Rs. 8500. On incomes above
this level also, there will be a reduc-
tion except at a few points where the
tax payable now will be slightly hig-
her but in no case exceeding one-fifth
of one per cent of the total income.
These concessions will provide a mea-

‘sure of further reliet to these income

groups.
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The Annuity Deposit Scheme, in the
new scheme of taxation, is an impor-
tant jnstrument for mobilising private
savings and to counter inflationary
trends. The provisions relating to this
scheme have already been fully ex-
plained and I need not go into them
again. I would, therefore, confine
myself to the changes that are propos-
ed to be made. I had already indicat-
ed in my reply to the general discus-
sion in the Lok Sabha that the de-
posit is proposed to be made optional
in the case of persons who are more
than 70 years of age. Such persons,
under the amendment proposed, may
exercise the option not to make the
deposit in the first year of assessment
in which they are liable to make a de-
posit. Any such option, once exer-
cised, will be final and will not carry
with it any extra tax liability. It has
been suggesteq that the Annuity De-
posit Scheme should be made optional
for others also. In the case of others,
there will be an option not {o make
the deposit but the exercise of such
an option will, naturally, have to be
made unattractive if the basic objec-
tive of mobilising private savings is
not to be defeated. In such cases,
therefore, an additional amount of in-
come tax of 50 per cent of the differ-
ence between the Annuity Deposit
amount and the extra tax payable
when the deposit amount is not des
ducted from the assessees income, is
proposed to be imposed.

Two other changes have also been
proposed in regard to the 'Annuity
Deposit Scheme. It is proposed that
income of the nature of capital gains
or of compensation received for loss
of employment etc., will not be taken
into account in calculating the amount
of Annuity Deposit since such income
cannot be classifieq as part of regular
earnings and is already taxed at con-
cessional rates under the Income-
Tax Act. The other change proposed
is to allow playwrights, authors,
artists, musicians or actors to make an
additional deposit of 25 per cent of
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their income instead of 15 per cent
provided in the Finance Bill. There
has been a request from some of the
associations of artists that the limit
may be increased. I am glad that
artists are interested in voluntarily
availing themselves of the benefits of
the Annuity Deposit Scheme and the
raising of the limit will be an e€n-
couragement for them to do so.

As part of the same objective of en-
couragement to private savings, the
rate of deduction of income-tax and
surcharge at source from interest on.
securities in the case of resident asses-
sees is proposed to be fixed at 20 per
cent as in respect of dividends instead
of 29 and odd per cent as it is today.
This will ensure similar facilities for
investment in Government securities
as in shares of joint-stock companies.

One other change that is proposed
in personal taxation is to exempt stip-
ends or remunerations received by
foreign students and professors from
foreign Governments or institutions
for carrying on research work in Indiy
under an approved programme. This
exemption will be available for a
period of two years for each such in-
dividual.

I now turn to the proposals relating
to corporate taxation. The basic ob-
jectives in the Finance Bill in the
matter of company taxation are to pro-
vide general incentives for stimulat-
ing investment, specific incentives for
priority industries, and while encour-
aging growth to induce diversification
of ownership in industry. The general
incentives provided for the generation
of greater savings in the corporate
‘sector are mainly the replacement of
the suverprofits tax by the Companies
(Profits) Surtax, which will have a
generally lower and more equitable
incidence, and the exemption of inter-
corporate dividends from supertax.

Tn addition, the development rebate
incentive js proposed to be extended
to second-hand plant and machinery



11633 Finance APRIL 17, 1964 Bill 11634
[Shri T, T. Krishnamachari]
newly imported from abroad. In the in which the public are substantially

budget speech I had referred to the
need for a fuller utiiisation of capa-
city that exists in Indian industry.
And as a specific incentive for secur-
ing, this, it is proposed to revive the
additional depreciation allowance for
.a third-shift working of plant and
machinery at 50 per cent of the normal
rate of depreciation, This concession
was in force from 1949-50 to 1954-55,
and would be given effect to by an
amendment of the Income-tax Rules
which will take effect from the ass-
ssment year 1964-65,

It is necessary that the savings
generated in the corporate sector
should be increasingly utilised for in-
.dustrial investment and growth. This
is the primary object of the extra
amount of tax on companies on the
dividend distributed by them on their
-equity capital. The exemption to
certain categories of companies from
the requirement of compulsory distri-
bution of dividends also proceeds
from a similar rationale, This ex-
emption’ is now proposed to be exten-
.ded to such companies as are mainly,
although not wholly, engaged in
manufacturing or processing of goods
or in mining or in the generation and
distribution of electricity. It is also
proposed to extend this exemption to
Indian companies the book-value of
‘whose machinery or plant used for
the purpose of their business, exclu-
sive of office  appliances and road
transport vehicles, amounts to or ex-
ceeds Rs. 50 lakhs. This will benefit
Indian companies which may not be
engaged in manufacturing industries
but in engineering and other construc-
tional activities or in other services
and are capital intensive and will
enable them to build up sufficient re-
sources for expansion. The next
change I propose is to remove a
specific anomaly. At present, a com-
pany in which not less than 40 per
cent of the shares are held by the
Government is treated as a company

interested, This condition is however
not satisfied by the Industrial
Finance Corporation or a few State
Finance Corporations, as the Reserve
Bank of India and not the Govern-
ment holds g substantial block of their
share. The result is that these finan-
cial corporations are, for the purpose
of the Income-tax Act, as it now
stands; treated ag companies in which
the public are not substantially in-
terested. It is patently incongruous
that such corporations should be
equated with closely held private limi-
ted companies in the matter of tax
treatment. In order to remove this
anomaly, it is proposed to amend the
relevant provisions in the Income-tax
Act, 1961, so as to provide that a
company in which the Government or
the Reserve Bank of India or a cor-
poration owned by the Keserve Bank
singly or taken together hold at
least 40 per cent of the shares, will
be treated as a company in which the
public are substantially interested.
This will free such companies from the
higher rate of taxation applicable to
companies in which the public are
not substantially interested as also
from the requirement of compulsory
distribution of dividend,

Under the proposed scheme of
taxation, companies in which the pub-
lic are not substantially interested
bear a heavier tax burden, as they
are closely held by a few controlling
interests, The Finance Bill has a pro-
vision to increase the supertax on such
companies from 25 per cent to 35
per cent. This measure is necessary
if the present devices of preventing
abuseg in closely held corporation like
obligatory  distribution of  profits
dividends are to be varied. By the
same reasoning, it is necessary to en-
courage small companies formed by
entrepreneurs of the small or middle
income groups. In this behalf, I
have given notice of an amendment
providing that, in the case of com-
panies in which the public are not
substantially interested and which
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are wholly or mainly engaged in
manufacturing or processing of goods
or in mining or jin the generation
and distribution of electricity and
whose total income does not exceed
Rs, 2 lakhs, the overall rate of tax on
the first Rs. 1 lakh of the total income
is proposed to be fixed at 50 per cent
as against the normal overall rate of
60 per cent provided in the Finance
‘Bill.

I have since given some further
thought to this matter and am now
prepared, subject to the approval of
the House, to further extend this con-
cession and to liberalise this provi-
sion so that in the case of such com-
panies whose total income does not
exceed Rs. 5 lakhs, the overall rate
of tax on the first Rs. 2 lakhg of in-
come will be 50 per cent. An amend-
ment in this behalf will be tabled.

In the scheme of the Finance Bill.
certain specifiz incentives have also
been provided for directing corporate
savings to priority investments, Basic
industries which are capital intensive
and have a relatively low profitability
and longer periods of gestation have
been chosen for these incentives.
The articles of manufacture concerned
have been listed in Part IV of the
First Schedule to the Finance Bill
The profits derived from the manu-
facture or production of these articles
qualify for a rebate of 10 per cent of
the overall normal tax on companies.
I now propose certain changeg in this
list. Electronic equipment and petro-
chemicals, in which we foresee a large
expansion in the Fourth Plan, are two
important additions. Manganese ore,
dolomite, magnesite and mineral oil
are to be added under ‘mining indus-
tries’. The entry relating to ‘ele-
ctrical equipment’ has been modified
and will be applicable to eguipment
for the generation and transmission
of electricity including transformers,
cables and transmission towers, The
entry of ‘fertilisers’ has been spelt
out. Coffee and rubber are the only
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deletiong since the income derived
by the companies engaged in these
plantation industries falls under the
category of agricultural income
which ig exémpt from the purview of
the Income-tax Act.

There are two other changes in Cor-
porate taxation which are not of a
major character. Under one of the
provisions in the Finance Bill, the ex-
penditure incurred by companies on
providing perquisites to employees in
excess of 20 per cent of the employees’
salary will not be allowed as a deduc-
tion in comuting the taxable income of
companies. It is proposed to exclude
from the purview of this, any expen-
diture incurred by companies in pro-
viding free or concessional passages or
travel concessions to their employees
for going on leave to their homes ab-
road or in India. The other amend-
ment is in respect of the rate of de-
duction at source in the case of resi-
dent companies from dividends and
interest on securities. It is proposed
to reduce this rate from 25 per cent to
20 per cent as in the case of resident
non-company assessees, While involv-
ing only a deferment of tax collection
for a short period, this change will
facilitate transactions in securities in
public debt offices and in sharés in
the stock exchanges.

Certain changes have been proposed
in regard to the taxation of capital
gains accruing to equity sharehclders
from the issue of bonus shares and of
capital gains other than short-term
capital gains accruing to non-company
assessees. In respect of bonus shares,
the amendments proposed are the fol-
lowing:

(i) The fair market value of borus
shares as on the 31st day from ¢he date
of their allotment will be taken as the
amount of the capital gains. Such
capital gains will be charged to tax in
the case of non-company assessees at
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one-half of the average rate of the tax
applicable to the assessee’s income
other than capital gains, subject to a
minimum tax of 15 per cent thereof.
The first Rs. 5,000 of such capital gains
will be exempt from tax.

Companies will be charged only to
income-tax (and not super-tax) on
such capital gains at the rate of 123
per cent thereof. This concession jg in
line with the other concession ¢f ex-
emption of companies from super-tax
on intercorporate dividends.

I had promised in my closing speech
on the general discussion of the Budget
to treat issues of bonus shares from
share premium gccount on a different
footing and exempt them from the tax
on capital gains. A fortiori the tax

on companies on bonus share issues
from share premium account should
also be eliminated. This has been

done in the proposed amendment. But
the clause relating to relief from taxa-
tion of companies on the issue of bonus
shares from the share premium account
looks like having a retrospective cffect
for issues in the year 1963-64. This
is not the intention, and an amendment
will be moved to remedy this possible
interpretation. As I gm giving no re-
trospective relief to companies in this
regard, I also propose not to give
retrospective effect to the exemption
of shareholders from tax on capital
gains in respect of bonus share issued
to them wholly out of the share pre-
mium account of companies during
1963-64. A suitable amendment for
this purpose will be tabled.

In respect of capital gaing other than
short-term rapital gains arising to non-
company assessees, the following
changes are proposed. This has been
found necessary because the changes in
this section made in 1962 are so com-
plex that interpretation of a revised
scheme of capital gains tax into them
would lead to a veriety of interpreta-
tions. The first Rs. 5,000 of such gains
will be wholly exempted from tax. No
tax will be chargeable on such capital

APRIL 17, 1964

Bill 11638

gains if the assessee’s total income
does not exceed Rs, 10,000, Tax on
such capital gains will be charged at a
specifice percentage of the average rate
of tax applicable to the assessee’s ordi-
nary income exclusive of any capital
gains other than short-term capital
gains or any income by way of com-
pensation for termination of managing
or selling agency etc. If the capital
gains relate to lands or buildings, tax
would be charged thereon at 75 per
cent of this average rate, and in other
cases at 50 per cent of the average
rate. However, the minimum amount
of tax payable on long-term capital
gains will be 15 per cent of the
amount of the gains.

While indicating these revisions in
the scheme of capital gains taxation, I
would like to highlight clause 13 of the
Finance Bill which is designed to check
evasion of tax on capital gains through
an under-statement of the considera-
tion received on the transfer of capital
assets. It iscommonly known to hon.
Members that when sales are made,
the value in many cases in an under-
statement. According to this provision
the capital gains shall be computed
with reference to the fair market
value on the date of transfer, if in
the opinion of the income-tax officer,
the fair market value exceeds the
value declared by an assessee by an
amount not less than 15 per cent of
the declared value.

Another provision in the Finance Bill
which is of importance, in our many-
pronged attack on the problem of tax
evasion, is the clause relating to dis-
closure to the members of the public
information contained in tax records.

Some misgivings have been ex-
pressed in Parliament about these pro-
visions and I agree that they should
not be capable of being used for peér-
sonal ends or for malicious harassment.
They should also not result in an excess
of administrative discretion in the tax
authorities with a potential for abuse.
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‘With these ends in view, the follow-
ing changes are proposed: (i) The ap-
piication asking for the information
will have to be in a prescribed form,
but no fee will be required to be paid,
(ii) The Commissioner of Income-tax
will furnish information only if he is
satisfied that its disclosure would be
in the public interest. His decision in
this matter would be final and not sub-
ject to question in any court of law.
(iii) The protection available under the
Income-tax Act, 1922, relating to asse-
ssments made prior to 1-4-60 will be
maintained, (iv) The Central Govern-
ment will have the power to mnotify
ciassess if assessees in respect of whom
discloure of informatin would not be
made, having regard to the practices
and usages customary or any other re-
levant factors. At the moment, for
instance, we have in mind banking
companies, which under sec. 34A of
the Banking Comanies Act are protec-
ted from being compelled to disclose
information in any proceedings
under the industrial Disputes Act in
regard to their secret reserves
or gecret provisions for bad ana
doubtful debts. In such cases, it
would be agreed that it would not be
desirable to have a disclosure of
information. There may be similar
cases in the future and this enabling
provision has, therefore, been pro-
posed. (v) It is also proposed to
amend sec. 280 of the Income-tax Act,
1961. ‘o provide for the punishment of
any public servants who makes any
unauthoriseq disclosure of informa-
tion. This again, it would be agreed,
is a pecessary safeguard.

As part of our policy to reduce the

concentration of wealth, particularly -

that arising from unearned prosperity
passed on from generation to genera-
tion. ‘he rates of estate duty have
been sharply enhanced in the Finance
Bill. It has been represented that the
rate of tax of 85 per cent at the high-
est slab may in some cases have the
effect of taking away as dutv and
taxes the full value of the estate. In
partial mitigation, it is therefore pro-
posed to allow the full amount of the
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probate duty to be deducted from the
estate duty payable instead of one half
of the probate duty allowable under
the present provision.

In respect of the expenditure tax,
two amendments are proposed. These
are merely to effectuate the inten‘ions
as explained in part B of my budget
speech. It is proposed to amend cl
51 of the Bill so as to omit the proviso
to ‘he charging section of the Expen-
diture Tax Act, 1957 in order that the
expenditure tax is attracted on all
expenditure above Rs. 36,000 per
annum no matter from what source
the money for expenditure came.
This will make the provision in the
Bill conform to the announcement in
the budget speech. The other change
is in the matter of customs duties or
taxes paid by a person on importing
or purchasing articles for his personat
use. In line with the policy to reduce
to the minimum the exemptions and
deductions in the compu‘ation of the
expenditure tax and amendment has
been proposed which will have the
effect of such expenditure not being
allowed as a deduction from taxable
expenditure for the purposes of the
expendi‘ure tax,

In my reply to the general debate
on the Budget in this House, I had
also mentioned that steps were being
taken to move an amendment to ‘he
Gift Tax Act for reducing from Rs.
10,000 to Rs, 5,000 the existing mone-
tary limit upto which gifts are exempt
from tax under the Gift Tax Act. An
amendment in this behalf is also being
moved.

I now turn to indirect taxes. In
both Houses of Parliament, I have
explaineq the reasons why it is not
possible to give any concessions of a
substantial nature in excise duty.
Considerations of revenue and the
need to conserve foreign exchange by
restraining the demand on imported
articles have, no doubt, weighed with
us. But even more strongly, what
has prevented me from making any
substantial reduction in indirect taxa-
tion has Been the firm conviction,
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which I have often expressed, that
any such reduction is not likely to be
passed on to the consumer and will
only go to increase the margins of
traders. I came across a very queer
instance of this in one of the govern-
ment companies. When a concession
was given in regard to caustic soda
in respec' of the duty, the prices were
maintained, but when the duty was
altered the prices were raised—by one
of our own concerns. The amend-
ments proposed in regard to excise
duties, therefore, Tepresent only
marginal reliefs,

The first part of my proposals re-
lates to textiles. Taking into account
the needs of the handloom and the
smaller powerloom sectors, I am ex-
tcnding further the total exemption
on yarn in the form of hanks, to new
french counts below 29 and halv-
ing the duty on such yarn of 29 counts
but below 34, Corresponding reliefs
to the extent of 5§ nP per kg in each
case is also to be given on these two
groups of cotton yarns in forms other
than in hanks, and the ceiling rate is
also slightly proposed to be readjust-

L

Secondly, on the analogy of a simi-
lar concession already in operation in
respect of ‘independent processors’ and
for the same reasons, a concession of
1|5th of the special excise duty pay-
able on sized yarn is being given to
‘independent’ sizing units.

Thirdly. considering *hat the duty
liability at the existing compounded
rates for fine and superfine fabrics
payable by small powerlooms which
are hit by the anti-fragmentation
clause 'is somewhat high, relief is
also being given to them by re-fixing
the compounded levy rate at one-third
of the present figure. This, together
with the reduction in the varn duty
mentioned earlier, should give them
sufficient additional assistance.

Fourthly, the effective rate of duty
on industrial rayon yarns (mainly
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tyre cords) is being reduceq from
Rs. 4 to Rs. 2.67 per Kg.

Certain relatively minor adjust-
ments are being made with regard to
tyres and paper boards, manufaclured
in certain new units set up during
the Third P.an period. Extruded alu-
minium rods are being put on a par
with the rolled product. 1 am also
making certain minor adjustments in
the manner of fixing the effective
rates of duty on the differant cate-
gories of match factories. These chan-
ges, 1 feel, will have the desired effect
of preventing fragmentation cf larger
units and at the same encouraging
higher production in, and consolida-
tion of, the smaller units.

All these reliefs would be given
effect to by notifications which are
being issued separately.

In conclusion, I would like to point
out that while the amendments pro-
posed by Government seem to be for-
midable and indicative of revised
thinking, in fact they are not so. As
I have mentioned before, the re-
drawing of the sections relating to
capital gains has been found neces-
sary because of certain confusion that
might arise unless the subject matter-
of the sections is specifically stated.
Secondly, the import of certain con-
cessions in regard to Section 104 or
the old section 23-A companies also
needs spelling out. Another set of
amendments relating to Annuity De-
posits, while they seem 2xtensive, are
comparatively simple amendmentg in
order to provide the concessions I had

' already indicated. I am circulating to

hon. Members a brochure showing
the clauses of the Finance Bill as they
will read if the amendments proposed
to be moved by me are accepted by
the House. Hon Members will find
that the amendments prnposed are
underlined in the brochure. It will be
evident to them that the bulk of these
amendments are of a drafting nature,
and are intended to clarify the posi-
tion better than originally stated in
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the Bill. One particular amendment
in regard to Expenditure Tax is the
change in a provision of the Act to
which I had referred in my {udget
Speech, but which had not found a
place in the Bill

I hope hon. Members will appre-
ciate thaj the changes proposed by
the amendments will go to show that
an attempt has been made to simplify
the tax structure to rationalise, it and
to make the burden more equitable.
The criticism outside the House has
been largely on two items of tax pro-
posals. One is the dividend tax of 7%
per cent. Suggestions have been made
for varying it, for providing a slab and
so on. In actual fact the dividend tax
will not, as it applies to the income
of companies, be more than 23 to 3 per
cent of profits, and it is impossible to
give any concessions for ploughing in
of income into reserves without at
the same time putting a check on in-
discriminate distribution of profits as
dividends. There may be many people
who are not concerned about build-
ing up reserves of companies, and to
them the dividend tax will certainly
look harsh. But that is not the view
of the Government, and the divi-
dend tax base, if it is altered, will be-
come far more onerous than it is at
present.

. The other complaint is about the
tax on bonus issues which has been
highlighted in the press, and in the
criticisms by the concerned interests.
The tax on bonus issues now propcsed
will have a low incidence, if actually
the large masg of the shareholders, as
is often made out, is the middle-in-
come group. In the case of the less
affluent of the middle-income group,
and I do not know if
they have any shares, the exemp-
tion of Rs. 5,000 will take care of
them. In the case of the better off
sections of the middle-income group,
the incidence may not =xceed more
than the 15 per cent limit now im-
posed. In the case of people who
have invested large amounts of mo-
ney in ghares, the House will agree
with me that they should pay a pro-
gressively higher rate of tax even on
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bonug issues. I hope the hon, Mem-
bers will study the changes as pro-
posed and accept the proposals in
entirety and help in the creation of
steady conditions in the markets which:
have been subject to scares ana
alarms every now and then.

Another fact I would like to refer
to, with all apologies to the interests
concerned, is the undue emphasis on.
the importance of the share market
that seems to have crept into our con--
cept of economic growth, I do not say
that the share markei is not neces-
sary, nor do I say that it is not use-
ful. What I would like to say is that
it does not represent the views of the
large majority of the people in this
country who want to buy shares for
investment.

Shri Nath Pal (Rajapur): Why don't
you abolish the share market? ! mean-
it seriously,

Shri T. T. Krishnamachari: I never
believe in extremes.

I am sure many people make the
sharket their professicn. I have no
doubt they are honourable people, but
the economic policy of the country
cannot be geared towards making
conditions bullish for this section of
the community, which is but a micro-
scopic section of the community as a
whole. On a closer examination, one
would find that the quotations in the
share market do not always represent
the' reality. For instance, in the case
of the shares of a concern, which we
may call “X”, which, on the basis of
the last issued balance sheet will
make Rs. 264 lakhs more on the
basis of the proposed taxation, the
shares are hammered down, so that
the price would not rise anything be-
yond Rs, 25. The break up value of’
the share is several times the current
quotation. What does this figure of’
Rs. 25 really represert, when the
company’s earning capacity is greater,
when its break up wvalue is several
times more than the market quota-
tion? 1 think this instance should
show to intelligent people in India
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that while the share market might
provide one of the indicators, it is by
ho means a reliable indicator of the
Pprevailing economic trends.

I recognise that many people
are angry with the Budget and
also perhaps with me. They have
a perfect justification to be so
angry. Members of Government
would be greater fools than
‘they are expected to be if they did
not recognise that with the Estate
‘Duty as proposed, along with the an-
cillary levies like Gifts Tax etc., they
‘would not be resisted by persons
affected. They would be. But the basic
philosophy behing these dutieg is that
they serve to promote the objectives
accepted as imperative by the Cong-
ress Party, I am afraid, while I have
every sympathy for the people who
are angry with me and I do not at
al]l reciprocate their feelings, I am un~-
able to do anything to assuage or
lessen. their anger with these propo-
sals. We as a Government have no
doubt that we are proceeding on the
right lines, and the proposals con-
tained in the Budget and in the Fin-
ance Bill are an earnest effort in
that direction.

Mr. Speaker:

“That the Bill to give effect to the
financial proposals of the Central Gov-
ernment for the financial year 1964-
65, be taken into consideration”.

Motion moved:

The time allotted is 173 hours for all
the stages of the Bill. I would like
to take the sense of the House as to
how these 173 hours should be distri-
buted among the various stages cf the
Bill.

As a large number of amendments
tave been tabled to this Bill, I suggest
that 5} hours may be allocated for
general discussion and 12 hours for
the clause by clause consideration and
third reading.

Shrimati Renu Chakravarity
rackpore): I would like to
:your suggestion,

(Bar-
support
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Shri M. R. Masani (Rajkot): I also
endorse your proposal. The Minister
himself has tabled 77 amendments,
and is now tabling some more. The
clauses are very complex, and ade-
quate time should be given for the
clauses.

Mr. Speaker: Members should de-
vote more time to the clauses, be-
cause there are so many amendments.
Is it agreed?

Shri T, T. Krishnamachari: We are
entirely in your hands.

Shri Nath Pai: At least 7 hours for
general discussion.

Mr. Speaker: Then we will have the
difficulty that we will not be able to
do justice to the amendments. I hope
Members would agree t{o this alloca-
tion for the different stages.

Shri Morarka (Jhunjhunu): What is
the allocation?

Mr. Speaker: Five and a half hours
for general discussion.

Shri Morarka: No, Sir.
13.00 hrs.

Mr. Speaker: The House has placed
a limit upon itself; it must finish this
within 174 hours. We cannot go be-
yond that. I cannot guillotine clauses
where there are amendments. So,
there must be adequate time for consi-
deration and passing of clauses. Gene-
ral discussion can be shortened but so

far as clauses are concerned, they
must be discussed,
Shri Alvares (Panjim): 7} hours

for general discussion and ten hours
for clauses.

Shrimati Renu Chakravartty: If you
see the amendments, a very large
number of them are from
the Government and it is
these that we want to attack in our
general discussion. We have not our-
selves tabled so many amend-
ments (Interruptions).
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shri Morarka: What is the decision
Sir?

Mr, Speaker: I have announced—5}
hours and 12 hours.

Some hon. Members: No.

Shri Nath Pai: The concensus of
opinion is for a longer time for the
general discussion,

o go o T (firgaw) :
w0, A gRa g FowITe faw
o 5 f aFqa s gy 9 ¥ w4
o ¥ ZAT i arfs St s T
o aar femigw & faaimd & a7
TE Gt E ITF 1 T T IAT FU AT
fast @3 | 5 @ F 17 @ A/
ATH ¥ qGT FE! AASHT ¥ Wy
£ %7 fau 98 =13 72 F7 g 9 S
mgagla’m o AAAG G X
W AISHLH & qY 9 § a7 ¥ sy
q § o fewigm o F1q IF §1
whagsiard fF@ ot s
feva7 & fa7 qu7 sgar g a@fs
Sgk ik eI R IR Of
T, T4 F7 19 et g4

Shri T. T. Krishnamachari: So far
as Government amendments are con-
cerned, there are only 4-5 which are

really big; the others are merely of
a drafting nature.

But as you know, Sir, Finance Bill
is the time when people—that
is the convention—raise all their
grievances and  therefore, maybe,
there is some justification in peo-
ple asking for a little more time for
general discussion. Only a few of the
amendments will come up for any
discussion; the others are merely of
a drafting nature (Interruo-
tions). Let me make this sugges-
tion. If you can give eight hours for
general discussion and 8% hours for

the second and 13 hours for the third’

reading stage, perhaps they may feel
happy.

323 (Ai) LSD—S.
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Mr. Speaker: I have absolutely nb
objeciion; even if the clauses are
not discussed in detail and there is
no time for the Members to criticise
these amendments. It is up to them.
They must realise that I have to dis-
pose of these amendments. We have
to sit up to 6 O’clock today. Five
hours are there.

Shri T. T. Krishnamachari: It Is
inclusive of the time that I have
taken.

Mr. Speaker: Yes; it is inclusive of
that.. Till 6 O’ clock we will have 5
hours, 40 minutes today. The Minis-
ter may reply today. We will dis-
cuss that; then it will be about 7
hours. That is all

Shri Morarka: 8 hours.

Mr. Speaker: I have no objection
to whatever the House decides. But
it must be borne in mind that in no
case shall T be able to extend the time
The whole time allotted is 173 hours
It cannot be extended . (Inter-
ruptions.)

We have already decided to sit till
6 O’clock.

Shrimati Renu Chakravartty: Eight
hours?

Mr, Speaker: I do not object.

Shrimati Renu Chakravartty: Mr.

Speaker, it is true that we have
received a large number of
amendments and that we have not

been able to go intc all of them in
some great detail. It is also true that
three or four of them are of a basic
nature. As I went through the Fi-
nance Bill and the amendments of the
Finance Minister, T became more con-
vinced of what I said on the General
discussion on the Budget. That is a
question which is worrying all sec-
tions of the people—concentration of
wealth. How much of it has really
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been taken into account. What mea-
sures are taken to reduce it? It was
this effort which was lacking as I
tried to scan through the various pro-
posals. It wou.d have been very good
if the hon. Minister had agreed, as the
Government did earlier, to put on the
the Table of the House report of the
Mahalonobis Committee. It is not
enough to get experts from America
to tell us exactly how to bring anti-
monopoly trusts because our country
is a country with very special charac-
teristics: millions of people who are
living on starvation level We are
trying to get subsistence level for
them. It is a country with an under-
developed economy and trying very
hard to industrialise itself on a base
which is essentially an agricultural.
It was vor-y essential that we should
have applied our minds in a creative
sort of way to these characteristics
and in that back-ground find out how
to curb monopolies. The Mahalonobis

Committee report has very clearly
done something in that direction;
it has shown that the Dbottom

twenty per cent of households did
not own any land in 1954 or 1960. It
is the agricultural labour which is
the worst off. As far as real estate goes,
we find that the top twenty per cent
owns 73.1 per cent of real estates
and the top per cent accounted for
as much as 57.0 per cent. When we
come to companies of the total esti-
mated number of shareholders—which
is itself a very small part of the
entire people—1.4 per cent accounted
for 31'5 per cent of the dividend
income, while 503 per cent could
claim only 10.8 per cent of that in-
come. In spite of all the deficien-
cies of the statistics, all the lack of
information due to the inability of
Government to get information from
the various companies, the concentra-
tion was very clear. If we see the
ownership and control of industries
which has become  concentrated
through the form of managing agen-
cies, we wou'd find the -ame thing.
The intercorporate jnvestments and
fnterlocking are to such an extent
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that we find that 'in 1958 the Tata
complex had 73 subsidiaries and
joint subsidiaries, Birlas had 105,
Dalmia Sahu Jain 30, Bird Heilger
44, Andrew Yule 20, and so on and
so forth. The occupational distribu-
tion of companies had already been
brought about in this House earlier,
in previous debates. It is very in-.
teresting to note how the House of
Birlas have a huge number of com-
panies; they have also al] sorts of
occupations—trading, publishing, in-
vestment in real estate, construction.
They come in all fields of industry.
They have got their tentacles in pub-
lishing industries, real estate, and so
on. Some of them do not pay any
dividends; some of them pay very
high dividends. It wag interesting to
find how this interlocking of compa-
nies and the managing agency system
have got more and more control of
even the public sector, Government
companies, a very large number of
them, are being controlled also by
people, who are in private companies.
It was interesting to find out that of
the 311 dijrectors in 49 Central Gov-
ernment companies, 86 were non-
officiais. Forty-two of the 86 non-
official directors did not hold direc-
torships in anv non-government com-
pany, whilst 44 of them actual'y had
directorships in  non-Governmental
companies. So, in these various wavs
we ‘are seeing actually what has
happened.

Even in regard to the licensing
policy, we find that out of 215 licences
issued in 1960-61, about 143 have
been issued to only six big business-
houses: Tata group, 30; Birlas 57;
Surajmal Nagarmal 14 and Sri Ram
Group got 15. Certain numbers have
come down now, but in actual fact,
what is the total amount of money
which is invo'ved in these lirences?
That s a point which Shri Kanungo
has refused to tell us on many occas-
ions. :
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13.11 hrs.
[Mr. DEPUTY~-SPEAKER in the Chair]

As a matter of fact, one of the
main points which has been made out
by the Finance Minister has been on
this quesuron of giving tax incentives.
He says that without tax incentives—
that is one of his theories—or unless
we give further tax incentives, we
will not bz able to have rapid rate
of development in industry, and there-
fore, that is the kingpin, according
to him and according to his philo-
sophy, for the solution of all the ills
which we are facing today. What is
it that the Mahalanobis Committee
report says? It says that the Gov-
ernment policy during the plan
period has been responsible in other
ways as well for the growth of the
private sector and in the process
specially of big companies. Actually,
the working of the administration of
the Companies Act of 1956 had clear-
ly shown that companies have on
ba'ance decided to keep the voting
power in tact in the companies in
which shares were held by them. In-
vestment in industrial holdings have
been found to be of the order of
half a crore of rupees matched by
overdraft on the State Bank of India.
This report shows very clearly that
it is from the funds of the IFC, the
funds of the other financial Tnstitu-
tions, which have been set up by the
Government, that a very large por-
tion of the monev which is used by
the private companies comes. This
renort also <ays that “in addition to
affording a protected market and the
necessary  overhead facilities and
maintaining a budget policy with a
mild'y inflationarv situation favour-
b'e to indust-v, the Government have
been promoting the erowth of private
industry by extensive tax incen-
tives.” -

There have been various tax in-
centives which have been given year
after vear. Tt would have heen a
verv good thing it we could have
taken them out and shown how they
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have picked up in the course of the
last five to seven years. You will
find that the amount of tax incentives
that has been given is not insubstan-
tial. As a matter of fact, under sec=
tion 150 of the Income-tax Act, new
ventures are given a tax holiday for
five years, and profits up to six per
cent of the capital emp'oyed are
exempted from both income-tax and
super-tax. Under section 10(2) (vi)
of the Act, new companies set up
after 31st March, 1954, are aliowed to
deduct 25 per cent of the actual in-
vestment towards depreciation of
plant and machinery. Again, under
section 56A of the Income-tax Act,
dividends received from companies
engaged in certain specified industries
are exempted from super-tax; for in.
tercorporate investment in these in-
dustries, this concession, together
with the provision for income-tax
credit which already existed, means
that such dividends were tota'ly
exempted from taxes. All these have
been given from year to year. Now
again, there are certain important
tax incentives which have been

. given. .

We see for the first time a rebate
for super-tax. By clauses 18 and 22
of the Bill, a provision for the allow=
ance of a rebate on super-tax to in-
dividuals and families on amounts
paid by them as life insurance pre-
mia, etc. is made. The hon. Finance
Minister has stated that this is the
way by which he will be able to get
people in the higher income-groups
to invest in savings because he is
unable—I presume—to really make
them come out with the money which
should have been there for taxation.
Thix is probab'y one of the means by
which this has been done. Really,
we should not have allowed this,
rebate: our machinerv for tax collec-
tion shou'd have been geared up to
the lines which have been sugge<ted,
—and which I shall snegest further
on —bv the Direct Taves Inauniry
Committee. that is, the Tvagi Com-~
mittee, and other committees.
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Another thing which has been pro-
posed by the new amendments which
have been given to us by the hon.
Finance Minister is this. There are
two very important tax incentives
which he has made: one is in clause
23 which amends section 104 of the
Income-tax Act, 1961, which provides
for an additional super-tax on undis-
tributed profits of certain companies
in which the public are not
substantially interested. The object
of such taxation is to check tax
avoidance by private limited compa-
nies by not distributing the profits of
the company among its shareholders
as dividends. This has now been
changed, and the official amendment
geeks to provide exemption from such
additional taxation of those compa-
niss whose capital essets or p'ant and
machinery are Rs. 50 lakhs or more.
This used to be much less earlier.
This proposal is a big concession to
the private companies.

The second big or important
change which he is proposing now is
in regard to clause 29, which deals
with the tax on capital gains. Here,
the original provision was that those
who were attracted by the capital
gains were to pay an income-tax of
25 per cent. They used to pay 25
per cent. Now, they have reduced
the ijncome-tax on capital gaing to
123 per cent. This certainly appears
to be a very big concession to the
big companies. These are instances
of large concessions made to the
big companies. These are some of
the points which show that instead
of rea'ly bringing about a further
curbing of the monopo'istic trends,
in the name of incentives we are
piling up so many incentives upon
the industries and »1'owing them to
got all such concessions.  Actually,
thece In themecelves, are among the
fartars for further concentration of
wealth, as has been shown bv the
Mahalanchis renart to which T have
referred and these are enabling the

APRIL 17, 1964

Bill 11654

private sector to acquire further
power in their hands,

I now come to the question of
foreign investments. Here, some very
important changes have been made
in order to help foreign investments,
As a matter of fact, it has been
summed up very aptly by Mr. K. P.
Goenka, President of the Federation
cf Indian Chambers of Commerce and
Industry, when he said that the bud-
get for 1964-65 had Ziven several tax
reliefs for foreign investments. He
said that foreign investment would
also beneflt from the exmeption of
intercorporate dividends from super-
tax, and that as in the case of royal-
ties, the tax on technical cervices fees
is now reduced to 50 per cent. None
of us I think in this House are
against giving ceftaln advantages to
people who bring us the knowhow
which our country does not have.

Shri Ranga: Also capital.

Shrimati Renu Chakravartty: In
that, of course, we have very serious
differences with the Swatantra party.
I would say that that capital can
come only on a Government-to-Gov-
ernment basis. It cannot come as
private investment. I wou'd think
that Prof. Ranga wou'd agree with
me; knowing him to be one of the
most ardent fighters for freedom in
the country, and knowing the entire
history of the East India Company, he
would be the first to support us in
this. (Tnterruption) we know how
this has been working. After all, the
private capital has the power even to
wie'd political influence; we are see-
ing it every day and even now in this
House we are seeing it,

Shri Ramanathan Chettiar (Karur):
What about foreign capital from
Russia?

Shrimati Renu Chakravartty: No-
body is asking for foreign investment
from Russia. This is the first time
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that I am hearing about jt. That capi-
tal can come only on a Government-
to-Government basis. The hon. Mem-
ber is jumping up unnecessarily with-
out listening to my speech, The diffe-
rence between the Swatantra party
and us is that we do not mind taking
foreign capital on a Government-to-
Government basis. But we do object
to private foreign capital coming in,
because we are afraid tnat the old his-
tory would be repeated.

Shri M. R. Masani: Forget it.

Shrimati Renu Chakravartty: Shri
Masani says we should forget our his-
tory, because something new has hap-
pened, because the Swatantra party
has been born! We are not able
to understand this. On this ques-
tion of foreign investment, what 1
was saying is that as far as in-
centives to the people are con-
cerned, we must be very careful
about the people who bring us the
knowhow, What is the knowhow that
we do not know here? I must say that
1 have sometimes been flummexed to
find how people who come here and
are known as experts in their field of
knowledge, assist us, For example,
vake education, I often wonder what
kind of experts they are who come
here. I think some of us who are old
teachers will be able to do greater
justice in this field than those experts.
I am sure they will be falling under
this purview too. If you give an abso-
lutely blank chit to all who come
under the name of experts with, shall
I say. the Government's blessings, that
would lead to many many cases where
we may think that such a ~oncession
should not be given, I it ig a question
where they are coming to teach us
how to make baill bearings, to teach us
some special kind of steel rollings or
to teach us something in petro-chemi-
cal industries, I would never have ob-
jected. I would have been the first to

say, give them every incentive.
I would even support the hon.
Minister if he gives them for a

limited time even more incentives
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than he has proposed today. But, I
say, these experts are very very few
in number, and we should not allow
such a blank chit to all who come
under the name of experts. I see in
the Ford Foundation and many other
bodies people come under the garb of
experts, We do not need them at allL
We have enough young men and wo-
men who can give that expert advice
if only you care to use them and use
their advice and knowledge to the
benefit of the country,

Then, on this question of foreigners
residents—children allowance, the de-
duction for educational expenses of
Rs. 2000 per child incurred by foreign-
ers in India—resident individuals—is
wholly uncalled for. It is against the
tenets of taxation, besides being iiscri-
minatory towards Indian citizens. Any
explanation offered by the Finance
Minister, according to me, is 10t very
convincing. As a matter of fact, when
we come to the second reading of this
Bill, we would ask for the elimination
of this particular item which has been
introduced,

Sir, I was very much surprised to
read about Shri T. T. Krishnamachari’s
reported discussions with the U.S. Mis-
sion which is here to discuss joint
industrial ventures. It was reported in
the Hindustan Times, and 1 presume
that is the most correct version as far
as United States commercial teamg are
concerned. It is reported:

“Mr. Krishnamachari is said to
have discounted the fears cxpres-
sed by some members of the visit-
ing mission that the proposad
monopolies commission would cut
into large enterprises.”

What are we trying to do? Are we
trying to probe into small and medium
scale industries to find out whether
there are monopolies? I think the
maih idea with which the Monopolies
Commission was coustituted is to 2o in
and find out what is happening in tha
large enterprises.
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Shri T. T. Krishnamachari: May J,
Sir, help the hon, Member by clarify-
ing the position? I did not discuss
with anybody in regard to the Mono-
polies Commission, As a matter of
fact the Americans have an anti-
monopolies law. They never asked for
it. No assurance was asked for and
pothing was given, I am afraid, since
these meetings were held closed-door
practically all the reports that the hon,
Members may read are not based on
facts.

Shrimati Renu Chakravartty: I am
happy to hear it, that he has not dis-
cussed anything. But this report goes
on to say:

“He assured them that the func-
tions of the Commission would naot
be very different from the 1.S.
Administration’s regulatory mea-
sures relating to monopolies.”

The basic cbjective conditions of
America is totally different from that
which is prevailing in India,

Shri T. T. Krishnamachari: The hon.
Member may be right; I am not ques-
tioning it at all.

Shrimati Renu Chakravartty: So 1
would take it that this i a completely
wrong statement made by the Hindus-
tan Times.

Shri T. T. Krishnamachari: The
gentlemen who sit in the celestial
regions have got a little greater free-
dom than the hon, Member and my-
self.

Shrimati Renu Chakravartty: I am
happy to hear that. 1 would like to
say something about foreign invest-
ment, Apart from what I have said
earlier, 1 would like to quote what the
Mahalanobis Committee has said on
this particular aspect of foreign invest-
ments, It says:

“One of the factors accounting
for an increase in economic power
of the large groups in recent years
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would appear to be the larger flow
of foreign investment ano technical
knowhow through joint ventures
in Indian industry in collaboration
with foreign interests. Established
large industrial groups in [ndia are
in a much more advantag:ous posi-
tion to obtain foreign capital and
technical services, This iiself may
partly explain the increased con-
centration of control in the top
business houses in recent years.”

Even during the Question Hour we
have been told that t“-e smaller com-
panies in the private sector have not
Dbeen often able to utilise many of the
aid proposals that have bzen there. I
was happy ‘o be aple to get hold of
some more facts on the finances of
foreign companies as they stand today,
Under the heading “Calcutta City
Notes” it is said:

“The margin of profits on sales
of foreign controlled rupee com-
paniés has amounted to 11.1 per
cent in 1961 compared with 5.1
per cent for branches of foreign
companies and 9.2 per cent for
Indian controlled companies.”

Now, it shows that when there is a
joint venture the profits are the high-
est. This is another aspect of it. It is
not only a question of concentiration of
power and the advantage that big com-
panies can take of foreign aid and
investment. There is also the fact that
they make the highest profits also be-
cause they have better knowhow, bet-
ter managerial talent etc. But that
means more money go away, more
money can be repatriated from our
country. It is quite a complex thing.

Sir, it is often placed before us that
unless we have more foreign capital
coming in by way of investment in pri-
vate companies in our country we will
not be able to face this huge unom-
ployment problem. To me. Sir, it ap-
rears that if we are to touch at least
the fringe of this unemployment pro-
blem, the first thing to do would be, of
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course, introduction of better land pe-
forms tq ensure more agricultural pro-
duction. There should be processing
industries associated with it, But this
question of trying to get more and
more private foreign investment is
going to get us into trouble, I am gure
all sections of this House, irrespective
of politi~al opinion—minus, cf course,
the Swatantra Party—would unite on
this point. Even the small and medium
scale industrialists would unite on this
point, Today there are many people
who gay that already we have sold
ourselves, I do not say that, But we
are fast going on that path, and vnless
we check ourselves we will again be
in such a position where we will be
within the grasp of these big companies
who come in as rupee companies but
who are actually part and parcel of
digger financial influences and politi-
<al power spread throughout the world.

Now I come to one other important
point and that is about the evasion of
income-tax, Actually there has been
evasion of income-tax to the tune of
Rs. 300 crores. Wealth and income
tax arrears is said to be about Rs. 180
crores. One of the good things which
the hon, Finance Minister has done in
this year’s budget js to have put the
onus of proof on the assessee. It is
proposed to provide where the declared
income by an assessee is less than 90
per cent of the assessed income, the
assessee should be deemed to have con=
cealed hig income and be liable to cer=
tain penalties. By the introduction of
this clause, the onus of pryf is being
shifted back to the departm-=nt for tte
ten per cent when it should rest
squarely on the assessee. I would like
to say that in a situation where we
have such large amounts escaping as-
sessment we should put the entire onus
of proof upon the assessee and we
should not allow this little loophole.
We are permitting so much delay and
we are allowing people to get
away. Even the remaining ten
Per cent may sometimes run into
lakhs of rupees or more in the
higher income groups. Thig is certain-
1y putting a premium on concealment
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or deliberate furnishing of inaccurate
particulars, In any case, this is a wel=
come provision because at least in res-
pect of 90 per cent the onus of proof
is being placed on the assessee. But
we would still say that onus of proof
should be on the assessee for the entire
thing (Interruption). Shri Ranga, as
Chairman of the Public Accounts Com-
mittee and as one of our very respected
leaders has been saying, before he
joined the Swatantra Party, :hat we
must get the maximum of that which
is to belong to the exchequer to be
used for planned development, Me
should not forget that now, ‘rhere-
fore, on this particular point, I think,
at least Shri Ranga, if not the Swatan-
tra Party, should agree.

Now, on the question of informa-
tion, a new. proposal, a new amend-
ment is being made. This js a point
on which I would like to join issues
with the hon, Minister. What he did
at one stage, a week later he took it
away, About the disclosure of infor-
mation respecting assessees he now
8ays: —

“the Commissioner may, if he is
satisfied that it is in the public
interest so to do, furnish or cause
to be furnished the information
asked for in respect of that assess-
ment only and his decision in t!is
behalf shall be final and shall not
be called into question in any
court of law.”

Then, another sub-section says:—

“no information or document
shall be furnished or produced by
a public servant in respect of such
matters relating to such class of
assessees or except to such authori-
ties as may be specified in the
order.”

Actually, this will lead to two things.
Firstly, we want to bring those who
are trying to evade, those who are
really evading income-tax pavment
before the censure of the oublic gaze;
that is why, we are permitting this
disclosure of information by a third
party. The second thing which we do
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feel afraid of, in spite of what the hon.
Minister said, because Shri T, T. Kri-
shnamachari may be a Minister today
tomorrow it may be somebody else,
is that the Commissioners are subject
to various pressures. It is only a prin-
ciple that we have, namely, that no-
body presses anybody in Government
that the officers are completely free;
but we know that that is not so and
that ministerial pulls and pressures
are always there. Therefore it is bet-
ter that it is not left to the discretion
of the Commissioner.

Again, we shall ask as to what is
public interest for which some disclo-
sure respecting assessment is to be
hidden from the public eye, Surely,
we believe that the Government will
have assessed it correctly, It will not
be something that will be hidden. We
know, how difficult it has been even
for the Mahalanobis Committee Report
to come out because they were lacking
in ma‘erial, information and statistical
materials. Therefore this kind of dis-
closure of information should be there
and this new amendment which has
been brought forward later on by the
Finance Minister should be opposed.

Now I come to some of the defects
in the collection of arrears. On this
particular ' point 1 would like to point
out that the whole machinery has to
be geared up. We have had the Direct
Taxes Committee, that is, the Tyagi
Committee’s Report. How much of it
bhas been given effect to? As a matter
of fact, we find that the problem of
collection of arrears of taxes has as-
sumed serious proportions, Moré than
Rs. 200 crores are in arrears and what
is being done by the Department is
only half-hearted. As soon as every
financial year is out, the arrcars mount
by crores of rupees. 1 know, in my
State of West Bengal there is an arrear
of Rs 57 crores to be collected. I
think, these figures are of last year,
that is, 1st April, 1963. The Central
Board of Direct Taxes has contented
itself by appointing some Income-tax
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Officers whom they call very nicely as
“write-off ITOs”, Their duty is to
write off as much amount as possible.
The information is that the ITOs are
vying with one another in trying to
send up proposals for writing off
income-tax demands. Thig indirectly
will encourage many of the big asses~
sees to wait. They think, “Let us
wait; the longer we can defer payment,
maybe, what is due from us will also
be written off.” Ag a matter of fact,
the assessees know that at the end of
the year, the most that the Income-tax
Officers can do is to issue a certificate
to the State Government officers for
realisation of the demand. These State
Government Recovery Officers owe
their allegiance to their own Govern-
ment, that is, the State Governments
because they are recovery officers of
the State Governments, We have seen
far too many cases where there js a
conflict between the State Government
and the Central Government. In this
particular matter, the recovery of in-
come-tax- which is a Central tax
should be done through a machinery
which is much more within the power
of the Central Government. The
assessees find actually a new forum
for agitating the tenability of their
demands. They have their lI'nks. I
hope, many of my friends will not be
annoyed when I say that many of
these gentlemen pay very lavishly to
political parties’ funds, naturally, to
the State funds at election time and
after. These are difficulties which
arise when the State Government has
actually to put into implementation
and recover what has been assessed
by a Central machinery. We find that
there is no liaison or very little liai-
son between the Central Government
and the State Government officials.

The duty of the Income-tax
Officer ends by raising a demand.
The collection is left to take care of
itself. There is none to look after
the collections. It is an incredible
state of affairs that a Revenue De-
partment has no agency to collect the
demands. The provisions of the



11663 Finance
Income-tax Act, 1961 about Tax
Recovery Officers have not been im-
plemented up to date. We would
like to know why. Collection still
continues to be done by the Recovery
Officers of the State Governments. It
is more than time that Tax Recovery
Officers should be appointed from
within the Department so that the
huge arrears can be tackled effici-
ently. It is a pity that the Board is
expanding at the top only and not at
the bottom. We know that for the
processing of all these things and for
being able to recover what is out-
standing we need these officers.

There is also defect in the income-
tax structure itself and 1 will submit
how it helps evasion. The assessees
make separate setg of returns to the
State Government Sales Tax Depart-
ment and another set to the Income-
tax Department. Even the audited
accounts read differently from depart-
ment to department. I do not know
why we do not have a close liaison
between the Income-tax Department
and the Sales Tax Department. It is
very necessary. If we see the powers
of search and seizure, we will see
immediately how we are lacking in
being able really to detect and re-
cover these huge amounts that are
lying outstanding for so many years.

The nature and extent of evasion
have raised themselves to incredible
heights. Very often the accounts and
other books are not even looked into
by the Income-tax Officers. They are
not able to do it. All that they do
is to discuss the Balance Sheet and
the Profit and Loss Account with the
representatives of the assessees. As
a matter of fact, the officers who do
are direct recruits. They are those
who are not of the highest calibre
and who do not get into the IAS and
other Services; they come as direct
recruits to the Income-tax Depart-
ment. As against them, we have
these big fellows, the Tatas, Birlas,
Dalmias and all these people. Their
people come and appear before them.
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Some of the officers are children in
front of them. They have no experi-
ence of the craft and skill of these-
people. Only when they attain a
higher age that they are able to:
examine these accounts. As a matter
of fact, I doubt, whether during the
training they are taught the art of
examining the accounts in a way that
a Tata man or a Birla man will be
able to do. As a matter of fact,
cross-examination is generally avoid--
ed. Even the information sheets that
are given to the officers from one
Income-tax office to another are not.
always cross-examined. They do not
have the time. Then, you do not
have enough personnel for it and
enough experienced people for it
That is one of the very
big reasons why you are not able
really to plug the loopholes and come
up to the expectation of all the
income-tax demand provided for,

I would say that an Income-tax
Officer does not have even a record
of urban properties within his juris-
diction. All these are there and un-
less we are able to plug all these
loopholes, we will not be able to do
anything and get this income-tax.

One of the many things that we
have found is that many of the retired

. Commissioners and Assistant Commis-

sioners of Income-tax
Income-tax Advisers immediately
after they retire. As a matter of fact,
there was one gentleman—I think, he
was in Bengal—who retired and on
the next day he filed 200 appeals
before the Appellate Tribunals. It is
a fact.

Shri T. T. Krishnamachari: Instruc-
tions have been issued months back
that no audience should be given to
retired income-tax officers.

assist as

Shrimati Renu Chakravartty: That
is a good thing. These things have
been happening. I hope, it is being
followed everywhere.

Shri K. -C. Sharma (Sardhana): It.
must be foilowed.
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Shri S. M. Banerjee: How do you
‘know?

Shrimati Renu Chakravartty: Shri
‘Sharma has great faith. 1 would be
‘very happy if this is being followed.

One of the biggest groups of peorle
‘who evade income-tax are the con-
tractors. If I had the time to go
through the Mahalanobis Committee
‘Report, I would show that the people
who made the biggest amount of
money, that is any one group, they
are the contractors and it is the
-contractors who are escaping income-
tax assessment. ’

Shri Ramanathan Chettiar (Karur):
‘On a point of order, Sir. The hon.
Member referred to the report of the
‘Mahalanobis Committee. Has she got
a copy of the report?

Shrimati Renu Chakravartty: Yes,
Sir; 1 have got a copy of the Mahala-
nobis Committee Report.

Shri Ramanathan Chettiar: It has
not been laid on the Table of the
Sabha.

Shrimati Renu Chakravartty: 1
would like to tell the hon. Member
that they promised to lay it on the
“Table of the House over a month ago
and they did not do so. We have
‘been able to get a copy already and
if you like we can put it on the
“Table.

Shri Ramanathan Chettiar: Why
not place it on the Table of the
House?

Shrimati Renu Chakravartty: As a
matter of fact, us regards these
contractors, as soon as a payment is
made, can’t we take caution money?
In my own State of West Bengal, in
Durgapur a sub-contractor of Kuljan,
‘has just escaped. They have gone
away; they have gone abroad. They
have not paid the income-tax. All
these things are there. So, this is
really a contractors’ paradise and we
should be in a position to be able to
<check these loopholes. But we find
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none of this in the speeches made by
the hon. Minister.

I would like to say a word or two
about the employees of the Income-
Tax Department. When my hon.
friend, Mr. Masani, pleaded on be-
half of the LIC. employees—of
course, he was very careful—he just
pleaded a little bit that there should
be better relations between the L. 1. C.
and its workers. But he did not
really put forward what he thought
was the legitimate demand of the
workers. Naturally, he could not do
so. I would have done it. But I
will leave out the L. I. C. because the
hon. Minister has said, once bitten,
twice shy. I come to the Income-
Tax Department. Income-tax is some-
thing with which he is directly con-
nected . . .

Shri T. T. Krishnamachari: The hon.
Member does not want me to be shy
at alll

Shrimati Renu Chakravartty: I do
not think he is shy. If he asks me,
he is not shy at all. He just poses to
be shy.

The work of the Income-Tax De-
partment has come in for a good deal
of criticism in the press and among
the public. We do criticise our In-
come-Tax Department. This is pecu-
liarly a department where the ratio
of officers to the clerical staff is 1:3.
The entire structure is income-tax
officer oriented. Every thing is
around that. The strength of office
establisment is related not to the
work involved but to the officer.
This departmental structure needs
to be revised in the light of
the work-load. An Income-Tax
Officer’s duties consist almost sole-
ly of working out the total income
of the assessee. Every other thing is
left to the Inspectors and Clerks
whose duties both in nature and ex-
tent are mounting from day to day.
It is very obvious to all of us in this
House. Too many reports and returns
and that too in a short time by too
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few men have become a bane of the
department. The large mistakes dis-
.covered in the Audit are in most ins-
tances due to the heavy pressure of
work. That is a case in point. As
a matter of fact, I would say, even
the fact that the Minister has brought
80 many amendments, most of which
should not have been there at all
-except one or two basic ones, points
-out that the Department is not work-
ing as it should.

Then a crowd of qualified candi-
dates are waiting indefinitely for
promotioh to the grade of Inspectors
and officers. The outsiders are re-
-cruited direct in preference to these
departmental men who deserve pro-
motion, It is said, let us have fresh
‘blood and that the people inside the
-department have become corroded.
But at the same, I would say, this is
such an intricate thing that the rules
of the game or bypassing of the rules
of the game have been learnt best
by people who have gone through the
mill and it is necessary that they
should get the incentive of promotion.
‘The non-recognition of tried and
otherwise trusted departmental men
has bred discontentment.

The Second Pay Commission re-
commended that there should be no
direct recruitment to the Upper Divi-
sion Clerk cadre. The Board of Di-
rect Taxes are recruiting raw and
inexperienced men to the Upper
Division Clerk cadre when there are
‘many others who could have been
yromoted. I was also very surprised
to find that the steno-typists of the
Department have been given a raw
deal inasmuch as their special pay is
not treated as pay in the
matter of fixation of their pay
when they arc promoted as Up-
per Division Clerks. I also found that
one of the recognised workers’ body
has made very concrete proposals for
the reorganisation of the Income-Tax
Department with a view to making it
more efficient in its functioning, the
thing which we have always said that
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the workers’ bodies should do, but
they have not even got a reply from
the authorities. This is really, to my
mind, rather unfortunate. We are
always told that the workers’ bodi:s
only plead for more pay and they Jo
not look to the betterment of cdi-
ciency of the Department. But fers
they have made very concrete pro-
posals in regard to the efficient fun-
ctioning of the department. I would
urge that it should be looked into.

Only one or two points mcre and 1
will have done. This is regarding the
Audit and Accounts Department. We
know that the great Mughal no longer.
exists, I must say that the Auditor
General is a very great man from the
point of view_of the Constitution. But
as far as the employees are concern-
ed, I do not see any reason why the
same laws should not apply to them as
would apply to other Government
servants in any other department. The
hon, Minister himself knows how the
great Mughal, the Auditor General,
has behaved to his employees who
were thrown out after the strike.
Every other Department of the Gov-
ernment has taken them back. There
are only a few left out—one from P.
& T, Department, two from Defence
and maybe one from Income-Tax De-
partment, Everybody else has been
taken in. But as regards this Audit
and Accounts Department, 51 emplo-
yees are still out of service, It is
most surprising. .Although many
people have gone and seen the Audi-
tor General, he behaves in a manner
as if he is above everything else,
above everybody else, Certainly, we
do not say that we shonld interfere
with his audit and checking ¢nd what
opinions he should give. Let him be
above Parliament, But employer-
employee relationship has to be the
same as in every other Department.
It is surprising that the people have
had to go to law courts. In Bombay
alone, the Department lost six cases.
Is it not disgraceful to the great posi-
tion of the Auditor General? In one
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of the cases, this is the judgment
given:

“Obviously, none of the officers
attempted to take any explana-
tions given by the Petitioner..
It is apparent to me that the In-
quiry Officer was completely
biased....] am shocked to find
that the whole of the assumption
is entirely false....”

Then, again in Nagpur two cases
were decided against the authorities.
Instead of reinstating its employees,
the authorities have decided to con-
duct fresh inquiries, As a matter of
fact, the Secretary himself was sus-
pended and he went to court and
after that he was to be reinstated by
the court and now not only he has not
been reinstated but a fresh charge-
sheet has been given to him. Is it
not a vindictive attitude? As far as
employer-employee relations are con-
cerned, we should have the same laws,
the same attitude, applied to the
Audit and Accounts Department as
would apply to any other Govern-
ment Department. However high may
be the position of the Auditor-General,
the same laws should be there. The
days of the great grand Mughal are
gone and with it must go this con-

temptuous attitude of the Comptroller -

and Auditor General.

Shrimati Renuka Ray (Malda): Mr.
Deputy-Speaker, Sir, general discus-
sion on the Finance Bill is the one
occasion on which one can bring up
and discuss overall problems. Alth-
ough the time at my dispesal is little,
I would first like to stress some over-
all problems with which we are faced
in this country today. These matters
have been raised in this House before
but having assumed such great pro-
portions they need to be reiterated
and something done about them.
There is the Kashmir issue boh in the
U.N. and in Kashmir itself. I do not
intend to dwell on that but I do want
to say for a minute something about
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its inevitable repercussions on the
East Bengal minorities and the reper-
cussions of that in our country, that is
going on today. I am dwelling on it
only from this angle that the Home
Ministers’ Conference was held in
Delhi recently and it is very surpris-
ing that in the statement that came
out of that Conference we find that
there is a tendency to equate the pro-
blem of the minorities of the two
countries.

Sir, I join with all those who have
condemned outright what has happen-
ed in India, the retaliation that has
taken place on innocent victims, I
know that Government is taking
every measure to put down this thing.
I had been, Sir, to the borders of East
Bengal. The condition of the refugees
is pitiable, in Gade (Nadia district),
Platrapol (Bongaon Sub-division),
transit centres at Hasanabad and
Howrah and Sealdah staiions, They
are suffering very much, 1 can say
from past experience about this pro-
blem that the condition in which re-
fugees ave coming today are far worse
than what was the case before, the
injuries they are suffering are much
greater than what they did before
when their numbers were much grea-
ter. Why in that case, is there this
tendency to tone it down? I under-
stand the difficulties which Govern=-
ment are facing in this regard. What
we see is that the world outside is
equating the problem. I am sure the
hon. Finance Minister and his colle-
ague the hon. Home Minister would
have seen what has been written in
the Time Magazine and other periodi-
cals also, Therefore, it is most im-
portant, and I would particularly plead
with the hon. Finance Minister, that
the world outside should know the
facts about this problem; and in fact,
we should take the help of the world
in this regard, There is no reason
why in this matter of rehabilitation of
thousands and lakhs of people who are
coming from outside, when we have
already rehabilitated many, why we
should not get the help of the world
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organisations, 1 do not know why we
should not take this help. If we can
take food for our people under P.L.
480 from .merica, surely, there is no
humiliation for taking help in regard
to the re-absorption of these unfor-
tunate victims who are coming from
outside for haven in India.

Sir, I now turn to the economic
position in the country, The Mid-
Term App-aisal brought to light the
startling state of affairs and I have no
doubt that the proposals which the
hon. Finance Minister has brought
forward in this Bill are formulated
with a view to getting over some of
these difficulties which have arisen.
The rate of growth has come down to
2.5 per cent in place of 5.6 per cent
and, naturally, the Finance Minister
must take account of tihese things
when he formulates his financial pro-
posals, Our fiscal policies must of
course help towards attaining our
socialist objectives on democratic lines
and that is of paramount importance.
As page 6 of the Economic Survey
says:

“The Acceleration on economic
growth must be achieved in an en-
vironment of reasonable stability
of prices if the levels of living at
the most vulnerable points in the
society ave to be protected and
raised and if the economy as a
whole is to be freed progressively
from external gassistance.”

The hon. Finance Minister has sum-
marised the position when he says:

“The rate of economic g-owth,
the problem of prices and all
balance of payments are inter-
related and have to be taken as
an integrated whole”.

Sir, let us for one moment dwell on
the proposals in the Bill itself, the
reimposition of the Expenditure Tax,
the higher rate of Estate Duty, the
Capital Gains Tax, the Wealth Tax,
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the Gifts tax and the removal of the
inequitous super-profits tax. These
are all welcome, These are all mea-
sures which I am sure all those who
believe that we should move towards
a socialistic society will support.

Then, Sir, my predecessor spoke ‘a
good deal about the loopholes in tax
evasion and the need for plugging of
the loopholes in tax evasion. I think
the hon. Finance Minister must
be congratulated here at least for
having taken a forward step in the
right direction, I do feel that this
ywill bring about a  great deal of
change and that we shall be able to
get in some of that money which we
did not get, which we have not been
getting in the past. At the same time,
Sir, I do feel that it would have
been better if he had left the Bill as
it was and not made the changes
which have been made in his state-
ment today. I do realise that it might
so happen that with malicious intents,
things might be taken advantage of.
But, things have been going on so
much in the contrary direction that it
has been so difficult to get to know
how the evasion takes place. Any
measure even if it be a little too
stringent is welcome, I would there-
fore still plead with the Finance Min-
ister not to move the amendment on
this account, and to consider whether

he could not leave the clause in the
Bill as it is.
I am glad—of course everybody

must be—that the Compulsory Sav-
ings Scheme has been given up and in
the amendments that have been
brought in now, the Finance Minister
has told us that certain tax relief is
being given for income upto
Rs. 9,000 and marginal relief upto
Rs. 15,000. But T would still plead with
him even at this late stage when the
Bill is coming through to exempt from
taxation the lower income groups, to
raise the exemption limit, so that
these people who belong to the mar-
ginal groups, who find it impossible
to bear taxation, will get some relief.
Broad-basing of the tax would be all
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right if they had at least a minimum
standard and minimum income; but,
since their income is really below any
minimum standards as we under-
stand them today, I would request
him once more to raise the exemption
limit and leave these people out.

Now, Sir, there has been a good
deal of criticism in regard to the con-
cessions to the corporate sector given
by the Finance Minister. Sir, as we
have a mixed economy, we have to
some extent take account of the fact
that those who operate in the private
sector also do operate in such a man-
ner that economic growth does take
place in a proper way and to that
extent the Finance Minister has en-
gaged his mind in this direction and
has made certain concessions; but I
would like to ask him why it was
necessary to make any further con-
cessioris as announced by him today
in regarq to the tax for capital gains.
I hope that he will consider this mat-
ter over again ang in any case, I am
sure, with his pragmatic approach to
problems, he will give his considered
judgment in regard to this matter
and see whether these concessions re-
ally lead {o that improvement in our
position that is expected of them. If,
however, it does not happen, I hope,
he will withdraw the concessions
that have been given by next year or
at least those of the concessions which
do not bring about any improvement
in the position in the country.

In this respect, Sir, he has taken
one step in the right direction which
1 particularly want to stress, that is,
his recognition of the need for cor-
rectives for the diversion of resour-
ces from low priority channels into
necessities. It is strange, Sir, but true,
that we hope to be producing goods in
the private sector, mostly those need-
ed for an affluent society and yet the
necessities are not being produced. It
is therefore that even this one step
that he has taken in the right direc-
tion ig to be welcomed. Even the 10
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per cent rebate which he has intro-—
duceq will help to some extent. I
think it would help us if he would
have provided some direct disincen-
tives to those who are producing the
goods which are not necessary to-
day. Air-conditioners and luxury
fabrics come, but the necessities do
not come. When they are producing
luxury goods and do not produce the
cloth for the poor man, it is very
necessary that disincentives should
be there for low priority needs. And
production should be canalised into
the necessities.

14.00 hrs.

Then, I come to the question of rise
in prices. I have very little time to
go into it in detail But I am sorry
that the hon. Finance Minister’s
speech did not contain a little niore
reference to this question of prices,
because there js no doubt that the
prices are sky-rockeiing in such a
manner that it is impossible for us
to consider what the future wil] hold
for us. That is why 1 have made
this plea for exemption from income-
tax for the low income groups. But,
apart from that, why ig it that even
now we are not able to concentrate
our energies on providing cheap food,

cheap education, cheap cloth and
cheap transport. These are the four
priority needs. Whatever steps we

may take, it is not possible in a deve-
loping economy to control prices as
a whole. But surely, we can either
control the prices of these things or
provide them at subsidised rates in
such a manner that the poorest sec-
tions of society will get some benefit
out of it.

This leads me on to the question of
the administrative apparatus of this
country, because one of the easons
why we do not and cannot take pro-
per cognizance of short-term measureg
to control prices in a proper and
adequate manner even in regard to
foodgrain prices, is because of the
inefficiency of the administrative
apparatus, We hesitate to do anything
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because we know that this apparatus
is so inefficient and full of corruption
that we have not been able to go
ahead. But instead of taking halting
measures of reform in regard to this
matter, we should try to do some-
thing regarding the improvement of
the administrative apparatus. I am
afraig that all the policies that we
have anq all the p'ans and measures
through which the Finance Minisier
is try'ng to net more money iuto tne
exchequer to be spent on our plans
ets. wil] not be of much account un-
less the administrative apparatus 1is
changed to fit in with the necds of
today. A transformation is required
of the entire apparatus. It is no use
talk'ng of organisation and methoas
division to eliminate red tape and
various other things about wluch a
lot of literature has been produced
by the Home Ministry, becauss that
is not enough. We have to change cur
outlook completely from the top to
the bottom,

There is one thing that is lacking
in our country. We have ‘alked a
good deal about social welfare and so
on. But while we have an industrial
policy resolution we have no social
policy resolution today, although
there are so many provisions em-
bedded in the Constitution which
deal with the social matters. What is
needed in our country today is a
social administration, as it is under-
stood, because only then we shall be
ab'e to deal with these problems pro-
perly.

There are scores of examples in
regard to our failure to deal with the
problems properly. There is the whole
subject of backward classes, where
we have not gone forward in spite of
spending crores of rupees.

Then, there is the question of pub-
lic undertakings which are so vital if
we are to attain our socialist objec-
tives. Of course, we are trying to
evolve, but I would emphasise in
particular that we must evolve some
system of administration which while
keeping accountability to Parliament
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will do away with all the restrictions-
that even now operate. It is true that
in spite of all the changes that have
been made on paper, there are cer-
tain restrictions that come from the-
ministerial levels, which make it im-
possible for those who operate in the
public sector to do their work in a
proper fashion.

Before I conclude, I would plead
with the Finance Minister once again,
bcfore the Bill is passed, to kring in
an amendment providng exemption.
to the lowest income-tax-paying
group. :

Shri T, T. Krishnamachari: It is Rs.
4000 now for married people with two-
children.

Shrimati Renuka Ray: Has thc kon.
Minister exempted?

Shri T. T. Krishnamachari: That is
what I have announced today.

Shri K. C, Sharma: He is sympa-
thetic only to the married people,

Shrimati Renuka Ray: I thought.
that it wag Rs. 3400.

Shri T. T. Krishnamachari; It is Rs.
4000 for a man who hag got married
and has two children.

Shrimati Renuka Ray: In that case,.
it is a real relief, and 1 +welcome
this measure.

But, I would also like to pomnt cut
that we are trying, on the othcr hand,
to plan the families so as to bring
down the population. In any case, I
am glad to hear of this exemption
which the hon. Minister has announc-
ed this afternoon, I thought tnat the
exemption was only up to Rs. 3200.
But if it is up to Rs. 4000, then it is
of some relief. But I hope that he
will give that much energetic atten-
tion to the question of prices as he-
hag given to the fiscal policy, because
if he does that I am sure we shall be
able to deal with the problem in some-
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-manner so that the prices on the home
-front will be maintained properly.

With these words, I would like to
-support the taxation pwpposals.

Mr. Deputy-Speaker: Now, Shri
V. V. Thevar.

Shri V. V. Thevar (Thanjavur):
.Started speaking in Tamil.

Mr, Deputy-Speaker: The hon

"Member has to give a translation of
his speech in English. Has the hon.
Member got the copy of the English
“translation?

Dr. P, Srinivasan (Madras North):
It seems that he has already submitt-
-ed the translation.

*Shri V. V. Thevar: Mr. Deputy
‘Speaker, Sir, it is good to see that the
‘package programme is being extend-
ed in the present Emergency. But, at
the same time, we must look into the
sorry plight of the Agriculturists.
The Thanjavur constituency, which I
.am proud to represent, consists mostly
of Agriculturists and Fishermen living
near the sea-shore, After the Land
-Ceiling Act came into being, many
more people have become owners of
agricultural lands than ever before.
The Agriculturists are fully aware of
their responsibilities to increase their
-production in accordance with the
country’s need. They also know that
they are solidiers in the field.

But, unfortunately, Agriculturists
.are now put into a lot of difficulties.
The reason for this is the reduction
in the fixation of the price of paddy
when purchased from the Agricul-
turists. Further more, the State
Government has increased the land-
tax and the Central Government has
reduced the price of paddy.

I may add that the price c¢f the
-Agricultural implements and cost of
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cultivation have gone tenfold. There-
fore, it is essential that cither the
price of other commodities must be
brought down on a par with the jprice
of the paddy or the price of the paddy
must be allowed to go up. Here, I
would like to point out that there is
variation in the fixation of price bet-
ween Madras and West 3Bengal States.

The State Government levy Agricul-
ture Incme-tax on the basis of said
expenditure of rupees hundred per
acre, whereas the package programme
experts place the expenditure incurred
per acre as Rs. 150. But facts speak
otherwise. In fact, the agriculturists
have to spend a5 much as Rs. 360 per
acre. As honourable Members are
aware, agriculture is not a dependable
profession, Apart from the na‘ural
calamities, one has to save the crops
from pests, diseases, rats and other in-
sects.

The Mill-owners and traders purchase
the paddy from the agriculturists
at the minimum rate quoted by the
Central Government, For oxample, in
Madras after purchasing the produce,
they give only 20% to the Government
and sell the rest to the public at an
exorbitant rate. I very much wish that
the brokers, the Mill-owners and trad-
ers must be eliminated because the
agriculturists themselves are prepared
to sell their produce directly to the
Government, Because of the existence
of mill-owners neither the agricultu-
rist; nor the people are benefited in
anyway, The Government js benefit-
ing neither,

The Government is prepared to pay
higher price for the import of rice
from foreign countries, If the Gov-
ernment pays the same price for the
procurement in this country, T am sure
that there will be great impetus for
production resulting in self-sufficiency
at an early date.

The agriculturists must have a decent
margin left in their hands after incur-
ring the expenses, paying taxes etc.

*English translation of the speech delivered in Tamil.
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Then only they will have sufficient
enthusiasm to produce more. I request
the Government to go deep into the
grievances of the tillers of the soil and
do the needful. The lands which are
under the control of the Forest Depart-
ment may be utilised for agricultural
purposes provided they are fit for
cultivation.

Improvement of live-stock is one of
the main items in agriculture. But no
provision has been made for the
development of animal husbandry in
the Package Programme. At present,
facilities do not exist for grazing
groundgs and general improvement of
live-stock. Any amount of chemical
manure will not yield good result in
the long run unless adequate quantity
of farmyard manure is used along with
chemical fertilizers, So, it is essential
to give importance for the improve-
ment of live-stock in package pro-
gramme,

The prevailing Goshala Scheme is
not satisfactorily working for want of
improvement of live-stock according
to the Co-operative Registration Act of
1860. It is not giving opportunities for
private institutions. If private insti-
tutions are allowed to he benefited by
this scheme, there is no doubt that both
quantity and quality of iive-stock will
be improved,

At present buffalo calves six to
eighteen months old are being pur-
chased at Rs, 150 by the Government

.of India and distributed free of cost.
They are not good breeds and free from
diseases, The calves supplied to Mad-
ras agrea are not coming up well due
to long journeys and climatic condi-
tions and many die as they are very
young. Improvement of live-stock is
most essential for the development of
agriculture particularly in Thanjavur
District of Madras State, where the
agriculture is being developed under
package programme. I, therefore, sug-
gest starting a centre where the Mur-
rah Calves can be brought and fed for
a year or so and then they may be
distributed 1o the agriculturists. Thus,
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the opening of a Centre or Centres in
th.e South for the distribution of calveg
will definitely yield better results and

bring more benefits to-the agricul-
turists.

In the non-C.M.P. and the tail-end
C.M.P. areas in my constituency which
are Thanjavur, Orathanad, Pattukottai
and Aranthangi Taluks, the peasants
are suffering due to lack of irrigation
facilities and proper supply of water.
To remove their difficulties, may I
suggest that the Bore-well experiment-
al tests can be started as early as
possible. Further, the jungle streams
which are running in the above area
can be used for minor irrigation pur-
poses by constructing dams which will
not be very expensive. Despite the
variation in the duration of water sup-
ply between tail-end and non-taii-end
areas, three months and gix months
water-supply for cultivation respecti-
vely, the Government is collecting the
same amount of Revenue Tax. The
tail-end area peasants are unable to
pay the amount of Revenue Tax due
to the low yield of their lands; the
Government may fix proportionately
reduced rates of tax and cess for the
tail-end area in accordance with their
lower-yield,

The fishermen and Harijans, who
are living in the coastal areas in Than-
javur District are suffering from natu-
ral calamities such as cyclone, flood ete.
It is not exaggeration if I say such
natural calamities had taken away the
lives of some. As a remedy, the Gov-
ernment may come forward to provide
free housing facilities for them. More-
over, the subsidy given by the Govern-
ment to the families of earning per-
sons who lose their lives is not enough
to maintain the family at least for a
couple of months ~though not a year.
So. the Government may increase the
amount of subsidy tc the affected per-
sons. Further, the fishermen have to
face one more hardship, that is. the
non-availability of pucca roads. Due
to this, the fishermen find it difficult to
take their fish to the market in time.
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Besides comstructing roads, the Gov-
ernment can come forward to provide

Mobile Ice Vehicles, Nylon threads and
Steam-boats to the fishermen.

I may further draw the atten-
tion of the Government to the
long standing need of the Mad-

ras State for developing the existing
East Coastal road (Sethu Rustha)
between Madras and Kanniyakumari
into a national high-way. At present,
there is no proper road system in the
east coast region in Madras State and
only kutcha road exists imostly. The
people in this region are economically
backward and one of the main factors
for their economic and social back-
wardness js lack of transport facilities.
Besides, smuggling appears to be ram-
pant in these regions and the Govern-
ment has o far not been able to com-
pletely check this evil, which is affect-
ing the economy of this country dque
to lack of road facilities. The develop-
ment of roads referred to above will
have direct bearing for defence and
further tourism, Though the develop-
ment of the east coastal road is pri-
marily the responsibility of the State
Government, so far the scheme has not
been taken up by it for want of ade-
quate financial resources. Their app-
roach to the Central Government for
financial assistance has so far not been
successful. I hope that either from the
loan proposed to be taken from the
World Bank for Road Development or
through other sources financial assis-
tance may be given to the Madras Gov-
ernment so as to enable them to take
up the work for execution during the
present plan period itself. It is under-
stood that necessary estimates for this
has already been submitted tc the
Ministry of Transport by the State
Government.

1 further wish to emphasise the im-
portance of Kalakam to Avidayarkoil
road in Pattukkottai taluk, Tanjavur
District, Madras State. A few jungle
streams are cutting the road and there
are no bridges. More than fifty thou-
sand people in Perumagaloor range
have no transport facilities except that
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road. During the rainy season, the
people are being isolated because of
floods. The Central Government can
come forward to give assistance from
the Central Road Fund to solve the
difficulties of 50,000 people.

I took opportunity of paying visits
to four Panchayat Unions in my con-
stituency. I am very glad to inform
you that the people are happy over
the achievements of Panchayat Raj.
I have to point out that the adminis-
trative staff is top heavy and some
retrenchment of personnel is neces-
sary. An enquiry into it will yield
useful results.

Now, Panchayat Union Offices, which
are not having their own buildings are
housed in private buildings paying
exorbitant rent. Further, proper and
decent accommodation is not available
though heavy rent is paid. The need
for construction of buildings for hous-
ing the Union Offices is very urgent
and has to be attended to.

I would like to place the following
suggestions regarding the eradication
of the evil of corruption from public
life, which is eating into the vitals of
our society, It has grown into a stu-
pendous problem, seriously engaging
the attention of the Government and
the public alike. TUnless this evil is
eradicated, it would impede all the
efforts of the Government jn imple-
menting the socialistic policy. In order
to root out corruption, the leng delay
in the offices should be avoided. Both
State and District level committees
are very necessary. Apart from the
State Committees, District Commit-
tees should be established at district
levels to go into the question of cor-
ruption. These District Committees
may be composed of the retired senior
State officials and the representatives
of the people like M.Ps, ML.A; and
Chairmen of the Panchavat Unions.
These Committees should be consulted
in awarding punishments to the cul-
prits concerned, subject to an appeal
to the State Committee,
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I welcome the present Gold Control
Act but with one reservation. As per
the Tamilians customs and conventions,
it is necessary on the part of the bride
to wear the ‘Thali’ (Mangal Sutram)
made out of pure gold. The people in
Tamil Nad are in no mood to accept
the “Thali” made out of 14 ct. gold.
Therefore, the Government may allow
the people to purchase 3 small pres-
cribed quantity of 22 ct, gold for
making “Thali”.

Now, in addition to granting increas-
ed Dearness Allowance to their em-
ployees, the Central Government have

also classified the cities according to-

the cost of living index and according
to population figures. This has created
a slight sense of heart-burning among
State Government employees. In this
connection, when our Finance Minister
had been to Madras recently, the State
Government employees had met him
and handed over to him a representa-
tion pointing out their grievances and
requesting him that the Central Gov-
ernment may give some financial help
to the State Government in this
regard. 1 would like to recall that
such types of concessions had been
given by the Central Government ear-
lier also to the State Government, for
instance, financial assistance in 1957.

1 must point out that grant of vary-
ing rates of dearness allowance and
other concessions to employees work-
ing in the same place does not fit in
with the federal structure of 3 country
like ours and also with our democra-
tic form of Government based on equa-
lity, Therefore, I would request the
honourable Finance Minister to see
that the Central Government gives the
necessary grants to the State Govern-
ment so that the latter may grant to
their employees the same Dearness Al-
lowance as is paid to the Central
Government employees.

1 welcome all the staeps which were
taken by the Government for the
national integration of India. I would
like to point out that “Thirukkural”,
the most important Tamil literature
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enforcing the code of conduct suited to
societies of all countries may be trans-
lated into other languages and taught
in all places of India and I am sure
that it would definitely be a further
step in the advancement of national
integration,

Shri M. R. Masani (Rajkot): Sir,
this morning, listening to the Finance
Minister I thought that he resembled
a Doctor who was attending on a
‘patient. Having first taken the pulse
and opined that there was no tempera-
ture, the Doctor then puts the thermo-
meter into the mouth of the patient.
‘When the thermometer reveals that
‘there is high fever, the Doctor throws
aside the thermometer and says, *no,
no, that is not the real index; there are
more occult ways of finding out whe-
ther the man has temperature or not!”

When the Finance Minister intro-
duced his Budget six weeks ago, he
believed that he was introducing a
budget that would restore confidence
among jnvestors, that it would tone up
the very depressed state of our econo- .
my and would give a green signal for
the country to go ahead.

Unfortunately, in the last six weeks,
the persons and groups concerned have
failed to see the beauties of his budget,
They have reacted exactly the other
way. They have lost heart. The capi-
tal ‘market has collapsed. The indus-
trialist js demoralised and no more
‘capital issues need be expected. The

. Finance Minister says now ‘Don't go

by the Stock Exchange; don't go by
the prices of shares; I have better
ways of knowing that business confi-
dence js being restored.” Well, Sir,
he may console himself with this
thought, But I may tell him that, after
listening to him this morning, what-
ever hopes may have been raised in
the last seven or ten days that some
major rectifications in the budget were
forthcoming, those hopes have now
been dashed by him by his announce-
ment this morning. I say that because,
although he has tabled 77 amendments
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and has promised us a few more to-
morrow morning to give us more
home-work—he is certainly keeping us
busy these days—the fact is that,
except for one or two of them they
do not change the picture at all,

There are one or two amendments
which he indicated this morning which
we shall look forward to. Maybe they
represent a little undoing of the
damage done by the proposals, but by
and large, the picture remains as black
and bleak as it was six weeks ago. I
may reassure the hon. lady Member,
who spoke 3 little earlier, that there is
no need for her to worry about the so-
called concessions given and no need
to worry about any improvement re-
sulting from them. There are no con-
cessions worth the name and there will
be no improvement, She may relax
and be content that she can have a
little hand in ruining industry and
trade in this country,

Shri T. T. Krishnamathri: The hon.
Member may also reassure the lady on
the other side.

Shri M. R. Masani: One lady at a
time to reassure is enough!

The fact that 77 amendments had to
be tabled yesterday, and a few more
have to come by way of amendments
to the amendments 48 hours later does,
however, show something else. It
shows with what great care and
thought the financial proposals of our
Government are presented to Parlia-
ment and the country! They are so
well worked out that they stand the
test of time. They go down like the
rocks on which are inscribed edicts
that go down through the centuries!

We shall consider these new amend-
ments tomorrow and on Tuesday when
they come before us. But I do not
mind saying that as the budget, as
amended now, emerges, the cumulative
effect of the surtax on profits, the 73
per cent. equity dividend tax and the
imposition of capital gains tax on bonus
shares in the hands of shareholders

- standing taxes
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coupled with the expenditure tax and
the savage excise duties and the gift
tax would combine to push even a
solvent economy—and ours was not
during the last twelve months—
down the gteep slope to insolvency.

Nothing less thanr the complete
dropping of the dividend tax and capi-
tal gains tax on bonus shares could
possibly save the situation. Not only
has that not been done, but we have
not even gone ten per cent in that
direction, Therefore, we—those of us
who can see a little ahead—must aban—
don hope for the next twelve months
of any improvement in our parlous
economic condition. We :ust recon-
cile ourselves to the continuance of
inflation at a galloping pace.

Shri T. T. Krishnamachari: It is.
virtually Paradise Lost!

Shri M. R. Masani: When—let us
say in December 1964—we look back
on this budget and the Finance Bill, we
shall all have to come to the conclusion
that, in its own way, it is as big a dis-
aster for the country as Shri Morarii
Desai’s budget was last year.

The sad thing is that this crushing
burden of taxation js not even neces-
sary. No additiona] taxation, direct or
indirect, was necessary if the revenues
had been properly estimated and out-
effectively  collected.
There has been, as we know a habitual
under-estimation of revenues. The
Hindustan Times gives figures, which
I presume are at least roughly
accurate, because the Times of Indie
hag fairly similar figures, which say
that in 1960-61, the variation of
actuals from estimates of taxes was T
per cent. In 1961-62, the gap widened
to 14 per cent and in 1962-63, it went
further to 18 per cent. This shows
that the Government machinery for
under-estimating tax yields is, un-
doubtedly being perfected from year
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1o year and may reach very much
higher levels in the years to come, if
the socialist pattern remains intact?

Similarly, corporate taxes were
under-estimated in 1962-63 by about
Rs. 42 croreg or 24 per cent. The excise
duty on one item was off the mark by
3419/, But the President of the
Indian Drugs Manufacturers’ Associa-
tion deserves a prize for having traceq
-one item of excise duty, namely, that

on patent and proprietory medicines .

in the Finance Bill of 1963. He points
out that the estimate there was Rs. 20
lakhs but the collection at the end of
the year is over Rs. 440 lakhs from
that one item. Rs. 440 lakhs yield,
Rs. 20 lakhs estimate—a variation of
2200%. I am sure this takes the prize
for mis-estimating the revenue
throughout the budgets of the whole
world. I do not know if any other
country can be beat this mal-estimate,
wrong estimate of 220097, on an
excise duty. It will not be unfair to
say that this under-estimation is a
deliberate policy of this Congress
‘Government for the last few years,
that it is a policy of grab worthy of

‘buccaneers and bandits and pot of any -

modern civiliseq government. I say
this because, but for this miscalcula-
tion, there would be no need whatso-
ever for inflicting any more direct or
‘indirect taxes.

I will not spend time, because of
lack of it, on the failure to collect
taxes, a responsibility of Government.
“The pending assessments have snow-
balled from Rs. 4.6 lakhg in 1958-59
to over Rs. 9 lakhs on the 1st April
1963, that is, they have doubled. The
figures of collections outstanding also
€0 on rising, from Rs. 272 crores at
the end of 1962-63 to Rs. 293 crores
at the end of 1963-64.

On evasion, the report of our Public
Accounts Committee of the Lok
‘Sabha is there, It points out that in
spite of evasion of crores of rupees
<claimed to have been detected, there
are no prosecutions. There was one
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prosecution launched—and even that
case was compounded!

Therefore, I say that this failure to
collect arrears and this tolerance of
evasion only burdens the honest tax-
payer. The Finance Ministry takes the
easy way out of raising the rates of
taxation, instead of collecting what is
due to it. Yesterday, the Finance Min-
ister quite rightly told us that it was
“a fundamental fact of taxation” that
when you raise the rates of tax, you
do not get more, you may get less;
and that lowering the rate of taxation
does not lose revenue. I only wish
that this fundamental fact of taxation
was kept in mind when framing this
budget. Obviously, it has been com-
pletely overlooked.

The Finance Minister, in his reply
to the budget debate, stated that he
could not give reliefs on excise duties
on the needs of the common man
such gas kerosene, coarse cloth,
matches and sugar, because he
believed that they would not be
passed on to the consumer, Now, there
is no warrant whatsoever for this
assumption. Just ag are increase in
existing excise duties is inevitably
passed on to the consumer, so normal-
ly the relief given in taxation has
normally been passed on to the con-
sumer, In any case, that is what
Government are there to see to. There-
fore, I am afraid I cannot accept as
convincing this plea for not restrict-
ing or reducing excise duties on the
needs of life.

Now, I come to another topic, the

*Anclusion in this Bill of several clauses

changing the income-tax law of the
land, such as, for instance, the clause
about secrecy, the power given to
ITOs to decide what expenditure is
necessary for a business and what is
not. These clauses form no part
properly of a Finance Bill. They are
changes in substantive law which
should be brought in by an amend-
ment of the Income-tax Act. The
inclusion of these clauses I consider
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to be of doubtful validity and in. any
case grossly improper. For that state-
ment I have, Sir, the authority of
your predecessor in the Chair, the
former Speaker of the Lok Sabha. I
shall quote from Volume IV, Part II
of the Lok Sabha Debates of 1956,
page 5922, a ruling of the Speaker of
that time, Shri Ananthasayanam:
Ayyangar. He says:

“A Finance Bill is intendeq to
raise taxes which would subsist
only for that year. The main
object is to provide funds for the
expenditure which had been voted
by the House. That is the simple
object of the Bill. Therefore, it
is reasonable o say that other
provisions relating to statutes,
which are of a more permanent
character, ought not to be clubbed
with it but discussed on the floor
of the House in a more leisurely
manner”.

That, Sir, was on 21st April, 1956.
Shri Ranga: It was a ruling.

Shri M. R. Masani: The same ruling
was repeated by the hon. Speaker
later in the year, on 7th December,
1956. I am quoting from Volume X,
Part II of the Lok Sabha Debates of
1956, pages 2104 and 2105. The
Speaker said:

“Last year, it is true that I said
—and I still stick to that view—
that in a Finance Bill, only pro-
visions relating to the taxation
measures to meet the expenditure %
that has been voted upon by the
House ought to be there. Other-
wise, there is no meaning in a
Finance Bill.”

And he goes on to say on the next
Page;

“T woulq normally wurge upon
the Finance Minister, not only he:
but also all his successors...”
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—I am sorry, Sir, that his present
successor has ignored the advice of
the hon. Speaker—

“...not only he but also all his
successors, to see to it that only
those provisions which relate to
the raising of taxation should be
included in- the Bill”

Now, Sir, the atfention. of the hon.
Speaker wag drawn to this matter on
the 4th March by the leaders of all
Opposition parties, and a request was
made that these clauses which are
objectionable in the Finance Bill
should be dropped from the Bill and
that the Finance Minister should be
advised accordingly. I, Sir, can
only express my regret that the
hon. Speaker appears to have failed
to persuade the Finance Minister to
do the right thing by the House and
by the ruling of the Speaker. Even.
the request made that the Bill should
be referreq to a Select Committee has
also been brushed aside, and therefore
we shall have the farce tomorrow or
on Tuesday of change in the law
being made without proper examina-
tion or consideration as should have
been done in a Select Committee.

Shri Ranga: Shame.

Shri M. R. Masani: Even now I
woulq appeal to the Minister; he has
announced today that he is bringing
in an Income-tax Amendment Bill
later this session; let him drop these

half a dozen clauses  which
are in question from this
Bill, let him transfer them to a

new Bill, and let us discuss them a
little later separately. That woud be
proper parliamentary procedure.

Shri T. T. Krishnamachari: From
whose side would it be proper in your
opinion?

Shri M, R. Masanj; Now I come to
an announcement made this morning,
namely, about the appointment of a
Monopolies Commission and its terms
of reference. I have nothing much to
say about the personnel except to
say that the fact that it is composed
entirely of officials is significant Not
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one single non-official, who can be
expected to bring any independent
judgment to bear on this very inte-
resting economic phenomenon of
monopoly, is there: every gne of them
is an employee or official of the State.
I consider that to be a very bad
blow struck at the report of this
Commission by those who have
appointed it. It will lose credibility in
the eyes of the people of this
country as well as of the rest of the
world. And let us look at the terms
of reference. It is not an honest anti-
monopolies commission. It prptects
certain monopolies and excludes them
from the purview of its inspection,
while it points a finger at other
monopolies one monopolist trying to
turn the machine at other monopolists.
Let me read the terms of reference.

The Commission’s terms are: ‘“(a)
To enquire into the extent and effect
of concentration of economic power in
private hands”. Why private hands?
Why not all hands? Does monopoly
become respectable because it 1s in
the hands of Ministers? Then ijt says:
“The Commission may also report on
any other matter bearing on any
aspect of national economy or func-
tioning of the private sector...”” Why
private sector? Why not State sector
also? We find just as much misuse of
power in State enterprises as we find
in others. There is just as much
nepotism, just as much groupism, just
as much casteism, and a lot of politick-
ing that goes on in our State enter-
prises, That is why they produce the
miserable results which are reported
to us from time to time. Why should
all this misuse of power be protected
from the investigations of this Com-
mission? I consider these terms of
reference to be g fraud on the public.
It is a deliberate attempt to lead the
scales, to load the dice. The biggest
monopolist in this country, the
present Cabinet, tries to divert the
attention of tha watchdogs to mucn
smaller monopolists, if there are any
that exist. I must therefore record
my strong protest against the way in
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which what might have been a worth-
while investigation is sought to be
loaded in a political manner.

On 3rd March, when I was speaking
and referring to some good industria-
lists and some bad ones, somebody
from the ruling party benches inter-
jected a question by saying “All are
not Tatas”, the implication being
that there is only one honest concern
and that every one else is not. Well.
Sir, I would like to take that remark
up, because some Congress Members
have said “ Why could you not give
any more names?” Well, I shall give
some more names. I shall give only a
dozen names; names that come to my
mind offhand; there must be hundreds
of others, big anq small, honest
concerns.

There are the Mafatlals of Bombay;
there are the Godrejs; there are the
Kirloskars of Maharashtra; there is
the Mathuradas Vissenjee group; there
is the Indian Iron gnd Steel Corpora-
tion of Bengal; there is the Alembic
and Jyoti group of the Amins in
Baroda; there are the Ambala)l Sara-
phais of Ahmedabad; there are the
Coimbatore Cotton Mills; there are
T V. Sundaran and Sons, one of the
finest enterprises in the South—I am
sure the Finance Minister will accept
that one at least. (Interruption).
They are my friends and his, common
friends,—There is the Bombay
Dyeing Group; there is the Simpson
group of Anantaramakrishnan; there
are the Khataus; there is the Asso-
ciated Cement Company; there are
the Ghias; there is the Chidambaram
group in the South. And I could go
on; if somebody wanted he could
make a catalogue of hundreds of
honest-to-God industrial concerns in
this country.

Sir, T was very glad to read a few
days ago the press report—I have not
seen the Report yet, it is being printeq
—regarding the Santhanam Report.
Here at least comes a breath of fresh
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air. There are several findings of the
Santhanam Report to which one res-
ponds. Time does not permit me to
make a review of the Report, but 1
will mention one which gladdens my
heart, and that is the recommenda-
tion made in the Santhanam Report
that no public joint-stock companies,
no enterprises, should be allowed to
make contributions to the funds of
oolitical parties—no joint-stock com-
panies should be allowed to make
contributions to the funds of political
parties.

I was delighted to find this vindi-
cation, coming from z committee led
by a Congressman, of something that
I said from these benches in 1961
when the Companies (Amendment)
Bill was before the House. At that
time I tabled an amendment to anti-
cipate this very valuable recommen-
dation of the Santhanam Committee.
What happened to it, Sir? Every
opposition party of this House includ-
ing the Communist Party—and they
don’t love me—voted for it. There
was only one party in this House
that resisted this move to cut out
corruption from our political life, and
that was the party of that great
gocialist, Pandit Jawaharlal Nehru. It
is with that money that they battled,
it is with that money that they won
the last General Elecion. I hope, Sir,
that now that one of their own people
has made this worthwhile proposal,
they will look at it more kindly. I
shal] look forward to seeing legisla-
tion being introduced in this House
very shortly by the Congress Gov-
ernment to carry out ‘this recommen-
dation of the Santhanam Committee.
We shall live in hope and wait in
patience.

If I understand the Budget, it s
-nothing but an ‘attempt to collect all
the investible resources of this
country into the hands of that big
monopolist, the Government of India.

The Budget is an instrument for
putting all competitors of Government
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out of business, It is not 3 Budget to
bring in investment for growth at all.
It is a Budget to destroy every com-
petitor in the field of industrial
enterprise who faces the Government
of India on equal terms. The real
choice that this Budget poses before
the country is between 5 demand
economy, which the 'peogle demand,
and a command economy that is dic-
tated to this country by those on the
Treasury Benches. This is the ~broad
choice that this Budget offers to the
country: is jt to be'a demand economy
or a command economy? Is it to be
an economy of free socities or the
economy of Soviet Russia and
Communist China?

Rajaji, with his blood boiling at this
age—one wishes that younger people’s
blood woulq boil in this House—
writes in Swarajya of March 14, ana
I will quote him:

“Are people brought up in
Indian tradition and culture, our

flesh and bood chosen by
popular vote as being the finest
specimens .of our total perso-~

nality, ruling over us? Or is it a
group of foreigners who have
descended upon us from Moscow
or China or Warsaw or Prague, or
somewhere, and seized the Throne
and palace and are making laws
and regulations and governing us
like conquerors, unfettered by
any bonds of Indian culture or
tradition or restraint?”

He would, no doubt, “be called a
reactionary for saying these things, in
reply to which he may very well
recall the words of Winston Churchill,
who was also often called a great
reactionary, and who, on one of those
occasions, said:

“If they indulge in stupidities -
and crime and you react, they
call you a reactionary.”

We are reacting ¢o the stupidities and
the crime that are being perpetrated
on this country.

03
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Why are they doing this? Why are
they trying to monopolise all the

investible resources of the country
into their own hands? But first
let us get this clear. Whose

Budget is this? —because I do not
want the hon. Finance Minister to
take this personally. On 3rd March,
when 1 was saying that it was not
his personal Budget, but the Budget
of .the Prime Minister and the Gov-
ernment as a whole, he insisted that
his shoulders were broad enough and
he was the real “culprit”. I did not
accept this admission of guilt. That
was on Tuesday, 3rd March. On
Saturady, 7th March, the Congress
Party met, and this is what the
Statesman of the following morning
said:

“Amidst cheers, the Finance
Minister declared that the Bud-
get presented by him did not re-
present his personal credo; but the
policies of the Prime Minister and
the Government as a whole.”

On 10th March, which was the next
Tuesday, the Finance Minister con-
fiermed this report by saying in the
House—I am quoting from Hansard:

“The criticism that my Budget
does not represent the views of
the party and that it is a perso-
nal Budget of mine are, to say the
least, infantile, and have been put
forward for lack of criticisms of
substance.”

So, let us get this clear. This is
not the Finance Minister's Budget,
but the Budget of the Prime Minister
and the Government as a whole and,
if I attach any motive, that motiva-
tion is not of my hon. friend, but of
the Government as a whole.

The question is: why is this policy
of deliberately grabbing—because,
grab is the word—of investible re-
sources indulged in when the budge-
tary situation does not even require
it? My answer is that this is the
doctrine of Karl Marx, the outmoded
Marxist doctrine of squeezing surplus
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value out of the peasants and workers
and the common people, so that the
new ruling class can built is so-called
socialist, or what I call State capitalist
society. It is a policy of asking peo-
ple to tighten their belts for the
glory of the State, a policy that was
launched on this world by that
monstrous Communist dictator, Stalin,
whose name is execrated in his own
country today. That policy lays down
that agriculture and consumer goods
must be kept down, the needs of the
people must be denied to them, so
that steel and heavy capital industries
can be raised as the base of exploita-
tion of this generation, to which we
belong, in the interests of a mythical
future. It is a policy of “pie in the
sky when you die”, but never today,
that the Communist dictators preach;
and we ape them.

Look at the list of fourteen indus-
tries which are to be favoured, which
are called priority industries. Does
a single one of them produce some-
thing to wear or eat or give more
shelter? They all have nothing to do
with common people; not one of them
produces anything which a man can
consume, except tea or coffee, which
are meant for export rather than for
ourselves. This list of fourteen indus-
tries could well have been lifted out
of the Soviet Five Year Plan, or the
Five Year Plan of Communist China.
But even Russia ang China have
learnt that this was a wrong priority.

Let me quote from Izvestia, which
is the Soviet Government paper, of
4th April, 1964. One L. Levin, a
Russian engineer in Communist
China, now returned, criticises the
decision to build the biggest blast
furnace at Anshan Works. I quote
him:

“Everything was planned for
show. Wishing to astound the
world with the pace of the ‘great
leap’, they tried to use the blast
furnace before it wag completed”.
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The result was destruction of the
blast furnace through explosion. Let
us not laugh, because it has happen-
ed in our own country for the same
reasons. It happened at Rourkela in
the State plant. We were in such a
hurry to show at what pace we were
going that we blow up the blast fur-
nace for the very same reason that
we used it before it was ready to be
used.

That is how we are aping the stud-
ity of the communist parties, which
they themselves have shed. Today,
in Communist China, the most reac-
tionary of the communist countries,
the new order of priorities laid down
by Chou En-lai last year is: first,
agriculture; then, consumer goods
industries; and last, steel and heavy
industries. How many years will it
take our outmoded Marxist Prime
Minister and his Government to learn
this simple fact of economics? Would
I be wrong in quoting someone who
said that for a Government to run an
industrial enterprise is like a monkey
trying to play the violin? They
simply are not made for that purpose.

I will be told: you are building up
a phantasy, this is a thesis of your
own imagination. No. I am going to
quote one of the pillars of the pre-
sent Government, to show that this
is exactly what they are doing today.
The person I shall quote is my friend,
the Deputy Chairman of the Planning
Commission, with whom I was very
glad that the Finance Minister yester-
day expressed his “fundamental simi-
larity”. Shri Asoka Mehta addressed
U.P. legislators in March, presumably
in Lucknow, and he said that the
coming ten years would be “crucial”
that would be a crucial period when
the people would be subjected to “the
grinding pressure of prices”. He did
not deplore it. He was just telling
them what was coming their way. In
case anyone should think that this was
a loose remark, he moved on to
Calcutta and there he spilled a few
more beans. On March 21, addressmg
the West Bengal Business Convention,
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he said, and I am quoting from tihe
Timles of India of 22nd March:

“Mr. Mehta warned the people
that there was no escape from
an annual increase of Rs. 100
crores in taxation. The severest
curbs on consumption would be
necessary to ensure surpluses.”

Ang then comes this gem of ;'mt-
dated Marxism:

“The present generation™ which
was a bridge between the stagn-
ant present and a bright future,
would get ‘trampled upon in the
process.”  But that could not be
helped.”

Here you have it from the horse's
own mouth. Either you disown Shri
Mehta or you stand with him in the
dock guilty of this atrocious threat to
trample the present generation for
some mythical future which none of
us knows about.

This Budget is only an instrument
of Prime Minister Nehru and Shri
Asoka Mehta in their grand design to -
trample on this unfortunate genera-
tion. All of us here, and the millions
of men and women outside, have been
created by God so that Shri Nehru
and Shri Mehta may trample on them.
If you ask who decided this? They
will say ‘“history”, because determin-
ism is paft of Marxism. Who says so?
The Great God Nehru and his Apostle
Mehta.

Unfortunately, if I may say so, the
Indian people are not prepared to be
trampled upon. They are not. They
are not dumb cattle to be driven to
slaughter by my friends. They may
well ask, like the Irish M.P. with a
sense of humour, who said in the
House of Commons many years ago,
for posterity: ‘“What has posterity
done for me that I should sacrifice
myself for posterity?”
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In any case, the plea about poste-
rity is a fraud. ‘Shri Mehta promises
relief in ten years. Who decided ten
years? Who knows where he will be
in ten years or all of us will be? Who
is he to promise relief after ten years?
There were bigger people before him,
Lenin and Trotsky, who also promis-
ed the Russian People. They said:
“just endure our communism for ten
years, put up with all the hardships,
tighten your belts and then, what will
happen —the millennium will arise.
The State will wither away; the

land will fiow with milk and honey”. -

That was the dream of communism of
Lenin and Trotsky. Today we are
forty-five years away from the time
when Lenin and Trotsky asked for a
few years’ sacrifice so that a beautiful
future ‘would emerge. Where are
they today? The people of Russia do
not find that State withering away;
they do not find even the dictatorship
withering away. Today in Moscow
people are without homes; today they
are getting on without enough clothes;
the bread queues in Moscow are
longer than they have been any time
since the Revolution. That is the logic
of false method of priorities imposed
on this country. Knowing the record
of this Congress Government, I do not
know if anyone would accuse them
of any desire to wither away at any
time!

For these reasons, my party will
vote against the Finance Bill as a
* whole. It will seek to reject this Bill
for two reasons: first, because it is a
bad, oppressive and ‘immoral Budget
which needs to be rejected; and
secondly, because we do not believe
that this Government deserves to be
given any supplies; we want to get it
out of office as soon as the Indian
people will permit.

Shri K. N. Pande (Hata): Mr.
Deputy-Speaker, Sir, before speaking
on the Finance Bill, I want to say that
when the Finance Minister took charge
of the Indian economy it was very
much disturbed and through his wis-
dom and sincere efforts he brought
some easiness and it started moving

CHAITRA 28, 1886 (SAKA)

Biil 11700~
satisfactorily to some extent. I have
full confidence in his competence.
But in order to remind him of his
duty, I want to say something and 1
think that he will not be misled by
the speeches which had been made by
the Members of the Swatantra Party.
Sometimes on sentimental grounds-
one may win elections but unless you
assess the real feeling of the masses:
you cannot remain here for long. I
see fast changes in the world. There
was a time when my hon. friend Mr.
Masani was a very staunch supporter:
of socialism.

Shri M. R, Masani: I have
better now.

learnt

Shri K. N. Pande: Now, he is the-
staunch supporter of capitalism.....
(Interruptions.) and of monopolistic:
tendencies and other things. There
was a time when Prof. Ranga was a
great and staunch supporter of small
agriculturist.

Shri Ranga: Even now I am,

Shri K. N. Pande: Now he thinks
that he should mix up big landlords,
Rajas and..... (Interruptions.) These
changes are taking place in our owr.
country. Our Finance Minister should
take little notice of what these peo-
ple say. In India crores of people are
poor; they are interested in getting
their basic needs such as cloth, food
shelter, etc. If you do not know these
feelings of the masses, if you go on
beating the same old drum saying that
capitalism should remain, I think the
masses will not pay heed to you. You
will have to take some effective steps
so that these people are satisfied.
During his time, may I remind the
Finance Minister, the Congress in
Bhubaneshwar took a very historical
decision about establishing democratic
socialism in this country. The basic
thing in a socialist society is that
society should have control over the:
means of production and distribution.
In democratic socialism force canfot
be applied as in communist countries.
It has to be done here by persuation,
consultation and other democratic
methods. It is a defficult task to
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perform. Government cannot have
control over agricultural production
because at the time of elections these
people were propagating that schakari
kheti means sarkari kheti. That is
how they were misleading the people.
I know they are very literary people,
‘highly educateq but their education is

not going to satisfy the masses. They
want their needs to be fulfilled.
If we cannot have control over

means of agricultural production, we
have to adopt some method so that
our production is at a level which
may meet our requirements, Our posi-
tion in regard to food wvroduction is
alarming. In 1961 we imported wheat
worth Rs. 1296 orores. In 1462, it
was Rs. 141.12 crores and in 1963,
Rs. 183 crores. If this affairs conti-
nues lie this, only God can save us.
We can depend upon the rest of the
world till the conditions are favour-
able. We may go on importing from
other countries? If the world condi-
tions get disturbed, how can you have
this wheat imported from other coun-
tries? Naturally we have to depend
upon our own resources. I want to tell
this to the Food Ministry and the Fin-
ance Ministry. The food Ministry
may be controlled by the Food Min-
istry but it cannot move by itself
without taking the Finance Ministry
into confidence. We are importing
more than Rs. 125 crores worth of
foodgrains every year. We should
make a plan that Rs. 25 cr Rs. 30
crores of that amount are to be spent
in order to help the cultivators so that
they may stand on their own legs and
meet the requirements of food in the
country. But that is not being done.
When there is shortage of fcod, the
whole country looks on the Food Min-
istry in the Centre and they import
it from abroad. Is this the way to
solve the problem? We have to stand
on our own legs. The Finance Min-
istry has to find funds to help culti-
vators to grow more. People know
that lands are fragmented: they are
so many small cultivators who do not
‘have the means to do cultivation in
a better manner. He has not got the
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means; he cannot plough the field at
the time required. He does not find
seeds at the proper time. Unless he
borrows money from the money-
lenders he cannot proceed. There-
fore, my suggestion in this regard is
that you shuld make your planning in
such a way that you provide some
tractors for the villagers so that they
may be helped, I mean those cultiva-
tors who have no ploughs or bullocks
or other means of cultivation. Simi-
lar help is needed in other things also.
You cannot build canals everywhere,
because that also requires so many
things. Tube-wells are required, but
tube-wells cannot be sunk on rocky

soils. Therefore, other means have
got to be adopted. I have heard Shri
Masani as saying that Shri Asoka

Mehta told him that within the next
ten years, the condition would become
easy. I do not know how he says that.
(Interruptions.)

15.00 hrs.

Shri Sham Lal Saraf: He has shown
us no Alladin’s lamp!

Shri K. N, Pande: These things are
beyond our control. Production of
food material is not so much extent
under our control or we cannot say
with certainty that so much can be
produced in one year ar two or three
years. Therefore, we have to depend
to a great extent on naature. And
therefore, under these conditions to
what extent we can help these culti-
vators is the question. We have to
plan and help them at the time when
the help is required by them.

The other thing which I want
say is about industrial production.
About industrial production we can
talk with some amount of certainty,
but here although I welcome the mea-
sures proposed by the Finance Minis-
ter in respect of taxes. But I want
to say one thing. It is true that in a
socialist economy, the people cannot
be allowed to go so high ang at the
same time the wast majority of the
people be allowed to remain at the

to
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lowest level. That cannot be. It is
easy to bring those higher people
down, but what are we doing to raise
the lower people up? Can you prove,
or can you give me any instance to
show that the income of the lower
people has increased? In view of the
rising prices, are their emoluments
in the shape of salaries of wages
enough? These salaries or wages are
being consumed by the rising prices
and those people are not enjoying the
real benefit of the wages or salaries.
You have to give some thought to it.
I can tell you that if those conditions
are not improved, you cannot be sure
of industrial production as well. The
workers cannot wait for long. I tell
you that the only method to deal with
this problem is to give subsidy to
cultivators. provide the workers with
the things of their requirements at
subsidised rates and subsidise food
material. You cannot help the culti-
vators, or the cultivators cannot be
enthused unless they realise that the
State is really at the back of these.
It is they who are to be helped.

For example, I can tel] you how
much encouragement is given to the
cultivators. Take sugar industry. It
is true that the Food Minister declar-
ed here that the price of cane is fixed
on the quality basis. It is also true
that due to so many reasons the quali-
ty of cane is very inferior and the
recovery percentage is 9 or something
below that. The formula adopted by
the Food Ministry is that below or up
to 9-4 per cent recovery of sugar the
cultivator will be paid Rs. 1:85 per
maund of cane. But if that cultivator
due to his hard labour is ablc to in-
crease the recovery percentage what
does he get? For example, if the
recovery is 9'4 per cent then the poor
farmer is getting Rs. 1'85 nP, but after
raising the percentage by 4 per cent,
he gets only Rs. 1-91 nP, that is only
an increase of 6 nP per maund. How
can the cultivator be enthused and
how can he be encouraged if this is
the position? The Finance Ministry
should take all these things into con-
sideration. The Fooq Ministry was
trying to achieve the target of 33 lakh
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tons, but now they are going to:
achieve only about 24 lakh tons; there
is a shortage of 9 lakh tons. Can you.
imagine how much excise duty have
we lost simply because of our wrong
policy? If we had increased the cane
price at the proper time and made the
cane available to the sugar factories:
the people would not have suffered
because of shortage of sugar and also-
the Government would not have suf-
fered the loss by way of excise duty.

Then, I want {0 say a few words:
about the public sector. It is true
that under the socialist society, the
basic industries should be brought.
under the control of the society, that
is, under the Government. That is-
true. But why are the induMrial
relations in the public sector so bad?
Well, I like a strong man, if he is
strong administratively. I do not like-
a weak person; I like Shri C. Subra-
maniam because he seems to be a
strong man, but does he himself
handle all the factories everywhere?
It is the managers, it is the officers.
who are there on the spot who have to
handle the factories. The administra-
tion in public sector is so loose that:
they cannot achieve their {arget which
is fixed. There is something wrong
some where and these things have to
be studied.

Many people, on sentimental grounds
here, cry that such and such an in-
dustry should be nationalised and so-
on. I am not against it. The fact is
that if need is felt they should be
nationalised but we should also not
forget that according to our Consti-
tution, if an industry is to be nationa-
lised, it has to be paid compensation,
and vou have to find the money for
that as well. Moreover, the public
sector, a® it is going on nowadays,
does not create any enthusiasm at least
among the workers. I _can tell you
on behalf of the workers that the
workers are not at all enthu-
siastic about nationalisation see-
ing the condition in public
sector. Therefore, if you bring so
many industries under nationalisation:
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without bringing existing public
sector, we are going to be disappoint-
-ed at least from the side of workers.
Can you imagine that whenever they
hear that a certain industry is going
to be nationalised they fee]l that ice-
water has been poured on them?

Shri Sham Lal Sara{: Why should
it be so?

Shri K. N. Pande: Because they are
seeing the conditions in the public
.sector so bad. They are seeing' the
way in which the labour laws are be-
ing applied. I recently heared that
even Shri Nanda is thinking that
labour laws should be relaxed to some
extemt so far as the public sector is
-concerned. If the public sector is to
be fitted in or built in such a fort, the
Public sector cannot withstand, or this
-country cannot achieve the derised
result from public sector. 1 tell you
that these conditions have to be im-
proved in order to create enthusiasm
:among the workers. Unless we make
the condition in public sector attrac-
tive we cannot get full cooperation
from the workers.

Shri M. L. Jadhav (Malegaon):
Sir, I rise to support the Finance Bill
-which is before the House. I congra-
tulate the Finance Minister on some
minor concessions that he has been
pleased to indicate. The announce-
ment of the Monopolies Commission
is a welcome move at the time when
we are at the fag-end of our budget
programme. These z2re indications to
minimise the vested interests and usher
tn socialism in the country.

With regard to the Zonal Councils,
I would submit that the Zonal Coun-
«cils are not working effectively. 1
find that there are border problems
‘between various States. For instance,
there is a border problem between
Mysore and Maharashtra. 1 feel that
certain areas which are claimed by
Maharashtra—Belgaum, Napani, Supa-
‘Karwar and other places. I find that
the Zonal Council in this case is not
in a position to take a decision. These
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are matters pending for a number of
years, for more than 10 years. The
people in both the areas are agitated
over this problem. I feel that there
is a bitterness, and that bitterness in-
creases because the problem is not
solved, one way or the other. The
problem should be handled and solved
and some decision should be arrived
at so that the people in that area may
live there peacefully without having
languages, neither Kannada or
Marathi, are being forced on them by
one State or the other.

With regard to the territorial claims
of the border States. I feel that it is
very necessary that the Government
should come to a decision so that jus-
tice may be done to thosec people.

Even with regard to water problems
I find that there are disputes between
some States. There is a dispute
between Maharashtra, Andhra and
Mysore, it goes on without any settle-
ment being reached. It is the duty of
these zonal councils and the Govern-
ment to intervene and to see that a
fair solution is arrived at so that the
interests of one State or the other are
not neglected. It is no use keeping
these problems hanging there indefi-
nitely. It is very necessary that these
problems, these water disputes are
solved. The, Government should in-
tervene and enable these States to
come to a fair settlement so that each
State may have its fair share, But I
find that the zonal councils and the
Government are simply watching
things and  they are not taking any
interest to see that one State or the
other does not suffer with regard to its
legitimate rights.

Then, Sir, I may refer to the Defence
of India Rules. The Defence of India
Rules have been amended from time
to time to provide for prevention of
hoarding and profiteering. Have we
succeeded in doing that? Have we
succeeded in checking the prices?
What do we find with regard to the
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prices of wheat and rice? I find that
the prices have gone up and the

trade has thrown a challenge to the
Government. These are problems
which concern the common man. It is
very necessary to enforce the law in
such a way that life does not become
unberable to the common citizen.

At the same time, I feel that cor-
ruption which is there at all levels
should be rooted out. I find that the
common man who wants clean admi-

nistration and is much  worried
because there is corruption in the
administration. The Home Minister

promised that the Government would
give a clean administration  within
two years. I think the task before
the Government is gigantic. A Her-
culean effort will have to be made to
achieve some success in the matter of
removing the corruption which has
its deep roots. Let the man in the
street feel that all are equal before
the Government and law., Let the
common man feel that justice s
stronger than any individual however
strong he may be.

Then, I would like to deal with the
problem of unlawful immigrants in
Assam. I feel that lakhs of Muslims
have come from East Pakistan and
settled in Assam and other areas. It
is a dangerous situation, Many of
them are likely to be fith columnists.
Their illegal stay here may bring the
whole of India into trouble. Emer-
gency powers have been given by this
august House. I would ask the Minis-
ter why they are not being used. The
‘Government should take firm steps to
see that undesirable persons do not
take advantage of our lethargy,

I now come to the question of pro-
hibition. Is it an all-India policy or
is it a policy which can differ from
place to place, from State to State. In
some States they are going back on
the policy of prohibition. They have
liberalised it and issued permits. I
feel that this policy, in order to be
realistic, should be an all-India policy.
The Government should take a realis-

|

CHAITRA 28, 1886 (SAKA) Bili

11708

tic view of the situation and see that
it is made effective as a policy through
out India. 'Some decision at the all-
India level should be taken in that
regard.

Dealing with the judiciary, I feel
that the High Courts and Supreme
Court should be with the Law Mini-
stry. The learned Chief Justice of the
Supreme Court was also pleased to
observe that the High Courts and the
Supreme Court should be with  the
Law Department. Why should police
and judiciary be with the same Min-
istry? When it has to deal with law
and order, why should the Home
Ministry deal with the judiciary also?
I feel that the judiciary should be
with the Law Ministry and it should
be taken away from the Home Minis-

try.

Then, the emergency is there But
this emergency should be felt at all
levels. The Minister of Education was
pleased to wind up some committees.
I feel that the other ministers also
should do away with committees
which are unnecessary. The Govern-
ment should try to effect some econo-
my in the expenditure. It is very
necessary that we should curtail
everything that is superfluous. We
should see that our nation becomes
self-sufficient with regard to food and
other requirements.

On the food front, every effort
should be made to see that the nation
does not depend on PL. 480 but it
depends on its own resourtes. The
agriculturists are demanding tractors.
We are not in a position to supply
them the necessary implements, trac-
tors and other things. We are not
able to supply them the other things
that they demand I find that for want
of good seeds our potato cultivation
has suffered. In Maharashtra, I can
say from my experience, potato culti-
vation has gone down because the
sgriculturists are not in a position to
get good seeds. Potato is a vegetable
which is consumed throughout India
and by all. It is very necessary that
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potato seeds should be imported from
outside India in order to enable the
cultivators to have a good produce
from their farms. The farmers have
suffered because the seeds that
are given to them, the seeds from
near about Simla, are not good quality
seeds. In order to improve the qua-
lity it is very necessary that potato
seeds should be imported znd given
to the cultivators.

At the same time, I would like to
draw the attention of the Government
to the need for research in agricul-
ture. In my areas, for instance, there
are betel leaves gardens. These
gardens suffer because the leaves are
affected by a disease called “brownish
tinge” disease. Meany complaints
have been made to the department
concerned. Some steps shculd be taken
in this direction. Some research
should be done to check this disease
an(d effective measures should be taken
to deal with it. I find that nothing has
been done with the result that betel
leaves gardens worth crores of rupees
are being damaged. The Government
should carry out the necessary re-
search in order to save these leaves
from this disease which has very bad
effects on them.

Sir, with these remarks, I thank you
for giving me this opportunity to
participate in this debate.

Shri Alvares (Panjim): Mr. Deputy-
Speaker, Sir, it has become charac-
teristic of the Finance Member of
this Government to aim rather high
and then meet any opposition by
strategic retreat. The concessions he
has made through the amendments
that he has proposed this morning
belie his statement that the stock
market has any influence upon his
policy. In an age of planning we
are still ruled by the fluctuations of
the futures market, and it s rather
surprising that in spite of the experi-
ence that the stock market will always
bring unbearable pressure upon Gov-
ernment for more and mo:e relaxa-
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tion, Government always makes these:
concessions. Therefore in examining
the Finance Bill and its main  provi-
sions we must assess whether the pro-
visions in this Bill give effect to our
objectives, and to do so the fiscal
policy must first come to terms with
our economic policy. It is only then
that we can decide whether the direc-
tion that the fiscal policies give is in
consonance with our social objectivés
or not. Therefore on the three essen-
tials of production, of administration
and of egalitarianism I propose to
examine what the Finance Bill pro-
poses to do.

There is no doubt—it is accepted
widely—that production in this coun-
try has suffered very much, particul-
arly agricultural production. Unfor-
tunately, in spite of the experience of
many socialist countries or  near-
socialist countries the Government of
India in its planning policies repeated
the same error that they did in giving
higher priority to industrial develop-

‘ment than to basic agricultural pro-

duction. We did not profit by the
experience of Russia or of Yugoslavia.
Even at this late stage I do not see
any recognition in the policies of
Government that the low production,
or under production, in the agricul-
tural sector has at all cet us thinking
in right terms.

Russia is experiencing after many
years of ‘planning a situation similar
to ours. We know that there is a
crisis in agricultural production and
who has not heard Khrushchev say
that there must be a crash programme
of development by the utilisation of
the virgin lands in eastern  Russia.
That, I thought, would be a lesson in
experience to our Goverrment; but,
ag it is, the Finance Bill does not
make any special provision to make
up this lag in production.

We have in the past many years im-
ported food on an average of Rs..285
crores per annum. This has been
not merely a heavy drain on our re-
sources but has set’ in motion a feel-
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ing of frustration, of depondency, of
lack of confidence that we cannot
produce food in spite of the experience
and the know-how that we are able
to get. This crisis, apart from the
drain on foreign resources, has also
depressed the agricultural class. It

has affected in turn the priorities
between local consumption and the
need for export. Therefore, 1

thought that the Finance Minister
would have given his prior attention
to the development of our agriculture
80 that the basic economy of our coun-
try could have been put on a sound
basis, and all the distortions that arise
therefrom would have been straight-
ened out and set right Itis un-
fortunate that there is no realisation
of this fact. Therefore the Finance
Bill on this one account must receive
our severe criticism.

It is possible to achieve growth.
Growth has been achieved in many
countries in spectacular fashion, in
Japan, West Germany and some other
countries also, But India, because
of our planning and social policies,
we cannot remain satisfied with mere
growth, but must concentrate on a
wider aspect of development. When I
use the word ‘development’, 1 signify
not merely economic growth by so
much percentage but also the correla-
tive of social change because unless
there is a countervailing development
of social change along with growth
we are not going to achieve socialism
by any standard whatever.

It is possible—and the private
sector will angue—that the deve-
lopment of social change can
come later on; it is necessary at
this stage to concentrate on growth.
Y am afraid that the Government have
fallen a victim to this line of argu-
ment because they have neglected the
main development, the institutional
developments that could foster social
change almost as rapidly as a coun-
teraction to the economic growth
merely as such. Therefore, T would
urge the Finance Minister to reconsi-
der to a small extent at least any
323(Ai) LSD—8,
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measure by which he could provide
for this development for this social
change through institutional develop-
ment.

I was referring to the need to fos-
ter institutional development by the
setting up of rural industries so that
the village folk can come gcross the
know-how of technical development,
by the setting up of co-operative in-
dustrial enterprises whereby the larger
section of our community can parti-
cipate in the development of indus-
trial production and by the setting up
of co-operatives whereby both in the
agricultural and in the industrial
sector the village population can also
be so educated :

1525 hrs.
(Sar1 TEHIRUMALA RAO in the Chair]

Unless this is done, what will
happen in this country is what many
economists have warned us about,
namely, a lopsided development by
reason of which there will be severe
imbalances not only between those
staying in the urban and the rural
sectors, but also between agriculture
and industry itself.

This country, because of its history,
has a tremendous backlog of social in-
hibitions and of social undesirable
customs, We have tried our best in
many ways to break through, but no
break through can be sufficient, or can
be achieved with sufficient success,
unless correlative or countervailing
economic measures are so provided
for the rural sector that the village
population can find economic ex-

pression.

It is well known that along with
urban development, rural develap-
ment also must go side
by side. Unfortunately, the experi-
ence of the administration in this

respect has been very unhappy. Ad-
ministration is the key factor in bring-
ing about economic change. Adminis-
tration in the rural sector is as im-
portant as administration in the public
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sector; both these sectors occupy a
very important position in our social
and economic life. Let us consider for
one moment what the result of the
administrative success in the rural
sector is.

We have a rural works programme
tnitiated whereby we are expected to
spend Rs 150 crores in the Third Five
Year Plan, It was meant to provide
employment to the underdeveloped,
to the under-employed and the un-
employed to the extent of 100 days
in a year per person. We will have
an unemployed population by the end
of the Third Five Year Plan of 12
million. To add to that is under-
employed population of between 15
and 18 million persons. This under-
employrient and unemployment of
such a large number of people is a
drag on the economy and whatever
progres may be made in some direc-
tions, it is bound to be negatived by
the consumptive standards of these

80 million people. Therefore, this
rural works programme was
a welcome innovation inasmuch

as it provided employment by invest-
ing Rs. 150 crores. But I am sorry to
say that during the first three years
of the Third Plan only Rs. 6 crores
out of Rs. 150 crores have been utilis-
ed. That is the performance of the
administration charged with a wvery
serious responsibisity.

Now, let us take the question of
the public sector. This House has wit-
nessed for some i{ime now the severe
criticism about the performance of the
public sector. The public secior not
merely builds up the infra-structure
of our economy but it is our pride and
our life line. Therefore, as a socialist,
I am very much concerned with the
performance of the public sector and
with its success. We want it to grow,
we want it to become more and more
successful inasmuch as we want it
to become a model of industrial deve-
lopment in the country. The publie
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sector has neither lived up to its ex-
pectations nor to its promises. In the
past few years, we have noticed that
the public sector has incurred quite
a few losses. Apart from the fact
that these losses are sometimes natu-
ral, in these cases they are not so, they
are either because of a lack of good
administration or for a lack of plan-
ning or for some other reason not ac-
ceptable. In 1962-63, all the 46 com-
panies in the public sector made an
aggregate loss of Rs, 12:38 crores. If
we examine the break-up of the losses,
we find that though 11 of these com-
panies made a profit of Rs. 6-4 crores,
the remaining 35 companies made a
loss of Rs. 23-91 crores. This is a
very serious situation. When we con-
sider that it is our policy to expand
the public sector, surely one would
ask a serious question as to whether
in the face of this performance of the
public sector any expansion would be
justified. Therefore, looking at this
performance and keeping in mind the
strategic role of the public sector. I
would venture to suggest that we may
have a moratorium on the expansion of
the public sector in the last year of
his Plan so that we can concentrate
all our energies and utilise financial re-
sources fully in bringing all the public
undertakings to a pitch of efficiency,
proficiency and also profit. I am sure
this suggestion, so unusual, will do a
good service to the public sector; for
without a corresponding measure of
increasing the efficiency it will only
bring the public sector to a great dis-
repute. It is, therefore, to protect the
prestige of the public sector that I
am making this suggestion 'hat we
may have a moratorium and expan-
sion in the last year of the Plan and
concentrate all our energies in bringing
them up to the full production level
and to a ful] profit-making ven‘ure
so that when we embark on the Fourth
Plan, we shall have the advantage of
an efficient administration and a great
experience.

Similarly, there is the question of
the fiscal measures undertaken by the
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Government. I had said earlier that
the fiscal policy must come to terms
with our economic policy. In the
concessions that the Finance Minister
made this morning, I do not see any
such connection between the two.
Rather, I find that the Finance Minis-
ter has succumbled to the pressures
of the private sector. The concessions
that are made in the private sector
only help to strengthen the strangle-
hold of the private sector upon the
capita] structure of the economy.

Shri Morarka: What are the parti-
cular concessions you are referring
to?

Shri Alvares: I have got very lit-
tle time at my disposal.

Shri Morarka: You must tell us.

Shri Surendranath Dwivedy (Ken-
drapara): You give your time, 10
minutes more from the Congress side,
to him and he will tell you.

Shri Alvares: I say that will
strengthen the strangle-hold of the
private sector upon the capital
base of the country. In this
context I should-like to refer to the
invitation to the foreign private cap:-
tal to this country. Nobody can take
exception to foreign capita] being in-
vested in our country. But we must
realise that a foreign capitalist is not
coming to invest in this country as
a philanthropist, as Mr. Rockfeller
said a few days ago, but for his own
purpose. It is essentially because
there is a surplus of investable foreign
private capita] in their own home
countries that they are seeking for-
eign markets to invest in. To this
there can be no objection. But the
concessions that are being made to
foreign private capital will have their
own repercussions upon the conces-
sions made to indigenous private capi-
tt;ﬂ_ It would be impossible that for-
eign capital woulq be treated with
some specia] concession and indigen-
ous capital would be discriminated
against. It would obviously be that
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both would be treated on a par.
But the pressure that these in-

vestors are able to exercise through

their home countries and through
foreign relations, would inevitably
result in 3 great concession being

given to private capital in our coua-
try. Therefore, in order to get over
this difficulty, I venture to suggest
that the Government may freeze all
dividends in over 5 per cent and for
a short duration to channalise the
money so accounted through Govera-
ment agencies for investment, Rather
than go a-begging for foreign capital
to come into this country, let us firs$
find out what is the total availability
in our country. The Government havy
not made an assessment. Yesterday,
while speaking the Finance Minister
said how his Ministry had been able
to recover about Rs. 80 crores more of
income-tax. Whether the original esti-
mate was an under-estimate in order
to provide a cushion for operation to
our Finance Minister, or it was really
a hunt of unaccounted capital in the
country, I am not able to say. Bub
it is obvious ‘hat, as the American
businessmen were told a few day ago,
40 per cent of the entire income-tax
is evaded in this country. If that is
¢0 and if an estimate can be made of
unaccounted money that Governmens
has no contact with, I am sure wa
should come to a situation where we
will find ourselves viable to a large
extent. I agree it is difficult for all
unaccountable money to be traced by
the Government. It is a desperate
situation. It is a situation so desperate
that this money upsets all price regu-
passes on the burden to the common
man. in particular to those in the fixed
income groups.

Therefore, Sir, because it is a ‘es-
perate situation, we must have a des=
perate remedy. I would suggest to
the Hon. Finance Minister that he
mhst consider demonetisation of the
currency in order to force ali this
unaccountable money to come bach
once again to the Treasury, whereby
the Government can keep an account
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of the total amount of money in ei1-
eulation in this country.

1 understand that the Finance Min-
fster may soy that demonetisation is
a costly affair and it may cost any-
thing upto Rs. 2 crores; but it does not
matter, because, the money that the
Government will be able to get wiii
De many times and much more. What
€ more impor‘ant is the psychological
elimate and the seriousness created
®y such Government measure. Pec-
ple wil] realise that Government is
serious about socialism.

One last word before I close. The
fiscal policy can correct many of the
contradictions in our economy if pur-
posefu]l attempts are made. There is
ih our fiscal policy the need to resclve
the claims ‘of domestic consumpti)n
with the need to export and also the
need to maintain the s‘andards of liv-
ing and at the same time save for
tnvestment. Both are not antagon‘s-
tic and can, and should be harmon’s=-
€d. There should be, Sir, no conflict
between private and public sectors.
The structure of our economy and
developing resources should be so
geared that while there is increase
in the national wealth and employ-
ment, there must also be laid the
basis of an egalitarian society where
the inequalities pointed out by the
Mahalanobis report are eradicted, and
the per capita na‘ional income in-
creases at a rate that wil; be of some
meaning, rather than the sorry story
of less than one per cent as it is today
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15.55 hrs.

STATEMENT RE PREPARATORY
MEETING FOR SECOND AFRO-
ASIAN CONFERENCE

Mr. Chairman: Now, Shri Swaran
Singh will make a brief statement.

The Minister of Food and Agricul-
ture |Shri Swaran Singh): Mr. Chair-
man, Sir, as the House is aware, India
participated in the meetings of Min-
isters recently held in Djakarta in
preparation for the Second Afro-
Asian Conference. I had the honour
of being the leader of the Indian Dele-
gation which consisted of the Indian
Ambassador to the UAR, officials of
the External Affairs Ministry and our
Charge d’ Affaires in Djakarta. The
meeting was held from April 10th to
15th. 22 countries participated; of
these 17 were from the first Afro-
Asian Conference held in Bandung in
1855. The five other countries were
new participants,

The meeting of Ministers discussed
the question of the venue, the timing,
the agenda and the composi‘ion of the
Second Afro-Asian Conference. On
all these matters, except for some
difference of opinion gbout the com-
position of the Conference, agreemen$
was reached in consonance with the
views of the Indian Delegation.

With regard to the timing, for an
important conference of this kind we
felt that sufficient time should be al-
lowed for necessary adequate prepara-
tions. We proposed that for this rea-
son and because of the preoccupation
with other important conferences this
year, the Second Afro-Asian Confer-
ence should be held in April, 1965,
on the 10th anniversary of the Ban-
dung Conference, That would be a



11727 Statement re:

fitting to the historic Afro-Asian Con-
ference held in Bandung, Indonesia,
in April, 1955. Our view was that the
impact of this, particularly on the
new countries which would be partici-
pating, would be of considerable im-
portance. However, since some of the
iountries did not find the month of
April convenient, it was agreed to
have the Conference on March 10,
1965.

The second proposal of the Indian
Delegation with regard to the venue
of the Conference was also unani-
mously accepted by the meeting. In
my opening speech I haq stated that
ag the First Afro-Asian Conference
was held in Asia, the Second should
be held in Africa. There was com-
plete agreement op this, and it was
left to the African countries, who
would consider this question ia the
Organiza‘ion of African Unity, in
which particular country it would be
be held. We expect to have this deci-
aion in the course of the next two or
three weeks.

-—— -

With regard to the Agenda, the
views of the Indian Delegation with
some minor modifications were accep-
ted by the Conference. The agenda
has reflected, by and large, our own
thinking on matters of current inter-
nationa] interest.

With regard to the composition of
the Conference, apart from the coun-
tries about which there Was no dis-
agreement, the Indian Delegation spe-
cifically proposed that Malaysia and
the USSR be invited. With regard to
Malaysia, the Indian Delegation felt
that because of geographical and other
considerations Malaysia should be in-
vited to the Conference,

Shri Harl Visun Kamath: Well done.

Shri Swaram Singh: However, be-
cause of objectians from certain De-
legations, this issue was deferred for
later consideration. The meeting ex-
pressed the hope that the aobstacle
which prevented reaching a consensus
on the invitation to Malaysia would
be eliminated. and that an invitation
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would be extended as soon as POsSie.
ble. The Indiap Delegation took a
firm and unequivocal stand on the
question of the invitation to Malaysia,
and asked for their views to be re-
corded on this issue. On the Indian
proposal to invite the USSR, the meet-
Ing was not in a position to take a.
final decision. Our view that the mat-
ter should be decideq by ‘he Heads
of States and Governments when the
Summit Conference takes place has
been incorporated in the final come
munique of the meeting,

1 lay on the Table of the House for
the information of the hon. Members
the following documents: —

(a) Text of the opehing statement
m.ade by me. [Placed in
(I;;;;rary See No. LT-2739/

(b) Text of the speech on the
Question of participation by
the USSR in the next Afro-
Asian  Conference. [Placed
in Library. See No. LT-2740/
64].

I also place on the Table of the
House the aproved fina] communique
of the Preparatory Conference. [Plac-
ed in Library. See No. LT-2741/64].

Shri Hani Vishnu Kamath (Hosh-.
angabad): On a point of clarification,
while I welcome the stand taken byb
our Delegation in regard to Malaysia
and the Soviet Union, may I know
whether the Chinese Delegation made
insidious attempts at fraternizatiom.
with the Indian Delegation and whe-
ther the Indian Delegation led so
ably by Sardar Swaran Singh resist-
ed those advances and overtures by
the Chinese Delegation?

Shri Swaran Singh: Sir, the objec-
tive statement would be that China.
was opposed to extending an invita-
tion either to Malaysia or to the.
USSR. and there was this very
violent difference between the stands
taken by the two Delegations.

Stri Harl Vishnu Kamath: I would
like to know whether there was an.
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attempt at fraternization by the
Chinese Delegation with the Indian
.Delegation.

Mr. Chairman: The time for this
.statement is taken in the midst of
discussion on Finance Bill, as a
.matter of concession to the Members.
The honourable Members may take
.other opportunities for having a full
discussion later. I cannot gllow much
time for clarifications or discussion
-on this statement.

Shri Hari Vishnu Kawath: I just

wanted to know whether the Chinese

Delegation made an attempt at frater-
-nization with the Indian Delegation
and, if go whether the Indian Delega-
‘tion resisted the overtures and
-advances made by the Chinese Dele-
gation. I hope the Minister knows
what fraternization is.

Shri Swaran Simgh: I would say
that there was no such attempt and
therefore no great resistance from me
was necessary. They were fully aware
of the state of relationship between
the two countries. The relations, I
would say, were just correct in the
‘sense that we were around a Con-
- ference table and there was no occa-
sion for any direct contact between
the Chinese Delegation and ours.

Shri Hari Vishnu Kamath: No
dinner and no banquets!
Shri Bade (Khargone): While con-

gratulating Sardar Swaran Singh on
the success he achieved there, I want
to0 ask who were the parties opposed
40 Malaysia coming to the Conference,

Shri Swaran Singh: On this issue. I
thave already mentioned fhat China
was one of the countries; Indonesia
was another. Unfortunately this pro-
posal of ours was not even supported
by Pakistan, who has diplomatic
relations with Malaysia, and this came
to us as a disappointment.

Shri Nath Pai (Rajapur): In order
to remove a small misunderstanding
may I ask . ..
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Mr. Chairman: I hope the Members
understand my difficulty. This sort of
a thing cannot be allowed any fur-
ther. There are Members who are
wanting to talk on the Finance Bill
This morning, you were aware that
173 hours were allowed for discussion
on the Finance Bill and now . . .

Shri Nath Pai: By this time he
could have replied to my question.

Mr. Chairman: I call upon Shri
Bhanja Deo.

16.63 hrs.
FINANCE BILL—contd.

Shri L. N. Bhanja Deo (Keonjhar):
I must congratulate the Finance
Minister for the climate that he has
created for the foreign investment to
come to India or for the foreign
investors to come forward and invest
in India. A very high-powered body
of foreign investors from America led
by Mr. Franklin Delano Roosevelt
(Jr.) which is in India now is a proof
that we are creating in this country
a climate for participation of foreign
capital. I am happy to say that this
is a good augury for this country. I
would like to say—I will come to
this subject later on in detail—that
similar better climate should have
been created for the home participants
also to take greater interest in the
capital investment in our country.

Sir, coming to the middle-class
people, I feel, they are a little hard-
hit by this budget. I would, in that
respect, draw the attention of the
honourable Finance Minister to one
or two anomalics that arise in regard
to Compulsory Deposit Scheme and
the Annuity Scheme. If it had been
decided to scrap this Compulsory
Deposit Scheme, I would have been
happy if the money deposited by
these people had been refunded to
‘them either in cash or by means of
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aegotiable bonds which, if they do not
wwant to take the interest benefit,
could be transferred to others.

While speaking in reply to the
general discussion on the budget, the
bonourable Finance Minister stated
that when the final accrual of the
Adeposit scheme is taken into account
that will be added to the world
4income or the income of the indivi-
dual or of the company. At that
time, what little interest they would
have got during this period will be
<ventually mopped up by the Gov-
<ernment, if the taxation at a later
time goes up, as jt is bound to go up.
“That is why, I would urge the hono-
urable Finance Minister to realise the
difficulty, especially of the middle
«<lass people and try to give them
some relief by adjustment here or
there. :

I would take up another aspect
which does not create a very happy
-atmosphere for investment, especially
about the mining sector in regard to
which a few concessions were anno-
unced by the honourable Finance
Minister today.

In this context, I would refer to the
policy of Government—] would give
only one instance—relating to the
export of manganese ore, The Min-
ister of International Trade told us
in the Consultative Committee that to
.boost our export trade there would
be barter of stee] and other goods. 1
-am not for barter of steel, as the hon.
Minister of Steel, Mines and Heavy
Engineering said the other day while
answering a question, because it leads
to shady deals and also encourage-
ment of black-marketing. But if we
‘want to create an atmosphere for
development of this industry, this
policy matter should be decided by
the Cabinet once for all and imple-
mented; not that one Minister, 1ike the
‘Minister of International Trade, ex-
presses the view that they would have
‘barter on steel while another, the
Minister of Steel, Mines and Heavy
‘Engineering, says that there would be
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no barter on steel and that they
would rather encourage subsidy. I
would like to draw the attention of
the hon. Minister as well as of the
House to this. In policy matters like
this, when two important Ministries
hold different views, we can well
imagine how conducive it will be for
the growth of trade.

Now I come to another importact
mater which has drawn considerable
attention, that is, about the rise in
prices. Of course, we will monetari-
ly achieve the planned targets even
at these high prices, but I doubt if
our actual achievement wil] be com~
mensurate with that, considering the
fact that there has been a 30 per cent
rise in prices, as indicated in the
Statesman of 11th April, 1964 where
they have made a survey showing
how prices have risen during the last
year by nearly 30 per cent—I will
not go into details of the considerable
rise in prices in foodgrains and other
items because that will take consi-
derable time. Unless there is a curb
on soaring prices, whatever we may
invest to generate development ac-
cording to our plans, we may be
achieving the target monetarily, but
physically that will not be so, because
the prices of practically all commo-
dities and services will go up and
that wil] mop up our investments in
this sector.

Then I come to another important
matter, transport. Transport, as you
would have noticed, has for the last
so many years been the victim both
of indirect and direct taxation, both
by the Centre as well as by the
States. That is why now we have to
decide once for all it our transport
economy is to develop in keeping with
our plans, because transport plays a
very important role in a country of
our dimensions, particularly so if our
rura] economy is to develop.

In this context, I would urge that
the time has come to have an Inter-
State Commission, like the one In
America, representing the different
States, transport industry and our
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Central Government also, to project
their respective views and then come
to a conclusion as to how best the
transport economy is to be developed,
8o that there are no bottlenecks and
transport as a whole~develops for the
betterment of the country.

In this context, I am glad the hon.
Minister while speaking on the
Finance and Planning Demands yes-
terday stated that the prices of cars
and spare parts required for them are
also very high. Though we manufac-
ture about 50,000 chassis for trucks,
that is not enough. Though at one
time, a car was considered a luxury,
in the present context it is not so,
because when we are living in a tech-
nological age, or air age or atomic
age, whatever we call it we have to
think of fast modes of transport. That
is why a cheaper car is essential.
What price we pay for our cars
indigenously manufactured? If there
had been no ban on imports, probably
we would have got for the same price
far better and bigger cars. But un-
fortunately, because we have not got
that situation, industry has not deve-
loped in the country. That is why we
have to forgo the benefit of a cheaper
ear which would give relief not only
%0 industry but to our defence and
other allied matters.

Then there is another matter. When
there is a change in the policy re-
garding petrol and petroleum pro-
ducts as a result of which there is a
windfall in revenue for the State
exchequer, that benefit is not passed
en (o the consumer. When we say
that we are living in a socialist pat-
tern of society, the benefit that
sccrues to the State by such policy
changes at least a portion of it, should
have been passed on to the consumer.
That ‘would have been a happy fea-
ture =0 that the consumer has the
benefit of a reduction in the price of
petroleum products used in the trans-
port economy of the country.

APRIL 17, 1964

Bill il;rs‘

Lastly, as I had said earlier, when:
we have created a favourable atmos-
phere or climate for foreign invest-
ments here, we have to examine if the
same incentive ig there for our indi-
genous capital also. With the tax on
dividends, tax on bonus shares and
various other things, will there
be incentive for = our local
capital, specially in the cofporate
sector? We know capita] is very shy
to invest money in the corporate sec-
tor because of certain inhijbitions like
the risk involved in new ventures.

16.18 hrs.

[MR. DEPUTY-SPEAKER in the Chair)

A financier always prefers to invest
in g field where he will get quick
returns withoyt involving himself in
risks, That is why we find capital is
very shy, and people instead of invest-
ing in the corporate sector, try to
invest in ventures which yield them
quick profits without any risk. It we
have to promote capital growth and
investment in the corporate sector, it
ig for the hon. Minister to consider
whether they do not deserve g little
more sympathy and incentives than
what he has already announced.

Having said this, I am very happy
that we are now trying to invite
the growth of indigenous as well as
foreign capital. I hope the present
Budget will give them the needed
incentive and both the corporate sec-
tor and the private sector would do
their utmost ‘for the growth of trade
and industry in the country.

ot o : (GrENA) : AT W
za s wrgAd faw gk amw feme
& forg AW ¥ ) TR @) TN FH T
frare e wifde s aiwt ¥ wr s
ST | A gea § R afe Sl
T Y Te par et § 7 i
war @ ¥ Wy fe age wowe
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Receipts Expenditure

) Budget Actual Varistions Budget Actyals Varistions
Revenue 1956-57  527.39  s91.15  63.76  s45.43  479.89 -47-54
Account 196061 919.65 971-77 $2.12 980.35 921.93 —-58.42
. 1961-62 1017.95 1136.74 118.79 1023.52 ¥011.88 -11.64
Capital 1956~57 316.75 275.87 —-40488
Account 196061 444 .41 406.43 -37.98
1061-62 528.87 436.33 -92.54

The excess of actuals over the budget estimates under ‘Revenue Receipts’
and the shortfall in ‘Expenditure on Capital Account’ as compared with the
budget provision have been substantially greater in 1961-62 than during the

two earlier years shown above.
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A azar fF feax sndm AR fRax
T TR | IFN wrEAe faw F I
oo qgd § Wi W s A ¥
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w1 ST WIE FW FT q9€ FA@Al
R g9 IEH IR TgT & Fomd
2 &Y § oy avoei fpR ol o

ToeE ¥ ag 9 TS a3 8
ITF STOr W ¢ OB S W
wEAw fawr ® wEAde v feremE
qifedl ¥ eqEE 9T & ¥ @Al
wifgg #1X e faq &9 &= W
1fge |
(i) First test is whether it will
arrest the inflation,

(ii) whether it will increase the
production.

(iii) whether it will raise the stan-
dard of living.

g & @ Tz g =fgw
f Fa1 a8 TEE F1 43 ? AR 0
f& 7T @y sawRw § afg g AR
R 78 (5« @ g SEA-an
T I3 )

X F 5987 @Y & 1 F oft 7 wmear
g fr @ A ¥ qoivfr e & e
T S AR T W WA
#ram @E | § 78 ot 7 S ¢ fe
BAR T AR @ @ | |Afx= o fw
ooft @ T R Tfee wet ¥
7 wRde §9T AR qfeers §RT HY
A FFTEN FRT TV | FRfE wrg A
Tga & 5 ag wEde e w) faeger
F FT 37 wifgn Sfw gak wamYy
aRT Ty § 5 o wafaE « s
Tfmag i vammdwife
FIFTTHT 38 19 F1 TF AW GOAHT
Ffey, 99 WA AR | T
W DAY wfe, Fdex st qgar TRy
M IS a9 H ag W I& A g fF
ot T F fam IR wrEww
IA9E Wt g A AT ¥ feEw
aifer 1+ afsw o a9 & 27 aw
N 7 AT gr fF ag qar duw
S gofiafeat & & ez 7 & v
afer Tg X ¥ a9 ¥ ami F o
foaf@ g o1 ST S quR
R ZHFT 4 @ St g @ ¥
FgaT § fr a8 T A wgAq faw
w=er § AfFw a9 &2 @ f¥ a8 fiw
F gfesmr FR oF d99z gfesir
O & A T | A T g g
fF N wemwent § ag ug Mee wer
Y e 37 ¥ AT Yo Fo e
frper 3F ¥ Wew #Y gERE } w@r
£ 1 fFT T ¥ 39F 9 & -
T &3 o faar & ) w9 g
T qe F @AW Y JqW € W
T[T AT § | 77 &9 41 o feay ?
gz § fF U g X e
$ro THo TMAT HI AeS Fg 1o HEX
WA @ 96T TR g@er w1 fear
R Y qUT & § R dww
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aw F< faar a1 JuH A FEErd
¥ fee ¥ W femm 0 T e ¥
e AW AT A7 A9 GRS A
F X TG greew fFan T ar W]
TR F AT ATF AY S A TWE
TN 39 A A | IR
& a7 # o A fF ) oY
¥ g ¥ 2299 A 9 THT ET A |
&0 gy 9 i frdrtT g X &
8 9 fFar Srrm AR g Sl
¥ Wt g9 T a5 s AfE AT
s g anfed g% o

wWEE F IR 9 § g
R gt AT R AR Y
FL J08Y FUT & TAT § 1 & 9&Yo-
¥q § I Yoy FAT AT, 1850-%9
¥ e sov FOT T
QM AR RS F | T
FI 93§ FA¥ I T A AR
T OF ¥ o8y FAT FT T famr
T 1 a7 AT A A F
AT JIET AT | AT FaT &
I far wifgn | /fFT AT AR g
fif O ST &Y wems AR EF
F TR Y 77X T Y ¢ | W
it s 7 wer S #§ faw et
I ¥ F@ U & AT N g aHAY
f& =t FomEQ F 0@ B TS
T & Afe qar T o o A
o & 1 ot QU & R ¥ OF a9t
gigeaT I @ 47 fF I T4 9T
Exal 1 aga wigs a1 o §
Y af AT gAY qR\y ft 39 Pefefasw
Y AT F) 97 TG THA | T FO4q0
? fr foge @ I w9 FreT O,
I Y T F1Z FT TR A aOH
¥ F1eT ¢ ) SN W IR g N9
qmg § wieaag farga wata &
AET 7F I TFGAT FT FAA § A~

fawar oy & fF e oo @k
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i G, Qo Ao Fo ¥ AT W
ez | s FeoraTETd FT a9 WY T
o F qut W ¥ qoe F a9
RN G § | T | F Y T Ay
RN @ g AT
AT I A A gam § fr 37wy
qe WY g Tifze v ot &% &y T
1§ & %7 wrawr Jwi F fow @ @
o A | qF Q< F 99 FA A
¢ fF waar %) Sawr wEw A ag
WY FgEa ag e g
et et 2 S gar Qe | £
vt g 3w R & v g FIu §, WA
FRAIEET §, TE TS AT, 1A WAA
iz g3 § A w7 waw g @
AT ¥ ME FE F Y F g
D W E

# srqw faar€ 1 oF frear
aerar g 1 faerd & AN @
w® I g

“An order for brick-making
machine with the Trade Repre-
sentative of the USSR in India.
was placed on 5th July, 1957. The
machines costing Rs, 54,000 were
received in January, 1958,; and
for their operation two electrie
motors costing Rs. 11,500 were-
purchased.”

Afpr a8 Wit 4 & dd 3 o@ gt
éle,ooomﬁmﬂ'ﬁﬂﬂiﬁﬁ
& qeuc ¥ aet e gy s o dfew
ag w9t % faard & I 7 S @
oY g€ § | I FY Iy Furs & 9y
® 9 aTG ¥ I oy Smar § | wraw
®) TAIAYEF T €A A Ty
W T8 1 WA @I 6T
wIe CFEET A g =rfee )
T § W aR # goaor ke
wifsq |
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[+ ag)

W AR & 8%y # T &
AT F :

“An excess payment of £6,000
was made to the consultants, and
-another case of paying to the con-
sultants £27 was objected to.
But in 1964, the file in the Min-
istry is missing.”

W aw N gEAEdiEaS &
TIEETEE ) T AT g 4l
sarer fay wa, Afew 9q 3w ¥ awafaa
a5 fafret A N 7§ & 1 Fav B
& sl w1 &, ag O Ay el d
fF srar fraar § A g "ar § o
WER W 3 M dar F @ 8, 999
W TR g @ fFar o1 wr &

s yEfae ¥ at ¥ o
qgF 7 foar §

“We cannot stop thig spiral of
rising prices unless we stop in-
flation; we cannot stop inflation
unless we increase the proluction;
and production cannot be increas-
ed unles there is gufficient incen-
tive to save for capital forma-
tion.” ’

ogi RN feg A8 ¢, ®am =@
§ w3z Y & fir et Froe fafe-
¥ ¥ wf § | iy foird § war
v é :

“The number of companies
under liquidation for a period of
five years or more constitutes
784 per cent of the total number
of cases, and 71 companies’ cases
ere pending for more than 13
years, under liquidation.”

qzg @ & 39°¥ wfaww § oy
Pafrrdem & af & WX mEw 1 A
w aew & 2 ® e § 5 arae
Y EEF FTCY HT AE ST 37 Wfgy |
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g A 77 gam wifge
fegem frart &1 3w g 1 fFar
T A 3 g 7 A1 AT R
WTT R 1 AR T T Y § ) g
¥ 3% forg fperim faer & 0 wfar
T E ? ORI X QRS S AT
£ W T 9% Tgd ¥ & WM
T AT T ¥ AT TR
F q g ¥ framl £ 3 ¥ fag
oy @ § 7 @ faw § wa
frart & fag #1€ o wifaew feark
LGSO

& gmgar g fr anfew & @@
®T FO 72T T & 1 AR fA
AR, JaT AN R A BT Wt § | FER
Ioe wY, O A, 9T w¥9Y AR T
WY & frax & A fam & Afew
TF O A%< g AT v ! oA
FF q€ AT H F9 oft 7 freaw
@R A qar g ¥7 famn, gafag
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3 & g A AR ¥ o amifat
#1 @z v g f€ IIAT 9 7ER
& weeIT TaA AR F A A B
fag aif g & zafaw 7 grEes
& 73T ? gard ugi wavaq & - “arfors-
g v fazd) fag, #rET T 7 9 g0,
fe, faxfoR, fagaqg, w7 o 7@
1T |'SH Wit 7 fer@ar A wrar

QE ATAAT |I€T © TT Ferad dT
wq gar ffwg |

ot a¥ : T7F 5 7 & i afors-
g7, aftg 1 97, w-faar afi fAT ¢
I 3w FTAoATAT TG A R,
gafae wrq ag fewr, fud, foX” faaar
A ag g, wy, ' fom AT R
T ¥ AN ¥ TE wywT AT
& 3. A7 7 & oaEr ™

TR & 3T 77 F 29 F SAqIfCat
¥ ag7 gwfa & 1 § W) T 7@
& & g s 4@ 3T | gafa §
FIFT § A {IA TG AT §,
fara¥F wfcomrsaes wats 49 91 &1
I AT & R IR T qEw I
T | AIFR FT T A A end

AT =ifEgw

T g AR qw 97 oY g
W femr &) A 9T & oS ¥
FG { &1, e w7 & w@ife q
"t W AT 9§ BR BR 6Y 33
At 9 garE g2 g, forw v aform
g g fa go A HEwr g mw §
T ¥ I Twrwew A Swom gt
e ¥ Qe § i A faeew @

My & X ¥ oIy oFAwE A

e faar 3 o—
“Soap should be exempted from
Central excise.”

w OF§3m w 3fee ¥ @@ gu
323(Ai)LSD—T.
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T § W0 9T & &4t war faar
27

At iR e - gTw ¥ X 5
a9 o ¥ gar faar €0

ot q® : AfFT TSI TR A
fre & fa oft @ ¥ E@9 g T
wifeq | 7@ ¥ AT A fw g
wd afafe sz a1 fagar syewm
AT 2, eER Wt graee adt o
TR

q@ER d feg fag & @wa
247 & AR F A T @ & N FE
areaT § v wow 7N &9 faw
W@ W wifeT 9 | T9H oF Sifaed
ag @1 @ g fs ® TAE Fm, 3T
aqr a9t & SEEn, W b e w N

gFmaigm W Hagr T §

The magistrate should not give
imprisonment for less than six
months in any case.”

¥ gumar g fr @ wwT ¥ Afege
¥ gq Ty 3 fr ag & AF ¥ aw
HAT TG T §FAT, AT § | AR AR
Jr aTe FT AAT @, IfFA T R A
Ffewrdy & et & gra wHAT S
LG A

TIAZT A AR & i F N
aifaq @ @ § 1 39w fagi
3 3, AfFT ag Fiiaww s T g,
forad @t # § §%z Afew & waE<
T\ fI= W | T QAT -
qzm ) e T@¢ e o g
3T qrdve ¥ Ag fEw o g ?
T Wifaww § FFOA AT @A TR
g

S aaoft ;e w1 oA
qrE st e de FowmWIO firer
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[fr 78]

Wt qF g § 1 & wrEer § oSy o
faa weft fam fear o@, sey
TH F T X T T FH FE& FT
g e S gafay =Y g
AR FY W daew ¥ Tedr f A
e faar st =nfieg

E OF YT A% 9§ R ouw
W 7 A AT f-gF gEr Wi
S CIEEI R eAR A B L E R I E
B T AT THR TG AT F, qqiAS
Ig A I AR TN areT Frw o fad o
@ ¥ faodia v o< 1 5w grfas
¥ gHT A AR G @, @fwd sw A
IY F A} g @9 fAee &y
gF W@ A AR gue @ fawe &
Wk gEd ¥ 'R F e feee &Y
XY FFTT qg WIIHT T7 g 14w |

T YR wAAET A v
2ard 7 gIewNR Jfwgw W ey
O st ForE ¥ osEEe e
& fT¥ | 7T AT 9% S L E e
®T WIT 9 I &1 AT R 39T
7 fagdr ot 7 91, =0 gsrET=
AITA FAT @ FLIF & AN A
faar 1 3@ & AR faR SwE Y
g et AT gy v g 1

T fw ag waws § 5 faa
W faa w4 frgsa oy @i, o &Y
T, 9F, W73 QU OF HaQL A7 Arfed
5 ag g arfert £1 Fraifag 7 aF
o 2w wY = arfad & sy AW grivat
AT R

et &% i faa a1 a=w @,
& Su F1 aga TG F g, AfEw 9w
& wifeesr & a1t R & A5z Qfew
¥ XEAgT I 9 FF |
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T X g ) ffwew
T Sqg wmAr g1 wEr qF o
TIE 1 qFTH §, 99 &7 wq 99 A
M Ftfamgignsas fwg &)
IR Fed fF AQ™ e @&
fed o | gRe @A AR fftew
Ty dew g afed, AT v F oY
wafeat & SaFr g1 fr o afed )
& gowr § 5 geedfes & &Y
mﬁﬁﬁl Faifs S & faw o
AT WY 7Y AT v g

TN Fg & § wuAr W@ wgw
Lo A

=it go o A (Fegww) : SusAw
mwgea, & Y qiw O § Fifrw 73
@ g 5 aF T F1oEes oy )

Dr, P. Srinivasan (Madras North):
Mr. Deputy-Speaker, Sir, I have plea-
sure in rising to support the Finance
Bill presented this morning by the
Finance Minister. Madras City is
ever grateful to the Finance Minister
for having upgraded it into A class.
There is, however, a anomaly there;
the State and the Central Government
servants have a disparity in their res-
pective pay as Government servants.
A Central Government servant today,
after Madras City has been upgraded
into A class, gets the maximum allow-
ances, but the State Government em-
ployee doing the same work is handi-
capped because he gets a different
dearness allowance and a different
house-rent allowance. This has caus-
ed a heart-burning--this has become
a burning question there—among the
different categories of Government
servants in Madras City today. 1
think there is a reference made by
the Finance Minister to the fact that
he is instituting a Commission to give
consideration to this question.

May I request him in this behalf
that one of the terms of refaremece to
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that Commission should be to enquire
fnto the quantum ‘of assistance re-
quired by the Madras State either by
way of subsidy or grant so that the
employees of the Madras State Gov-
ernment will be able to get something
equal to the Central Government ser-
vants. The anomaly arises like this.
Supposing in a family there are two
brothers and one of them by accident
happens to be a Central Government
servant and the other happens to be
a State Government servant, you can
very well understand the heart-burn-
ing. It is happening now. Therefore,
I would personally request him, on
behalf of my State, that such a refer-
ence may kindly be made to that
Commission.

About income-tax slabs, we are
grateful that the lower income groups
have been exempted from the much
talked about compulsory deposit
scheme. The whole country is grate-
ful to him in that respect. But, Sir,
the amount that has already been de-
posited under this compulsory deposit
scheme for the last year will be paid
after five years. During my current
flying visit to my constituency in
Madras city, I found that one measure
of Madras rice is costing about Rs. 2.
Of course, people may say that it is
an exaggeration, but these are hard
and indisputable facts. The price of
fire-wood has risen by 50 per cent.
If this amount deposited under the
compulsory deposit scheme could be
returned to the middle ciass and
lower-middle class people, I am sure
almost all the citizens in Madras and
also in other cities will be very grate-
ful to the Finance Minister.

Next I come to the estate duty tax.
I find that the percentages in 1963-64
were: 4 per cent. for Rs, 50,000, 6 per
cent. for Rs. 1,00,000 and 10 per cent
for Rs. 1,50,000. I do not want to go
beyond that level, because I think
ordinarily this belongs to the middle
class people, and this is the estate
that a middle class man can afford to
have. Now ther is some disparity in
the percentage. The first slab is 4 per
cent, in the next slab instead of 6 per
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cent it is 8 per cent and in the third
slab it was 10 per cent and now it
is 15 per cent. May I request on be-
half of the middle class, the poorer
sections of the community, to main-
tain the original slab for this category?
I am not worried about people with
Rs. 30 lakhs and Rs. 35 lakhs being
taxed from 35 per cent to 85 per cent.
Of course, with a socialist pattern of
society as our objective that is inevi-
table. They have to pay and they
shall pay. Therefore, in the name of
humanity I am requesting our Finance
Minister to consider this aspect.

This morning I was patiently hear-
ing to see whether any relie¢ would
be given to the middle and lower-
middle class people. It is not that I
am a champion for them, hut I repre-
sent taht class of people in the North
Madras city, He has soc far not ever
thought of it. 1 know he knows the
wealthiest people and alsp the poorest,
the slum dwellers who are utilising
certain of the essential commodities
like kerosene. The ex-Finance Minis-
ter, Shri Morarji Desai, in his anxiety,
after the Chinese aggression that year,
put his hand on everything possible.
He taxed anything and everything pos-
sible to his heart’s content. But I
thought the present Finance Minister,
who has known the ins and outs of
the richest and the lowest class of
people, would come to the rescue of
the people and reduce the tax on at
least some of the minor items like
kerosene. He may say that there is
the question of foreign exchange. 1
do appreciate that foreign exchange
may stand in his way. But at least a
gesture should have been made and
people would have appreciated and
applauded him for his generosity.
Even now it is not too late. I am told
he may come with some more amend-
ments either tomorrow or the next
day. If he could give some relief on
items like kerosene, it will be a boon
to the poor man and he will cherish it
for his whole life. The reason why I
am stressing this point about kerosene
is this. Probably the tax on kero-
sene may not be very high for people
who purchase in bulk quantities. But
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the poor people in slums do not buy
kerosene in bottles or tins. The poor
man gets a few rupees by way of his
daily wages. He sends his daughter
or son with six naye paise to get
kerosene filled in his lamp for the
night. Days were there before when
with six paise worth of kerosene his
lamp used to burn from six o’'clock to
ten o'clock. But now the same shop-
keeper gives only half the quantity
with the result that if he lights the
lamp at six o’clock, by 7.30 or 8.00,
bhefore even he finishes his meals, the
lamp is out. Whom will he curse?
He rightly curses the Government, the
Congress Government. We are the
representatives who. are answerable to
such of those anomalies as are there
today. 1 would, therefore, once again
request him, as he is very generous,
to take this into consideration and
give some relief at least to the poorer
sections of the population.

Coming to another vaxed question—
Gold Control—I have to say some-
thing. After the present Finance
Minister assumed power he has
done something wonderful about
gold control. But I have to
request him one thing. Recen-
tly I had been to Geneva and the
Continent. 1 found that the price of
gold there is about Rs. 65 to Rs. 70.
‘What is the price of gold here? Of
course, it cannot be sold openly in the
open market, but it is sold at Rs. 105

to Rs. 110. People, knowingly or un-
knowingly, stealthily or otherwise,
are purchasing it at Rs. 110. Of

course, I am not divulging any secret.
This is an open secret in the open
market. (Interruption). Cannot the
Ministry say by one stroke of the pen
that nobody can seil or buy gold and
if anybody wants to sell or buy gold
the price shall be Rs. 65 or Rs. 70 as
in other countries. That would put an
end to the so-called smuggling. After
the introduction of the Gold Control
Order the .then Finance Minister, Shri
Morarji Desai dreamt that by the Gold
Control Order he would stop smuggl-
ing. Where are we? Have we stop-
ped smuggling? I think it is on the
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increase. ‘Subject to zonfirmation by
the officials concerned, I am afraid it
is on the increase. Supposing the
price is Rs. 65 today, will any man
think of smuggling gold by purchasing
it at Rs. 65 and come to India? That
is my humble suggestion to the Fin-
ance Minister.

Sir, I am told by reliable sources
that blackmarket money is said to be
Rs. 2000 crores to Rs. 4000 crores by
so many financial experts. Nobody
knows the exact value, including the
Finance Minister. He knows that
there is some black 1money hidden
somewhere, how is he to get it? How
to get hold of the black money is a
bigger problem. May I suggest in all
humility that, as we have done before,
we should say that the boarders of
unaccounted money should surrender
that to the Government or the assur-
ance that a rebate of 25 per cent on
income tax would be given. A time
limit of two to six months should be
given. If that is done, I think much
of the money may come.

But still there are some stalwarts
who know how to conceal the money.
Then, as you know, counterfeit cur-
rency is also circulating so much. Se,
demonetise the paper currency once
and for all. Let a man who has
money, if he has a reasonable and just
account, go to any bank and say,

o “Here is my account; please give me

the new currency”. Even the bank
officials at times are unable to under-
stand which is genuine currency and
which is counterfeit currency. Am I
right? I think, I am right. When
such is the case, the only way is to
demonetise all paper currency. Let
the blackmarketers be hanged on the
tall tree with a dong rope so that the
people may understand that these are
blackmarketers and let them suffer for
that.

Then, I come to gnother point. Of
course, it is personal. It is about my
city’s water supply. It has been hang-
ing fire though I have repeatedly re-
ported to the House during the Health
Demands how the people of Madras
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City are suffering for a pot of water
standing in a queue for hours together.
Of course, Delhi is fortunate though
yesterday the Health Ministry was
heckled for not providing continuous
supply fo water to higher flats. In
Madras the pipeline is six feet deep.
We have to wait for water for hours
together, not for anything extra but
for one pot of water for drinking
purposes. That is a necessity. As I
have told you, I had attended the
World Health Organisation conference
at Geneva under the uable leadership
of our Health Minister, Dr. Sushila
Nayar. I may be permitted to read a
few lines from a paper there. It
reads: —

“Water and Life
‘Till taught by pain

Men really know not what good
water’s worth."”

That is Byron.
Then, it reads: —

“One may wonder why it is
necessary and desirable to rehear-
se, in the middle of the twentieth
century, the virtues and necessiti-
es of community water service.
Armies have fought over water,
people have died from it, civiliza-
tions have dwindled after losing
it, health workers have blessed it
and monarchs and priests have
worshipped it.”

That is water, which I am requiring.

“Of all the substances that are
necessary to life as we know it on
earth, water is by far the most
important, the most familiar, and
the most wonderful: yet riost peo-
ple know very little about it.”

I am in that predicament. I know
what it is; but I am not able to get
it. Last year when the Gulhati Com-
mission’s Report was placed in this
House that 15 TMC water was pro-
mised by three States, I thought that

CHAITRA 28, 1886 (SAKA)

Bill 11752

Madras City was going to get water;
but one year, that is, 365 days have
elapsed and not a little finger has been
raised. Where am I to go? At least
the Finance Minister must come to my
rescue. It was pertinently pointed
out by the Health Minister, Dr. Sushila
Nayar, in one of her opening speeches
that if one-fourth per cent or half per
cent of the whole Budget could be
earmarked for the water supply pro-
gramme, either rural or urban, the
water supply problem will be satisfac-
torily settled once and for all and
people will get water.

Y ey (EEENS ) | SMEAE
agem, Fa A g R ¥
FIEA A 97 F6 FeA F1AH qAE
fear

WY Tl ATq gl &
wrfug F3F F) srRar ¥ oYX gw Iy
& AR X g A AT I § |
gAY 2w wfeat & Tamw e @ W
fafmat 3 garR 2w &7 wfaw wfee #Y
S v A ey o 6 g9 AgT FAsR
DT F 1T AR AT F gaR 2w
F gfar 3 mex 3N F mfas  wiww
F AER 9T Fg ISHAEEY AT A
sgaeT wYq ®Y  gWfad agr &Y
-sgeqr dd Y I @ & 1 gk Ag
Al 9F ) favw amard & A7
mfas fawwad gt §fF Sa @
GRAATAY ATETT T | §HIT TR AT nfAE
giar dar § form 3 FOY A agg 10w
& Y R Y F gy ¥ 2w 7y wfusw
grafa &1 afaF? § 1 AT @ A
fF 37 w1 3% avafa = QU wfuwr
AR IFH T T Faer g & frg g
FWE, aACHFITFFTN w797 F FIT
WY I FT TGT TIT A9 2 | X I¥
I F FH g 2 qdT afe efes
e A grmfaw sraegr ' gW
qfafag T8 & 1
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[ Trreaey]
fre 7t ¥ uwfaR wiww T ¥ ol g fige & AR g

AT F Y ARCF TSR IEATE |
S9 & Ag FH NWEAT § 1 39 WK
NITFMATE IwFTeq €@ ¥
@ FW § e ag e a9
ATETH! § | T8 ITF UF AT TN
BT, AYX 89 3@ ST gewaTe
F AR T 99 w7 | gw T ¥
afer mod 2w # gaead AT
AW F 97T 7T R & A gw
AT T § AL IAFY AT} A Fred
Y FTE AW @ ag g Hy F
ATHTT F1H G FAT | 59 W 97 G-
FR A faReY gvR & oW
19 T 9 § A S A ¥ oFw
FR AL | g F afF gw wa-
v w1 mfaF fasr &1 A7 @ ¥
T9 IR | X qATE WAl F §O9 §
AT WY AT IT FT GIHT AT
? 7S faww ofvads adf sy §1
TREAFT 30 F T Fifaery ofada
AT AT &R T/ AL F) T TGHAT
W | ¥ 77 T Fgay i ard e
F AR QUAT § AT agEeaw
FHAQ A &, F (oY swawr ¥
T T ANGT AT AT FH FA QD
2 ST¥ A wf & ¥4 adi dzar |
Wil aer g fr Sw R gmage  aer
afeadT 3 & e dar g | Fao &
®HY Y OF IAqEET  T@AT S
fora & qar e fr e @ & gar Y
TR RAAL L FIAT F HAER
w7 TG FAT |

TR g e $w 9ar | wad
YL AT YE FASTA T GT & | I9Q
IAT AT A FHr fawet e,
fagre a1+ frait 5% e 93w @Y
N Ay seRggaa fFaEe
faafl G YA€ 1 wH ow aY

HEY I3 FNT INS | IAH! (6T Fa0T
¥ fog w18 e 7 N T fomy
o fo feafa ¥ 7 ogd @y ¥ 94T
feaf 3 gwwt ST Sy ) g A B
T U FT F1e feA 17 | 579 g
fear war i sFv wEref o aw sy |
St A darAt § @R w9 ¥ qey
T® Gt F@ X ITH A
G AT, ITH! ATHAT FHTA & FC
g faor ™ FoeT et § @
A T g § Twwn AT S« |
TH JIE SR GIE 2T g /AT
FY TR § | ST g L THT A T
& Jt g e ey i 9ad o v
I IAFT FHEAT F gEA F A
TATR 9TH F1E JIT TR § &N | W
TEr T Aar & A A dE
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AR IOT AT § FrfAer Iqa-
He &1 F g, o Lo qHo H
gy § 1| AT T AF F A v
TETG FEAD, =g T faww afaw
FHT 1 AT Yo o Hio i, Tat A
o3 I § AfeT 9T MI F WA Y
¢ wEEr T4t T | § NEt § 93
Y & A A F15 @ oAmEr g, A
IFAT FNT H GEATGE FTF WA Y
g A WAL F FrS FTH AEY Y Qv |

QT ¥ T wfens w
W @ ¥ qmfas WY gur wie v g,
TR F4l F fag &Y, av frdt v frfor
Frt ¥ fody Y, &Y 3w A 3 gy fowrk

CHAITRA 28, 1886 (SAKA) Bill

11756

& & 5 w18 Frw 729 @ rar 1 Qar
72 & fF N T 93 forg S @Y
fear svar & 99% fag @zt T oA
FI F1 gy v § 13 dar 77 @Y 9
o sfawdr @ I firer fae &7
HEAT FTIALT AT 7 FAT 4 A & AW
IEH IT A A T w2 E
A1 T A faeft ot £ oF st
IAG F T N0 T qie fewarar w7
BT AP /WX qET YT/
foar | qEr farrad et wa &
a Ay fdeT § fF qie & Y g R
AT & JEHT 31 T @ A 9 fmg Y
WY AT St FH G T 7oA A F
A GTHAT $TH T &Y, HI T S
9T T T2 |

¥ ¥ AR AT gH 9§ qF
SFE & gtar & 1 W9 Faym, fead
faamT av dro Tg 0 <o %'!.T?& Wé
frar e & dfF g ag ww T
F73 f5 oY faiferar &0 99 98 &Y
QY £ 99 ¥ IX IAA Q| AW
ag $gr q9raT o7 g qr faaw s
IS AT § TEA qAOAT FA G AT
£ 1 few gw e T F99 fr e
F FAAY ST AR faamT F FHEQ
qar @1 X § IR AFT T AT
frae & f gark faa 94 agiew s
qeft FAACET FY AT gEx faami
& FATTE #Y fga § 7R gar Aaraat
1 FqF 5 W BIA@AT T LT
FY TFT A AF A I0 W A TAR
S T & qg W Y

5 oft T ) AT wer o e
I T T Sq TG FE ACAE A
g & srew s g R owme
a8 A= &1 wEae far o



11757 Finance

Wt et ww T ()
ITEAW AEISA, UF FPIAA g fH-uol
TgAT T 1 5L Ay F1- | fagw
o wet FAF TAY X § I
0 g e 1 IEw Ay A AR
FT UZ BT & !

R T dge @t dre
T &, e w ag A A o
#Y At AF fra & T e @ swd aE
wF F | S AEAT TN AR A
fem i ST O e &, F WA & fowr
“amy # 1 shrEr T A oA ¢ o
<4 Far & wrow g€ | Rdw B wa
? e w3r€ g& A g wiftee Sas il
F T T W ITG AW 37 w7 e
9 FW F gRa 9T WY 1 S
qmy § @ & Sl 9 g A
fopar wmar, for & S €Y 79I QY FT
S F AT e 9@ | 3w gag
AT FT UF TF EU9eT ATET Q94T
dar FF AU FTEH GAAT AqT 9T
27 F1E fFaT & qon aren wgY av fw
YR g AT dar & ¥ ;e
9T g% e et @t a8 QA sy
IgF arq foet | w@daay frem § Qg
1 gArd A A g | ag Ay
st TF A § | AIEF ST qAr
e o § 1 SR F faQ 93 A
YA TAAT AT HIT FEET WA O
T fo@r 7@ | 3w N_W § 43 AR
el T sfqww ww far ok
IgFT T 78 gar Al aa @
AW T ATl T w97 A | O OF
gfee ga-38FeT 3 faw 7 gav &Y @
{xo WY FEarg faed) @ sy A
R el www qr for S
IETT XV TWAT q@O G | qE@E
T 7% § 5 wree fawer #Y qEd
#YE g g g 1 T TE W A

APRIL 17, 1964 Bill

11758

W@ 1 qg AN ITHY IESW AR &
faa & mre o aw &, Afw oy
e @ @R g E § Ay rEt g
FaT & AfFT I xR w oS1%
g A8 g )

f6 T8 &7 Ty o § A%
Gow daw ¥ 1 W9 faeelt & aon? ¥
areT dYer ifsd & e ger st
¢ f& w fawr & wg &¥ay & a1 R
faet & Y7 ey ST & 6 o faw &
aYer A% A1 IAAT &o7 Sa@ W A |
¥ ard wfge % § fr o adw ¥
A T4 F1 747 9oy gar & )
T HE AT ARG T 9 T
TET Ay AR AR 7 A &
FIH F &7 G0 vy Y F qamar
g fF Fr7 # 39 &7 gedr am
F1 OFIAWIAT A 98 |

e} Ty SwA o @ fw
qT & Al s aY 9w 97 O]
FLF IhT ) (5 F7 W2 qav feay s )
% wg seer fv & faer @y S S
arer § | T S FRARE §HR § IwET
W aa FY A @ ? W I W)
TATA FY A1 &, AT ITHT W AT Joge
mfz ¥ gy 99 mg | T T
FAgafet w1 W FaTw ey § ar
oY Y Fg I i o gw g A
FOgafet ¥ fag @ &1 5w dawT
¥ FEICA I IR A 7 W W
AT T GFAT & | ZFT AT AL
Qe 5 sfaay s #T Q@ St
gt forwY 9 T W 30w
wqY Tei 1 AT & o OF g v
F AT T AN AR A qF
QTR HIEHY FT SOFT qHAy f&ay |
I ¥ Yoo TYY FY fvay & &Y ¥@
NFIT &Y ORI A 9 WAL | AN
fraza 7z § fv afk s9 @ETe Y



11759 Finance

T® T TS FOUO§ A SEwy QO
&Yt FAT P | 9 I 7 AW AR
¥ gaIL WY ag7 9= & § | @A
T WY 9077 © g 5 Ro00 FUT
oAy ar fRar FXIS BEmAT g T
g7 & | wgr ¥ femT oM € $O T
& wwrEw & 1wy frw avg AR d
T T AT AT & | 39 o qF
7S T IFEN TG AT qF IHIT TATR
&Y g0 | TR &1 0 F g
T AAFTO Y AT FEQ F oo
¥ Tt @ §FAT & | gAY Fae
F FAT T FL IEFT AW FEV
MEdT & a7 98 a9 T W R 1 AW
2 e Y N @R F AU g
FITT TARY AfFT I9F @rw & A
uF Tgr fawmr @iy st fF 5| aR
? frad gt f5 5o y91< & aFT Ok
Sy FAFH AW &7 A &7
@ & Su fegd oy AT g |
Y | Iy o arfer o dan g
Tt v F war qAM F FRr wEr
Hrarfrai & o) W, & drmfet
g A1 @ SuF &1 W gW FW
T | Ag oW §WT §) 9%y § 99
A @ qen ¥ gfa ady wfeewor

g | v a1 AT W ¥ qafdAs |

{RT AR AT §T FY JFI TM@
AT § | MEEE @RI ¥ FORE
FxT, safqrra SR s v =
AT GAT & W< 3T iy F F@r
frg &1 & & feft =Y qar & v |
JFT AT A Frav & fF T A
I g g AT g |

# g fraew % f5 oF a<w ar
B AR I 0T FE § fw § ooy
@I 1 a7 § I S qIer
ST § ! I F §9 ¥ qF o
W AR FY qd F I AT
£ o qrr AR G F qreY IEIT A

CHAITRA 28, 1886 (SAKA) Bill

11760-

7 7@ § W g 7 & fr 7g W
oEHY foAET MAGAT Yooo ¥ {
39 ¢, qg @l AT Ry wAet
‘]o,oo‘om%méagfmqm%
mw%ﬁfmgl Yooo §Y
FX HTHEA I FTATT F A AT ZATL
a4 wedr wged fgaw e w® E
¥ STUTT 9 IH[ Lo WA T 347
Fm arfgg 1 AFQ GwT @i A
grg afay Afewr a=r fomy &0 3@
A ¥ g I AT g g7
IaF! T AT OF FR FT 9ar
g | wify ST wow fea frare
w8 T ¥ T@AT AGN AT | W I
FAR 7O T oIl Y FRE AR
Y FH Yo TN AT MY § 1 fR
qQ TAFH 39 F I A A § | I
oR fawag arel #1 &7 9@ § %
ag! qrer fegoa arFmer foar g
T4 & TAfa 77 TR I W X
AR EFG AT AT AL I g
2 fir o 399 @7 99T I 9T W A1
I CF-AYTE AT AT AR AT WA
Tg T AfF AU TR FT AT
FET & a8 Y AT Yo THT AT 37
< SATET EFF T T AT AT § AT
g I9%! fRl a@ & e F3F W%
wor fae 37 &FN ¥ B3I FT AT AT
ATAT & 1 AR 9 HiFE § Looo WR

. 90,000 T FI ATHIAI ITe1 ¥ | g

g e 3 @3 W @ st € o
I H 7O 9 ) W Y AT TR
A § ifF AFD T FI ) 19
A-gerdre fger § o A X 9w ar
IqY 41 w7 1 anr § o 5 Awd
LRI ATV A TR E
37§ e, ereed AT afdew it
ot mrfoer & ey i areafas st
a1 R T qlwr g e
9T § | E TR, awiEl WK QR
wifs 1 ¥e7 7@ a1 F Far WA £ fF



J1761 Finance
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gAr S@AT §o—

“Tax evasion probe shows dod-
gers are increasing

“The team of tax experts from
the U.S.A, which made a five-
week study of Indian tax laws and
.the structure of personal taxation,
is understood to have come to the
conclusion that there is large-scale
~evasion of taxes by certain non-
salaried classes.

“The team which visited India
.at the request of the Union Fin-
-ance Ministry, is believed to be
convinced taht several thousands
of people are totally evading taxa-
tion and an equally large number
is paying only a fraction of the
‘taxes.

“Among the categories where °

the US experts are said to have
-suspected tax evasion are trans-
port operators, shopkeepers, film
stars, lawyers, doctors and certain
other non-scalaried professionals.”

Shri Ranga: And contractors.
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T A oo e R,
q el e A FE R o
gy faem qrelt 7= qW T,
F feRt war Re
o FT AT, 9 FT W,
Gar 4 = FqF AT g
a9 ¥ ¢ draWr FWg,
w@x wde  H A
@ FAN w7 I W,
9] A & At g
T T A1 omAr v
faam  @gw AR STOA,
T AW gERT EFE ot
X w1 1 fewr 7 o,
ig  mEw @ wfemd o
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QR W@Ww g@RE

qift faq 7w faurs ?
wfrrr &R ¥ WM,

TX Y AT AT
Iy o§m @ W,

faear Adf @ 9 qy |
q R AEgd #,

gy Y AT d@Ad |
faer mfeas 7 o=l o7 &,
W R AW IS TEE |
gfga foad @9,
A ot T A W@ g
W W AW @,
FE T W g
AT @R @,
7= oSt & faER TR
A fanft T ¥ oW §

T AfgAT W AR |
qEfe W= @rn 9,

3G w7 e g4 faemda ?
AT WL A g47 A 9,

A & g Fmd !
T 9T WA faew,

T g Wg gwaA §,
¥} RO wEw A,

Fr o T feway § )
¥ F@A, qTHSH gad d,

T A9 IUAT WE W@ |
W T o 9% faTRT 594,

g &1 AW feead
g fad gw W=,

X &1 T WAGT I &7 |
E T T,

FZ FY fie aren wfaw famar
Leearif FHART 4,

T aww &7 foEr §

afa

feoma
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s @ ¥ e,
99 g@ ¥ qEEA )
st fopar o qRa faemt

R #Ogw SW §

o #t fefag @Y gami

e odE ¥ o am,
g9 gma feam WG,

Licad qaar,  fafaw,

ER, &9 & T AW g 1
WET F TN S 3,

[ S & ge fows,
faawr &mT o=t gw A,

T g T FY AFE )

Tfts w® g &,

I 9T g T JTwam™,
1T g AT wel § o,

F T F@Er |

IIAT WERW, EATR XA F AT
geEl &1 ff OF oF ogAr &) ot
forad & :

gy faea &, &

ST T F ATS T §,
W gAT §e wT F,

e W WA W oo &
TR W & miv Wy,

At fear g qOw WA
faeelt &1 "at W 2,

$g T & g S )
gofefa o wERE W,

T AT qGETH,
] WK, "W 88 W,

T & FT @ T )
a5 v # afgr &,

qft AT SgaT WTET g b
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[sireat wwer S

W FE gEEr A @,

fat o= ewT a@rar ¥
AT w1 FAr foers,

fagay @ w0 ad 8,
TR Fut gwT FEy,

6T ot fraar g adf 1
famm ady & W= off §,

TR F1 fam wad
XA A H oA A,

frsr o wwag T
B R wii § W oS,

T A,
TMET FT N @ " R,

™ QT H T wEd
TR [I™T 9T WA S,

aT @1 fa=we &%,
qady WO @=ier 2,

TEHFT g IR FL |
IFH AT FT gL G0,

W #§ fox T wram 3,
T FATT FY o,

TG FT fAqeTT QY ST

it # aw @ fd s S A
oY FT g ¥ fag aga ¥ wanh
W I § )

F T@F T qEr wAT S,

qFT W gEaET ?
A FquF ga 99 A,

o 'w ¥ ¥ o ?
T W A 4,

IR g frwaad ?
QR FY &,

T T IAFT gFA I |
foar ™ & ¥ A=y,

LURES S U LS 1

APRIL 17, 1964 Bill

11774

W U §W o,

I Wg F@ A g
T FE AR T AT,

qfyFTd A qeArET ?
m aE gaw faE,

sw-ghagra g ?
W gars faadt @nh,

THT b I F,
W IaT A,

feft &1 o=T @ w0
N FTogT R IF F,

TR FOM T AR,
qfyFTd T @,

qg I ST F T A 0

IITeR WEIRA, T AW@ X &

T g fF F oA W&
TF A7 A arer A,

ot fagdy & fagam,
T T W o9 Y,

CESICEE B ol s (ol
I a4t "§w #y,

g2 w=E foaw % dwr,
of@r faatem a8t fear ar,

@ FOw £ fager wrid
YR A1) e T §,

g FqF qi¥ Far,
@A AN AT F,

WEF qoN #T "EAd |
T o @1 feT ad . w@m,

M arr faw s,
W T A e @),

|l F1 ITHT 9T ST |
g W AN & 9,

T e 9 frerdy,
farg STEt g 2T A,

TG W o § A
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&y g A 9§y

FIFTT &I T GTET,
%I W A Wiy =

o w1 fee ¥ osmar
FgT agT Wit o &,

T F FT FH qAH FX,

ar g e &Y faewr dem
U EET FT A &
oHTE R # FAT A,
W{oQoqﬂ'o&m’qﬁTa

fom & o faet &1 S
9T FE T AT &

fagaisi #1 Fgv @ #T
T FT AW T,

T, FULT, weET T §,

fox w7 AW 3w WA
FC ¥ g aE R q,

T T TF W AL Y,
IAT T F1 faar wrR,

T AT AR A |
T usl ¥ woy fauas &7

TR FT W AERd,
& FoAM M TEA T

S o9 FT WHRART |

o H # s & Fg AR
f & soar wrwor wfaar ¥ fea
T W gwd #1% Afr ®@ 7€ @
I HE W AR | SHEE |

=t fegmarg T (Fafvar) @ oS-
e wgic, fom ama g ot
defgae oifesr amr e i
T FQUT F A TUT IEEF A FATHA-
AN TIA F WIS AIEAT By TATIAT
F1 fora fay 41 <@ R &0 A AT
Fi T o7 5 g AW ® AGE AT
323(Ai) LS.D.—S8.
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T R 9w Oy T 7 AT o
9T qi] Sfawa ¥ SAET A @)
g faeem, SarfaEt ow @
T g, e wmw ¥ @R
AR FT W e foewT T FAw 2w ¥
g §F § afer Wi @ ¥ fom
F SEEr ey gfFEa F amT g
™o ¥ [ F wogd, faar,
o At wife @ ¥ 3w g &
79 fig &7 @ e 9t =57 e
& 7Y frar ar afes s oY fo,
AT W F) | TEY ] FY 4T T
FY AT I, UL AT TG AfFA T
X AT G F g IuHT faqeor e
FMIAAPFTTF are § afedd &
gral ¥ T =eft 1, 97 IF Wifea g1 ™
A I & grat ¥ o wiew o
g R F gl ¥ agf af
qEX T St & grl & e way, forey
Heay A § 1| S farw 3w ¥ g,
ForeT STt & Tveg A Hr ST AT AT
Sar % fgg & Ol AT QU A ¥
vy feaman, sa sfaa e, sfaa
AT IT T BT G fAr oy e
ey wfmma § 1

wEAe faq o fare s @
# wgar =g § 5 faa w6 wgaw
¥ a9 72 OF T G ¢ afew
WY AT 3 A a9 TE R, NI
ST FT AT TG AT @Y S
AT e ¥ e awg & T Sy
AR T @ A afer  sed SfEw
fageor & #99 ¥ Faw Va1 9@, TG °
T Y | IR AT SR 8
o A g AR Fawar g fF owE
oY geer & & st €, S 2
¥ ey & fF ST w1 A ag
gl & ¥few g T T AfT ar
graey &, HRRE AT T wa g
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[+t fasgars <]

R GATAET TATS &7 1o & fagra
FT gy §, qgr IF 99 qraey § 499
IAFTC @Y ary Rt safer #7 oad
TS gX @edar g |

17.38 hrs. !

[SErR1 THIRUMALA RAO in the Chairl

AR faa w47 #gew et wdf
o 9 | AfeT & Fgm wear g
Ig NI AAWF AT § 5 qragren
o &7 a9 T & fag, [|WHAST
orfaE AT TG AT R G, IEH
ST w0 & fog, S @ ¥ ot
S sefeara & faara & oy = ®
W qr & fow, et oF safe fadis
F1 ¥t S TGT AT ST qCE 47 27 AT
AR AifdT W AT FTogHE@Ar
@t 7 o wwr fau w=@
IgF Afg JEA S M| T 3T
it e snfaue &, SuFT TaT F3
iAW A1 §, qfew WL Ay S
fraTr AW I@E | M OFF AT
tagur GR T AT H, 9 F AW A
fomay wear aga & 7 &, s af=Ea
g g g 1 foaw Tew =@ F I
Gar g @, fow fagrat & Freor qar
g R, f'ﬁﬁmﬁ%‘mmqmgma
AR fT wET & IO QA gl @
f I T3 AWl w1 o7 AU 98 W
&, 99 ¥ afead® 3w =fgd 1 arares
- AT Y AT TGT T FA AT | AT
T FAAT F AT GG F fAA wrOw
arfgd f5 i Sfaa s @@ | &
N geEE g0 F IF § AR Awd
FIAr & fa¥ w19 g1 | & | S
g Y AR faeaw AT Sew
T & aafadl #7 wa § T
wea? QT § Sfaa & aF sl &g
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z‘raw%ar‘.#rﬁﬁm‘r%ma@
S T | AR SR Al & A
T a@ﬁmmm‘mxi@ar
I m«r’rﬁm'@ﬂﬁ?\ﬂ JEco o
& ag & wgar g i Pt a0 ¥ va
TE L wa At F Ter g wigd o
afeT ©F a0 fadw & Faq @
& g2 § afew suwt siergT & e
& faer & mias wfoer @@ §,
wor fgg fag #0009y @ g
Ffacans feggd g o §
wER g frgm g @t ¥
FTH SO §, AfFT 9 To F7w Y
fome arfreer ofas somear w0
faqe o= w1 IEE A g & wew
g4 F1 feafs e g T ¥ AR
o W E | qETH FIOOT F ¥ EET
TF FW A W § fFoweme &S
Tifr s & fa¥ o §F § S
F fod 1 3 & vy ¥ o7 & 98 ey
@ W g 1 om wwlaw e S
fraiE T & T wEEr IET FX @ A
% gaadfa g § fFaar a9 saor-
gt & A q©  Igmafaat w1 fear
gy § aar faaer ardior o sgaeT
w1 Iufq & forg faar mar € 0

=t F TR wgE (RFw) -
gamfy wgied, d&H H FRw A
g

Mr. Chairman: The bell is being
rung—Now, there is quorum. Shri
Bishwanath Roy may continue his
speech.

=it fasaAig @ AT AHT X
grar w5 & 1 forg gETfaET o7 faaw
ST AT gH Fg T8 § SFF wad §
TF q@ FT IEX ACRT 2 ar faa
E: £ I
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! gHR AT AW : T wEET,
T A FH T g | AR wrew TG

g7 at weq & et fwar sy

Mr. Chairman: I cannot understand
this that when the question of
quorum is beig considered, some
Members walk out of the House..

Shrimati Yashoda Reddy: And
they belong to the opposite parties.
of my hon. friends opposite.

Mr. Chairman: It is very sad to
look at that sort of thing.

Shri Hari Vishnu Kamath: We in
the Opposition have not walked out.

Mr. Chairman: Everyody has to
keep the quorum of the House. I am
not referring to the hon. Member,
but I have seen others walking out
of the House when the count is being
made,

An Hon. Member: Shri Nath Pai

had gone out.

Shri Nath Pai: No, I am sitting

here.

Y fymag T : IANT geET AT
TR ¥ far sefigas wgA=g F1%-
e a1 ATH TARY FAREAT
TG AN FS (AT IqF qFaey
#} g7 A W v foaer mar €
TTgae % # R fraar v )
qfsers &l # | 3@ 9% & WrawfTw
o7 FT I9ANT AT qgT &, IIN gy
F g ¥ fa¥ qgr w3 AfE,
AfFT Faw §o ofard MW
a7 g gy afew adefaE
& Y fady W g arfed ot Sy
g7 Fffq AT T AU § 39 F T
& Afe Qv Tfgy ofs 9w & oW
F1 HaT 12 § qfkar<d #1 7 G¥ afew
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SAYIERT KT A7 Iq & ATV g7 1 I
F graeg & UF fauw ava & fag #Y fae
HAT 3 o AR geT WY qrA T | qW
1 9 F qrevor s & o Ay qreor
qY IFET T gARA F fA¥ FRaAr
I g T @ AR ey 7w G4t
Ramar &

= gww 9 FGA@ : gl
HEITT, qIT ¥ FA TG & |

Shrimati Yashoda Reddy: The
whole Opposition is walking out one
by one and now he raises the issue
of quorum.

Shri Shinkre: What is to be done
then?

Shri Rane: It should be placed on
record that the Opposition Members
are walking out. Only a little while
ago, the issue of quorum was raised,
but now they are again walking out.
This should be recorded.

Mr. Chairman: One Member raises
the quostion of quourm. Another
Member of the same Party walks
out. All parties 'must co-operate in
maintaining quorum. If one Mem-
ber goes out and another Member
raises the issue of quorum, what is
the meaning of it?

Anyway; the bell is being rung—
Now—there is quorum.

I should like to make an appeal to
the House. We :have hardly ten
minuteg left within which one or two
speakers have to be accommodated.
Let me proceed without interruption,
Please do not leave the House till
6 p.M.

Shri Bishwanath Roy.

=t fagrig T gAlT W@
# g §rar g97 FT @Y 91 fF grfior
qrigs IET AT A qHANT F
IR & fq I 77 W IF o
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[ =i fawammer ww ]

Ty & 99 Y fRam gETRgAT 81 A
g Fgar § & St st Few oy M
g3 fey =H &1 39 fo¥ & 3g W
STaTAT @aEdr § 5 awior S ey
mifaF v gar ¥ far @ gfew
gram & graeg } WY qafsa ww &
Wty wTw I | FF IF g AT TG
T gl S FY, A daw e
o< faw= FTY § FfE 987 02 39 g9
B A2 IEhr W Ag & v a8
gr, AR @ #T gAd M "
F FIRA & | 9F IT FT I0AT I AT
IW AT IN FT WG FB A 4T 6%
A1 & OF a1 37 wE 9N & 4 9T
= TET ¥ A WY F WrAA § | A TS
&1 AFET gam0r § fF qw R 99 T
|RM F7 TgT ARy & TE, 9 aw
ST W F A7 §, R F FE
R\ ZT A & AT SFET FToIWAT
A Guw B & AfFT @ @ qry
MY F  grEa WY T qEEw ;A
forar Y arer & oY F1S Qrae =Iw F 7
gt faem) Sa% g asa g frag
FER IR Y AT 39 far &
auT 9T FqrEAY A7 A@wea g 5 oo
sfawa @wt @ owfas T gERA
? g Y feafFara &7 a&3
g & AR a8 ey § S g
¥ graey ¥ w2z e AT AT BY F3i-
faa &2 |  IGFT T N F o
g AEF grn fF 3w F g A 7E
% § ST UsErE faar s
Faa fggia § 7@ 78, Faa fa=x
F Yy A, 3@ A oA A fE Iw F
guTaTdy =T A & fodr asdraFTer
qrar 9@, dfew AEERE  gHAAT
F fo¥ 491 1 UKIRT qEAWF
£\ 9 T 7 3@ & 5 cfr S
¥ Surens ¥ faar wwT av o
area Ry e w9 T} & e
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TFY F1 UTHFr W F feq R A
¥ 5 a3 fardirdy & 9T AW g,
=1 famr st #v g g fag
Feft arer ATET G AT wheT | WY
W FY S AF S &, @A FY
oY A5 g @ W) wEt F A
#1 qar freg areaw S0 & S @
JFETT g 8 |

FWY F5T g F¥T IS1AT A€ @ F
afs FHT FT ATFT EA AY g
T W P WA IS & AfET Sy
I qE IUENT A G wEr A
g wifed | W gw =y € fF ge
SOLRL qo AEo o Wcﬁgﬁw
FIWRAT & ®IT F§ I F AYA
I T8 T & AfFA o fraw I
FI FT AT FIA FT ¢ 99 3 FF
§ T2 QI T F7Q 2 | qay fF oF
faQE gEET Y FI74T, TZ q@ FaA
FaFal aF g d@faa 70 & 1 gu
T wRw # Y 3 ¢F sy §
FAR § A IW TFR qEa TE 0F
{ YA FART IS & AW IqFT GHT 7T
FII" TG FW E | 59 IHT TS 41
& o graataw ¥ F1 IR FT F
TV IBT AT § AT 39 T FY qr9Ey
3 Y faan § ST oo A AR
g §9 ¥ @Y ofses 9 § Som
Iy ST Arfed |

# faeit O & ¥ faeg &Y
g fFw ag ¢ 3© @ dfasi &
IIN & Y 9 @ a afes sawT
TRATS afsers 47T 3 AW F1 F9OA
¥ fa¥ foar o7, TR @€ g AR
& AT Jo Fo W AT &F § 7 |

# corfar e & qi ¥ ¢F T
T FEAT AMEATE | FS 17 feoront
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MRS gafiegrigrzad §fe
QrEfesa § {1 7§ W GNAE Ty
ardt § 1 S as7 fauifa feg oy &
aF Ty § w0 79 ag g /=
arar & gAY qfe & Wi T fe-
IRt § ) T@ E &% dal ¥ g
QuEHAGr ¥ W § | §RET F1 wnfaw
SHWR 7 wre 38 W femar anfey
f& Q¥ Axwad qadt sad faay @
Taifiad X oF WK G FHHY AT
faw %

Shri Rajaram  (Krishnagiri): 1
thank you for the opportunuty given.
The price level of consumer gooas
bhas been registering uan upward trend
during the last iwo Plans. The price
of food materials has been steadily
increasing. The consumer price
index of food, as published by the
Department of Statistics, was 100 in
1949 und 126 in 1960, and now it has
gone up to 135. The upward trend
of these consumer prices cont:nued
during the current year and the
previous year also. Theretore, the
Government must take 1mmediate
steps 1o produce more consumer
€oods, otherwise the upward trend in
the price-level of consumer goods. Of
should like to say that inudequate
production of consumer goods is not
the only reason for upward trend of
the price-level of consumer goods. Of
course, the policy of the indirect
taxation also affected the price-level.
The indirect taxes increased very
much during the last 13 years. In
the yeur 1948-49, the amount of
direet taxes was Rs. 239 crores; it
has comne %0 Ra. 484 crores in the year
1962-63. At the same time, the in-
direet tax was Rs. 362 crores in
1948-49 and Rs, 1,334 crores jn 1962-
63. But the increase in direct taxes
is imsignificant compared to that of
indirect taxes. Therefore, I submit
that the taxation policy of the Gov-
ernment hits the common people in
-the matter of price-level of the con-
sumer goods. However, the Gov-
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ernment ig only interesting itse in
taxing the common people more and
more. That is the difficully that the
common man is suffering from as a
result of this pelicy?

Dr, Srinivasan has pointed out that
the cost of rice per kilo is Rs. 2 at
Madras and that the price of fircwood
is increasing day by day. If the com-
mon man was not satisfied with his
foodstuffs and other consumer goods
then naturally it would affect the
entire economy of our country. So,
the common man should get some re-
lief with rega:d to the price of con-
sumer goods and other necessaries of
life. Otherwise he would suffer very
much.

I expected that the Finance Minis-
ter will scrap the Gold Control Order
fully, As you all know, the desire of
the last Finance Minister was to stop
smuggling of gold through the Gold
Cont.ol Order. But that has taken
away the lives of so many goldsmiths
in the country. Even six months
back at Mangalore, a goldsmith and
his family of six committed suicide
because of this order.

Shri P. N. Kaya!l: Sir, the Ministers
are gossipping.

Shri Rajaram: This is an extreme
form of protest that can ever be shown
by the common man. Though our
Government has come forward to
accept this folly in this matter and
made some modifications, still, it was
a half-hearted measure, So, I request
the hon. Finance Minister to scrap the
whole Gold Control Order and try te
restore the normal life of the geld-
smiths,

We know how miserable » pesition
we are in in 1egard to health. The
Health Minister has pointed eut that
by the end of the third Plan we should
be free from malaria, cholera and
other diseases in India. In my eons-
tituency, there is a place called Hosur,
which is famous for plague, Plague
starts from Hosur; it travels te chit-
toor and goes to Kolar and esmes
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back again to Hosur. Now, it has the Britishers are imperialists, s

reached Harur in Salem district. In
this circle, you can see every year
there are a number of people who die
out of plague. Hosur is an area
which has got a very fine climate. We
can start any industry there. The
people used to call it as little England.
I come to know that a number of
experts are visiting Delhi often from
foreign countries. All of them are
visiting the areas only nearer to Delhi,
May I humbly request the Govern-
ment to kindly send them to the areas
which are really affected? Ask for a
report from a foreign expert to eradi-
cate plague permanently from the
Hosur grea.

We obtained Independence 16 years
ago. So many steel plants have been
coming up—Bhilai, Rourkela and Dur-
gapur. Everybody js talking about
Bokaro, The papers are discussing
the establishment of a stecl plant at
Bokaro. But my party—-the DMK—
is going on passing resoluticns and
making speeches and writing articles
about the Salem iron ore. No one has
taken any action so far for this Salem
plant. Not even a foundation-stone
has been laid so far, You said

they neglected the country very much.
We have stepped in the same shoes
and yet you are fully mneglecting the
South, We do not know how to
call you. This is not my lone voica
This is how we feel in the South,

An Hon, Member: What does Dhe
mean by this? (Interruptions).

Shrimati Yashoda Reddy (XKurnool):
It is not so.

Shri Raghunath Singh (Varanasi):
Practically all the plants arc in the
South.

Shri Rajaram: What industry -you
have given me? Tell me, 1 want to
know one thing. (Interruption)

Mr. Chairman: Please resume your
seat, The hon, Member can continus-
his speech tomorrow.

18.10 hrs.

The Lok Sabha then adjourned
till Eleven of the Clock on
Saturday, April 18th, 1964|Chaitro
29, 1886 (Saka). i

GMGIPND-—LS. 1I—323(Ai) LS.D. —8-5-64—880.
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